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LEGISLATIVE ASSEMBLY.
Friday, 1st September, 1933.

The Assembly met in the Assembly Chamber at Eleven of the Clock,
Mr. President (The Honourable Sir Shanmukham Chetty) in the Chair.

MEMBER SWORN.
Mr. Bertrand James Glancy, C.S.I., C.ILE, M.LL.A, (Political Secretary).

QUESTIONS AND ANSWERS.

’
ALLOWANCES OF MEMBERS oF DIrrFehENT CoMMITTEES AND COMMISSIONS.

318.*Mr. Muhammad Anwar-ul-Azim : (g) 1s it a fact that the
Finance Department issued certain instructions in September, 1931, for
fixing the allowances of members of different committees and commis-
sions ?
(b) Is it a fact that the said instructions eontained two different
categories of committees :
(i) continuous committees, i.e., ‘‘ committees likely to sit conti-
nuously for 15 days ’’, and
(#%) intermittent committees or ‘¢ committees which meet at intervals
for a day or so at a time ”’ ¢
(¢) Is it a fact that membership of a committee of the eontinuous
type will extend over joining time, as defined in Government of India
Supplementary Rules (S.R.-304), at the beginning and end ¢

The Homourable 8ir George Schuster : (az) Yes.
(b) Yes, but it has now been made clear that the second category
glso includes Committees likely to sit continuously for less than 15
ays.
(¢) Yes. I would add that Supplementary Rule 304 has no apphca-
tion to Joumeys of the kind in question and that the definition of join-
ing time is contained in the Fundamental Rules, not the Supplementary

Rules.

CoMMITTEE ON THE GrEAT WAR PENsIONS.

819, *Mr. Muhammad Anwar.ul-Azim: (¢) Will Government be
pleasefl to state whether the committee on the Great War Pensions was a
committee of the Legislature as defined in the foot-note No. 213 of the

( 599 )
1.211LAD
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Audit Code which prescribes that ‘‘ the cogt of committees which are
appointed by the Legislature, with instructions to report to it, should be
charged to the Minor Head, Legislative Body '’ 1

(b) If the answer to (a) above be in the negative, will Goverqment
be pleased to state whether the said comlpittee was treated as an inter-
mittent committee or a continuous committee ?

(o) Is it a fact that the first meeting of the said committep was held
in New Delhi on the 6th April, last, and, that subsequent meetings of the
committee were held in Simla from the 5th to the 15th May 1

(d) Will Government be pleased to state whether by including the
‘“ joining time at the beginning and end ’’, together with the 11 days of
actual sitting of the said committee, it is to be considered as a continuous
committee ¥ If not, why not ¢

The Honourable Sir George Schuster : (¢) No, as it was not
appointed by the Legislature.

(b) As an intermittent committee.
(¢) Yes.

(d) The inclusion of joining time is only for the purpose of cal-
culating the subsistance allowance admissible to members and is not
1elevant to the classification of a committee as ¢ continuous ’ or * intermit-
tent ’. :

RaL Roaps CONFERENCE HELD AT SIMLA.

320. *Mr. Mubhammad Anwar-ul-Azim : (g) Will Government be
pleased to state whether the last Rail Roads Conference, which was held
in Simla in April - last, was treated as an intermittent, continuous, or a
committee of the Legislature, and for how many days was it held ¢t

(b) At what rate were the non-official members paid t

The Honourable 8ir Frank Noyce : (¢) The recent Road Rail Con-
ference was neither a continuous nor an intermittent committee of public
enquiry, nor was it & committee of the Legislature. It was a Conference
called by the Government of India and met on the 24th, 25th and 26th
April last.

(b) The non-official members of the Conference were of two cate-
gories, namely, representatives from the Central Legislature and repre-
sentatives of private bodies. Travelling allowances were in both cases
paid at the same rate, i.c., at 14 first class railway fares to and from
Simla, while halting allowance was paid at the rate of Rs. 20 per diem
in the case of the former and at Rs. 15 per diem in the case of the latter.

CoNstpERATION OF THE HEpJAz Priorims (Muallims) By IN THE CURRENT
SresIoN oF THE LEomSLATIVE AsseMmLy.

321. *Mr. M. Maswood Ahmad : Ts if 4 fact that Government want

to move in this Session that the Muallims Bill as reported by the Select
Committee be taken into consideration ¢ *

Mr. G. 8. Bajpai : No, but the matter is under consideration.
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Mr. M. Maswood Ahmad : Will the Honourable Member be pleased
10 say if there is any mention about the Muallims in the confidential
report of the Standing Committee ?

Mr. G. 8. Bajpai : I have never admitted that there is such a thing
as a confidential report.

Mr. M. Maswood Ahmad : I have made inquiries and I have come
to know that the conclusions and items of the Standing Committee are
not confidential. May T know that in’ Simla in the Standing Committee
for Hedjaz some items of the confidential report were discussed $

Mr. G. 8. Bajpai : My Honourable friend is a member of the Select
Committee himself and I cannot imagine that that Committee could have
discussed a confidential matter and not treated it as confidential. He
will forgive me if I do not associate myself with him in disclosing con-
fidential matter.

Mr. M. Maswood Ahmad : I inquired from the Honourable Sir
Fazl-i-Hussain himself who told me that the conclusions of the Standing
Committee and the items on which those conclusions had been arrived
at were being treated as confidential. May I ask the Honourable
Member if it is a fact that the conclusions of the Standing Committee
are not confidential ?

Mr. G. 8. Bajpai : It is not a fact.

Mr. M. Maswood Ahmad : Does the Honourable Member then
differ with the opinion expressed by the Honourable Member in charge
of the Department ¢ .

Mr. G. 8. Bajpai : Sir, I am not aware whether the Honourable
Member to whom my Honourable friend has referred has expressed any
such opinion.

Gorp BurLioN IN Reserve IN THE CURRENCY.

322.*Mr. M. Maswood Ahmad: (¢) Is it a faect that
on the 15th July, 1933, gold bullion of 29,06,59,942 was in reserve in the

Currency 1

(b) Will Government be pleased to state how many tolas of gold were
in treasury on that date !

(¢) Will Government be pleased to stute the rate per toln at which
they have caleulated the price of the gold ?

(d) If the reply to part (b) be in the ounces, will Government be
pleased to state what is the weight of a rupee (in ounce) ?

The Honourable 8ir George Schuster : (¢) The correct figure is
29,06,50,942.

(b) None.

(¢) Gold in the Reserve is valued at Re. 1 per 8.47512 grains troy
of fine gold.

(d) Does not arise.
L211LAD an
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Siver BurLioN IN ResErvE IN THE CURRENCY.

323.*Mr. M. Maswood Abmad: (¢) Is it a fact that
on the 15th July, 1933, silver bullion of 9,43,96,977 was in reserve in the
Currency ¢

(b) Will Government be pleased to state how many tolas of siiver
was in treasury on that date ¥

(¢) Will Government be pleased to state the rate per tola at which
they have calculated the price of the silver { ~

The Honourable 8ir George Bchuster : (a) Yes.

(b) The Mints held silver bullion to the value of Rs. 51,59,623 on
treasury account on the 15th of July, 1933.

(e) All silver in the Reserve is valued at Re. 1 per 165 grains troy
of pure silver.

Mr. M. Maswood Ahmad : Part (b) of my queston is ‘ Will
Government be pleased to state how many tolas of silver was in the
treasury on that date ¢ "’

The Honourable 8ir George 8chuster : If my Honourable friend will
do a little sum of arithmetic and combine the answers which I have given

to parts (b) and (c), he will be able to work out the sum in tolas for
himself.

Mr. M. Maswood Ahmad : Do Government realise that the working
out of the figure will take some time and that we will not be able to
put supplementary questions ¢ (Lgughter.)

The Honourable 8ir George Schuster : I should be very pleased
if that were the result. (Renewed Laughter.)

M;. M. Maswood Ahmad : Is it a fact that silver of that amount,
that is, 9,4.3,96,977, as mentioned in part (a) of the question, was
actually not in the treasury ? Was it not rather the fact that if silver

in coins were to be taken into consideration, the amount of silver would
come to this figure ?

The Honourable 8ir George 8chuster : The amount of silver bullion
referred to represents the amount of silver bullion held in the Currency

Reserves in addition to all the silver coins which are held in the Currency -
Reserves.

. SUBSORIBED CAPITAL OF THE Im.wmmn~ Bank orF INDIA.

324. *“Mr. M. Maswood Ahmad : () Is it

; fact that
the subscribed eapital of the Imperial - i y
b o perial Bank of India on the 7th July, 1933,

(b) Will Government be pleased to stat i
has been subseribed by Indiang ? ate Whet amount of the capital
The Honourable 8ir George Schuster : (a) Yes.

) (b‘) Governrment have no informat
of India Act, 1920, the r
of any shareholder.

) ion but under the Imperial Bank
egister of shareholders is open to the inspection
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"PUBLICATION OF ADVERTISEMENTS IN CONNBCTION WITH THE SERV.OL3 AND
EDUCATIONAL MATTERS, ETO., IN THE GAZBTrTE.

325. *Mr. M. Maswood Ahmad : Do Government propose to issue a
circular letter to the effect that all advertisements in connection with the

services and educational matters, etc., and all information which requires
publication should be published in the Gazette ?

The Honourable Bir Harry Haig : The policy of Government is to
publish. in the Gazette of Iandia matters which concern the publie

generally or which must be published under some provision of the law.
In pursuance of this policy it is already the practice to publish notices
issued by the Public Service Commission inviting applications for posts
which are filled by selection and giving details of dates, syllabus, ete.,
for competitive examinations held by them. The results of public
examinations held in centrally administered arcas by Boards of Educa-
tion, ete., are also published in the Gazette.

Mr. M. Maswood Ahmad : Is it a fact that vacancies in other
departments and the vacancies which are not to be filled up by the
Public Service Commission are not published in the Gazette ? »

A..

The Honourable 8ir Harry Haig : I have no information about
that.

Mr. M. Maswood Ahmad : Is it a fact that advertisements are
generally published in different newspapers ¢ .

The Honourable 8ir Harry Haig : What kind of advertisements !

Mr. M. Maswood Ahmad : About vacancies 1

The Honourable 8ir Harry Haig : T have observed in my perusal
of the Indian press advertisements in various newspapers in connection
with vacancies, but I imagine that it is convenient to the public on the
whole, as they read the newspapers more diligently than they do the
Gazette of India.

~ Mr. M. Maswood Ahmad : Is it a fact that the advertisements are
given only to those newspapers which are in the list of favourites ?

_The Honourable Sir Harry Haig : That, Sir, seems to me to be
getting on to a different point on which I have no information at the

moment. ’

Mr. M. Maswood Ahmad : Do Government realise that if these
vacancies are published in different newspapers, it becomes very
difficult for the public to know them ? Will it not be better to publish
them in the Gazette which all the candidates could read or to announce
them in a particular paper in which Government advertisements should
usually be published for the convenience of the candidates ¢

The Honourable 8ir Harry Haig : The matter will be examined.

Mr. M. Maswood Ahmad : Thank you. .
__Mr. Gaya Prasad 8ingh : Is it not a fact that the publication in
different papers should give a greater publicity to the advertisements
than if they are merely published in the Gazette ?
The Honourable 8ir Harry Haig : That was what T had suggested
in a previous answer.
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Mr. M. Maswood Abmad : I do not suggest that they should not
be published in eother newspapers except one paper. What I want the
Government to do is to mention one particular paper and in that paper
particularly all the advertisements should be published. It may be
published in other papers as well, but in the particular papers all the
edvertisements must appear.

(No answer.)

MiLiTARY EXPENDITURE IN 1930-31.

326.*Mr. M. Maswood Ahmad: (¢) Is it a faet that
the military expenditure in the year 1930-31 under different heads was
not in accordance with the military hudget ¢

(b) Is it a fact that the original estimates were upset and disturbed
seriously the appropriations under every head of the military budget %

(¢) Will Government be pleased to disclose the important faetors
which seriously affected the original estimates ?

Mr. G. BR. F. Tottenham (a), (b) and (¢). The attention of the
Honourable Member is invited to paragraphs 7 to 10 of the Appropria-
#ion Accounts of the Army, Marine and Military Engineer Services for
the year 1930-81, u copy of which is in the Library.

Loss oN Comnage IN THE CURRENCY DEPARTMENT.
327.*Mr. M. Maswood Ahmad: (¢) Is it a fact that
less on eoinage takes place in the Currency Department $

(b) Is it a fact that in the year 1930-31 the loss on the nickel coinage
wgs much more than usual ¢

The Honourable 8ir George Schuster: (a) No.

(b) The so-called loss is merely an accounting adjustment show-
ing that a large number of nickel coins, which had passed into eir-
culation in previous years, returned from circulation in that particular
year.

Mr. M. Maswood Ahmad : What was the reason for this loss in
that particular year.

The Honourable Sir George Bchuster : The reason is that an
abnormally large number of nickel coins were returned from circulation
in that particular year.

SrrL1ixa Priok oF MILK AND CREAM AT THE WELLINGTON FaRM.

328.*Mr. M. Maswood Ahmad: (o) Is it a fact that
the selling price of milk and cream at the Wellington Farm in the year
1930-31 was much below the cost of produetion as shown belaw ¢

All-in-cost. Average selling
prioe.
per 1b.
Rs. a8 p. Rs. & p.
Mik .. . . . 0 T 44 0 3 17

Cream .. .. 4 10 8-8 1 12 0
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(b) Is it a fact that the supply is made to the troops stationed at
Coonoor and Wellington ?

(¢) Do Gqverrnment propose io raise the selling price so as to cover
the cost of production, or to close down the institute ¢

Mr. G. 8. Bajpai : (a) and (b). Yes.

(¢) A similar suggestion was made by the Public Acecunts Com-
mittee in its Report on the Accounts for 1930-31. The Government of
India, however, decided that consideration of the question should be post-
poned until the Accounts for the year 1932-33 had been prepared, as the
economies introduced in the working of the Farm from the 1st April, 1932,
were expected to reduce the cost of production. These Accounts have now
become available and show that in 1932-33 the costs of production of milk
and cream were 3 annas and Rs. 2 per 1b., respectively, while the average
selling price was 3 annas 2 pies per lb. of milk and Re. 1-12-0 per 1b. of
cream. The selling price of milk is now higher than the cost price ; that
of cream is still slightly lower than the reduced cost price. The question
whether the selling price of cream should be raised is being considered.

Mr. M. Maswood Ahmad : Will the Honourable Member please
state whether this loss was shown in the army expenditure or in the
civil budget ¢

Mr. G. B. Bajpai : As a matter of fact, the accounts are kept on
the cijvil side and, so, if there was any loss, it was debited to the civil
side.

Mr. M. Maswood Ahmad : If this is a fact, may I take it that the
wmilitary budget is actually muech higher than what is shown in the
military budget, because some portion of that is shown on the civil
mide ¢

Mr. G. 8. Bajpai : My Honourable friend’s generalisation is a little
too sweeping, because the amount of loss in this case is not very large.

Mr. Gaya Prasad Bingh : But is he substantially correct ?
Mr. O. 8. Bajpai: I am not in a position to answer that question.

LossEs INCURRED IN WORKING THE EXECUTIVE COMMISSARIAT D EPARTMENT
IN THE ANDAMANS.

323, "Mr., M. Maswood Ahmad: (¢) Is it a fact that
the losses incurred in working the Executive Commissariat Department in
the Andamans in the year 1930-31 were partly due to the sale of the pro-
ducts of the Butchery and the Dairy at a rate lower than the cost price,
particnlarly in the case of supplies made to the Army ?

(b) Was the attention of the Chief Commissioner, Andamans, drawn
to the facts mentioned in part (a) above ! If so, what was the reply !

The Honourable Sir Harry Haig : (¢) I would refer the Ilonour-
able Member to pages 228—230 of the Appendix to the Appropriation
Accounts of the Central Government (Civil) for the year 1930-31 in
which the reasons for the losses under the Andamans Commissariat

Department are fully explained.
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. . (b) The recommendation of the Public Accounts Committee contained
in their Report on the Accounts of 1930-31 was brought to the notice of
the Chief Commissioner who has taken certain measures, the results of
which will be seen in the Accounts for 1932-33. .

Mr. M. Maswood Ahmad : May I take it that this loss also was not
mentioned in the army budget ¢

The Honourable 8ir Harry Haig : I cannot suppose that it was
included both in the civil and the military budget.

‘Mr. M. Maswood Ahmad : Perhaps the Army Secretary might
inform us whether this loss was mentioned in the military budget ¢

Mr. G. R. F. Tottenham : I must-have notice of that question.

STORES AND STOCKS IN FACTORIES UNDER THE ARMY DEPARTMENT.

330. *Mr. M. Maswood Ahmad : Will Government be pleased to
iay on the table a statement showing the value of Stores and Stocks in
hand in the factories under the Army Department on the 31st March, 1929,
1930, 1931, 1932 and 1933 ¢

Mr. G. R. F. Tottenham : A statement giving the information
desired by the Honourable Member is laid on the table.

The figures for 1929 to 1932 will be found in the published Appropria-
tion Accounts of the year in question. The figure for March 31st, 1933,
was Rs. 3.04 crores as comparad with Rs. 3.29 erores on 31st March, 1932,

Statement uhowmg the value of Stores and Stooks in hand in the Faotories under the
Army Department on the 31st March, 1929.

The value of mobilisation and working stocks held by the Army Ordnance and
Clothing Factories on the various dates was :

Ras,
31st March, 1929 . .. . . 2,81,07,000
51st March, 1930 .. . . .. 3,08,53,000
$1st Mareh, 1931 . .. . v 3,28,74,000
31st March, 1932 . .. .. . 3,29,15,000
31st March, 1933 .. .. . . 3,04,15,000

”

Excess IN EXPENDITURE UNDER ‘‘ PAY AND ALLOWANCES '’ oF RDSERvIsT.

331, *Mr. M. Maswood Ahmad: (q¢) Is it a fact that
there was an excess in expenditure under ¢ pay and allowance ’ of Reservist
in the year 1930-31 ¢

(b) What was the explanation given by the department to the Auditor
General in India ¢t

Mr. G. R. F. Tottenham : (a¢) and (b). The attention of the
Honourable Member is invited to paragraph 78 of the Appropriation
Accounts of the Army, Marine and Military Engincer Services for 1930-31,
paragraph 58 of the Proceedings of the Military Aceounts Commlttoe
reproduced on page 35 of the Report of the Public Accounts Committee
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on the Accounts for that year, and Appendix A, Item 13 of the Appro-
priation Accounts for 1931-32. Copies of these papers are in the Library.

Mr. M. Maswood Ahmad : Is the explanation mentioned in part (b)
also in the papers which have been mentioned now !

Mr. @. R. F. Tottenham : Yes, Sir. It is contained in item 13 of
Appendix A to the Appropriation Accounts for 1931-32.

DiscouraGEMENT oF THE ForMATION oF MusLiM TraDE UvioNs.

332.*Mr. M. Maswood Ahmad: (¢) Is it a fact that
Government policy is to discourage origination of Trade Unions by
Mussalmans {

(b) Is it a fact that Government policy is that Muslim labour should
not be organised ?

The Honourable 8ir Frank Noyce : (a) and (b). The Government of
India are anxious to encourage healthy trade unionism and they would
regrct, therefore, to see a development of communalism within the trade
union movement. But it is no part of their policy to attempt to regulate
the manner in which the membership of trade unions of private work-
men should be composed. So far as unions of Government servants are
concerned, I propose to give further information in reply to the next
question. A

Mr. M. Maswood Ahmad : Have Government issued any circular
that in future Muslim trade unions should not be registered ?

The Honourable 8ir Frank Noyce : If the Honourable Member is
referring to Government servants, I shall give him an answer in reply
to the next question.

*  RecoanITION oF MusLiM TrADE UNIONS.

333, *Mr, M. Maswood Ahmad : (¢) Have Government recognised
any Trade Union of Muslim labour ¢

(b) Have Government received any application for recognition from
any Trade Union of Muslim labourers !

(¢) Do Government propose to recognise Muslim labourers Trade
Unions ¢t

The Honourable 8ir Frank Noyce : (a) and (b). Not so far as I am
aware.

(¢) The Government of India do not propose to accord recognition
to any trade union of ‘their employecs which may be formed on a com-
munal basis.

Mr. M. Maswood Ahmad : May I know if Government have issued
any circular that Muslim trade unions should not be registered ?

The Honourable 8ir Frank Noyce : No, Sir.

Mr. M. Maswood Ahmad : Have Government issued any circular
that trade unions formed on communal lines should not be registered ¢

The Honourable 8ir Frank Noyce : The Government of India are
not concerned with the registration of trade unions which comes under
the Act passed to regulate trade unions.
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Mr. M. Maswood Ahmad : Do Government suggest that they have
not issued any circular about registration of trade unions ¢

The Honourable 8ir Frank Noyce : Not as far as 1 am aware.
There ere definite recoguition rules and, as I have said, these recognition
rules do not permit of the formation of trade unions on a communal basis
so far as Government employees are concerned.

Mr. M. Maswood Ahmad : My question is about registration and
not recognition. My Honourable friend is always referring to recogni-
tion. I want to know whether the Government of India have issued any
cireular in connection with registration of trade unions ?

The Honourable 8ir Frank Noyce : I have already told the Honour-
able Member twice tlial Covernment bave issued no ecircular in regard
to the registration of trade unions as they are not concerned with it. It
is regulated by an Act which has been passed for that purpose.

Mr. Gaya Prasad Singh : Is it not a fact that the very object of
%rade unions will be frustrated if they are run or organised on communal

nes 1

Mr. President (The Honourable Sir Shanmukham Chetty) That is
asking for opinion.

Mr. N. M. Joshi : May I ask whether Government have any power
to issue instructions to the Registrar of Trade Unions under the Act ¢

The Honourable 8ir Frank Noyce : None, Sir.
1334*.

UNEMPLOYMENT IN INDIA.

335. *8haikh 8adiq Hasan : (1) Are Government aware that there
is great unemployment in India ?

() Will Government he pleased to state the number of unemployed
in British India ¢

(¢) If the amswer to (b) be in the negative, will Qovernment be
pleased to state the reasons why statistics are not kept ?

(d) What steps have Government taken to fight unemployment during
this year ¢

(¢) How do they intend to reduce uneraployment in future ¢
The Honourable 8ir Frank Noyce : (a) I would refer the Honour-

able Member to the reply given to part (a) of Lala Rameshwar Prasad
Bagla’s starred question No. 775 on the 26th September, 1932.

(b) and (¢). I would refer the Honourable Member to the answers
given by me to Mr. 8. G. Jog's starred question No. 1134 of the 5th April
last and to the supplementary questions thereto.

(d) and (e). As has been explained more than once in this House,
the question is one primarily for the Prownecial Governments. But the
proposals which we intend to lay before the House in the Factories
Bill, if accepted, should have some effect in spreading employment in

tThis question was withdrawn by the questioner.
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eertain industries ; and in Delhi, where the Central Government has
more direct responsibility, we have proposals for fresh building work
which should be of assistance in this direction.

Shaikh Badiq Hasan : Is it not the duty of Government to help the
public at such a critical juncture ?

The Honourable Sir Frank Noyce : As I have stated in reply to the
question, this is primarily a matter for Local Governments, who are
paying considerable attention to it. If the Government of India can
help them in any way, they will be glad to do so.

Diversion oF rue East Inpiax Raiwway Punsas Mans rFroM TaE
MaIN LiNE To THE GRAND CHORD.

336. *Mr. Badri Lal Rastogi: (a) Are Government aware that
the East Indian Railway authorities intend to divert the Up and Down
Punjab Mails through the Grand Chord ¢

(b) If the answer to (e¢) be in the affirmative, will Government be
pleased to state the reasons that led the East Indian Railway authorities
to do so ?

(¢) Are Government aware that the Punjab Mail trains are running
on the main line from time immemorial ¢

(d) Are Government aware that the proposed diversion of the Punjab

Mailt from the main line will put the travelling public of North Bjhar
and Patna to a considerable inconvenience and hardship while travelling

long distances ?

(e) Are Government aware that the Bombay Mail is already runnine
vi¢ the Grand Chord Line ¢ .

(f) Are Government aware that the diversion of the Punjab Mails
from the main line means the running of two mail trains vi? the Grand
Chord Line ?

Mr. P.B. Ran : (a), (b), (d) and (f). I would invite my Honourable

friend’s attention to the reply I have already given to Mr. Gaya Prasad
Singh’s question No. 123 on the subject.

(¢) and (e). Yes.

TRAINS RUNNING ON THE GRAND Criorp aND MaIN LiNE oF THE East INDIAN
Rawway BETWEEN HowraAl aAnD MoGHALSARAL

337. *Mr. Badri Lal Rastogi: (¢) Will Government be pleased
to state (¢) the number of junction stations, (i) the approximate number
of passengers travelling, and (i) the number of express trains running
on both the Grand Chord and Main Lines, respectively, between Howrah
and Moghalsarai ¢

(b) Is it a fact that the idea of diverting the Punjal Mail from the
wmsin line is merely to avoid the gso-called train-wreckers ?

Mr. P. R. Rau: [a) (f). The number of junction stations on the
main line and the Grand Chord between Ifowrah and Moghalserai is 17

and 14 respectively.



610 LEGISLATIVE ASSEMBLY. [1sT SEPT. 1933,

(a¢) I regret that statistics of the number of passengers travelling on
separate sections or by individual trains are not available.

(%) 1 understand the number of express trains running on the
Maiﬁ: Line and the Grand Chord between Howrah and Moghalserai is 6 in
each case.

(b) No.-

INTRODUCTION OF A NEW PATTERN OF F1vB-RUPEE NoOTF.

338. *Mr. Badri Lal Rastogi: (¢) Will Government be pleased

to state the reasons that led them to introduce recently a new pattern of
five-rupee note {

(b) Are Government aware that this new five-rupee note is very
unpopular among the masses because of its liability to damage, and
deterioration on account of the thinness of its paper and smallness of
size §

(¢) Are Government aware that this new note runs the risk of being
destroyed, defaced and even torn because of its being handled and folded
frequently and constantly ?

The Honourable 8ir George Schuster : (g} The chaunge is expected

to result in a considerable economy without causing any inconvenience to
the public.

. {b) No. The note is less liable to damage and the paper though
thinner- is actually stronger than before.

(¢) As a small note is likely to be subjected to less folding than a
large note and as the paper of which the new notes are composed is of
strong quality, Government consider that notes of the new pattern suould
last at least as long as the old notes.

Mr. M. Maswood Ahmad : Is it a fact that the numbers on these
notes are printed only in one place ?

The Honourable 8ir George 8chuster : If my Honourable friend
wonld care to read the questions, which are not asked by himself, he
will find that that particular question is asked in the next question on
the paper.

INTRODUCTION OF A NEW PATTERN OF TEN-RUPEE NoOTE.

339. *Mr. Badri Lal Rastogi: (q) Are Government aware that
ten-rupee notes of the same pattern and of similar character as five-rupee
notes are going to be issued shortly ¢

(b) Are Government aware that these new pattern notes contain only
one number in the middle while the old ones have two numbers on opposite
corners {

(¢) Do Government propose to have the two numbers printed on
opposite eorners of these new notes as.usual ¥ Are Government aware
that the one number note cannot he halved and if halved, the number is
likely to be made doubiful at the time of gumming the two halves together {

The Honourable 8ir George Schuster : (q¢) Ten-rupee notes of the
new pattern have already been issued.



QUESTIONS AND ANSWERS. 611

(b) Yes.

(¢) No. There are very few instances of the cutting of five and
ten-rupee notes and Government are ready to pay full value on such notes
which have been accidentally torn if the halves are identifiable s part of
the same note.

GoLD EXPORTED FROM INDIA SINCE ENGLAND WENT OFF THE GOLD STANDARD.

340, *Mr. Badri Lal Rastogi: (a¢) Will Government please state
the quantity of gold exported from India and imported into it up to the
15th August, 1933, since England went off the gold standard ?

(b) Do Government propose to levy some export duty on gold, with
a view to bringing in a good revenue to them ?

The Honourable 8ir George 8chuster : (¢) The approximate fignures
up to the 5th of August, 1933 are :
Exports .. .. .. . 145 crores.
Imports . o .. . 34 crores.

(b) Government do not give intimation in advance of their intentions
ubout taxation.

SILVER BARS LEFT IN STOCK WITH THE (ROVERNMENT OF IND'A AFTER
PAYMENT oF THF. SAME T0 AMERICA AS A WAR DEBT.

341, *Mr, Badri Lal Rastogi: (a) Will Government be pleased
to state the total number of silver bars left in stock with the Government
of India after payment of the same to America as a war debt {

(b) Do Government propose to buy silver bars for making up the
shortage effected as a result of payment to America ¢

The Hnourable 8ir George Schuster : (a) The amount of silver
bullion left in stock with the Government of India after the payment to
America was 911.35 lakhs of tolas as shown in the Abstract of the Accounts
of the Currency Department published by the Controller of the Curreney
on the 19th of June, 1933.

(b) No.

CANTONMENTS IN INDIA,
342. *Mr, B. R. Puri: Will Government be pleased to state

the total number and names of Cantonments in India :
(a) Where Class I Executive Officers have been posted ¢
(b) Where Class II Executive Officers have been posted 1
(¢) Where part-time Executive Officers are working 1

(d) Where Civilian Executive Officers paid from Cantonment Fund
are working 1 :

Mr. G. R. F. Tottenham : A statement giving the information asked
for is laid on the table.
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Statement giwing the information about Cantonments and their Ezeoutive Officers.

(a) Class I Executive Officers have been posted to 22 Cantonments, viz., Peshawar,
Nowshera, Rawalpindi, Ambala, Jullundur, Lahore, Quetta, Karachi oum Manora and
Drigh Road, Dehra Dun cum Landour, Meerut, Ranikhet, Lucknow, Dinapore, Jubbul-

ore, Mhow, Belgaum, Kirkee, Poona, Secunderabad, Wellington, Nasirabad and

andalay. At present Civilian Executive Officers have been appointed temporarily
at Feshawar and Belgaum, vice permanent incumbents granted leave, and a part-time
Fxecutive Officer at Nowshera pending the appointment of an officer of the Cantonments
Department to this cantonment.

(b) Class II Executive Officers have been posted to 12 Cantonments, vis., Sialkot,
Ferozepore, Mpltan, Kohat, Hyderabad (Sind), Agra, Bareilly, Barrackpore, Allahabad,
Cawnpore, Neemuch and Ahmednagar. At present a part-time Executive Officor is
working temporarily at Barrackpore pending the appointment of an officor of the
Cantonments Department to that cantonment.

(c) Part-time Executive Officers are working in 10 Cantonments, viz., Loralai,
Lansdowne, Roorkee, Fyzabad, Fatehgarh, Jalapahar, Lebong, Pachmarhi, Baroda and
Ahmedabad.

(d) Civilian Executive Oflicers paid from Cantonment Funds are working in 36
Cautonments, viz., Risalpur, Cherat, Mardan, Campbellpore, Abbottabad, Jhelun:, Murree
Galis, Murree Hills, Kasauli, Amritsar, Bakloh, Dalhousie, Dagshai, Dharamsala,
Jutogh, Subathu, Bannu, Dera Ismail Khan, Chakrata, New Delhi, Almora, Naini Tal,
Muttra, Shahjahanpur, Sitapur, Shillong, Benares, Jhansi, Nowgong, Kamptee, Saugor,
Aurangabad, St. Thomas Mount and Pallaveram, Deolali, Maymyo and Rangoon and
Mingaladon.

ExecuTive OFFICERS OF CANTONMENTS IN INDIA.

343. *Mr. B. R. Puri : Will Governpent be pleased to lay on the
table of the House a statement giving the following information regarding
all the Executive Officers coming under category (d) in the preceding
question :

(¢) Academic qualifications ?
(#%) Experience of Cantonment work {
(41) Pay and other allowances drawn ?
(tv) Date since when working !
(v) Name of the Executive Officer ?
Mr. G. R. F. Tottenham : The information has been called for and

a reply will be laid on the table in due course. The appointments are
made by General Officers Commanding-in-Chief, Commands.

WITHDRAWAL FROM CANTONMENT AUTHORITIES THE MANAGEMENT DP
CLAss ¢ B ? LAND AND ENTRUSTING THE SAME TO THE MILITARY ESTATES
QFrICERS;

344 *Mr. B. R. Purl: (a) Will Government be pleased to state
if it is intended to withdraw in the near future from the various Canton-
ment Authorities the management of all class ‘ B’ land and entrust the
same to the Military Estates Officers ?

(b) If the reply to (a) above be in the affirmative, are Government
aware that a large number of Cantonment Authorities who now depend
on revenue from ¢ B’ Class land are likely to become insolvent ? 1f so,
what stepg do Government propose to adopt to avoid the financial loss 1

Mr. G. K. P. Tottenham : With your permission, Sir, I ptopoese to
snswer questions Nos. 344 and 345 together.
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The matters are under convidsration but no final decisions have yet
been reached.

CREATION OF AN ALL-INDIA Capre POR THE CviLiaN Execurtivis OFFICERS
OF CANTONMENTS,

1345. *Mr. B. R. Puri : Is it a fact that Government propose to creats
an All-India cadre for the civilian Executive Officers ¢ If so, will all the
civilian Executive Officers at present working in the various Cantonments
be absorbed in the cadre ¥ If not, what will be the standard to guide the
Government in selecting candidates for the cadre ?

RE-IEMPLOYMENT OF RETRENCHED PERSONNEL OF THE SURVEV OF INDIA.

346. *Mr. B. R. Puri: (a) Wil Government be pleased to state
the number of (¢) Indian officers of the Class II service of the Survey of
India, who had served for 15 years or under and were retrenched as a
result of the recommendations of the Class 11 Retrenchment Board ; and
(2) Anglo-Indians so retrenched 4

(b) Are Government aware of the fact that a letter dated the 16th
January, 1933, was issued under the authority of the Assistant Surveyor
General, Survey of India, Calcutta, to a retrenched Class II Officer of
the same Department, saying that ‘‘ if vacancies occur in the near future
retrenched personnel of this Department will be given the first chance of
being re-employed ’’ ¢

() 1f the reply to (b) above be in the affirmative, will Government
be pleased to state if they intend to re-employ, in view of the letter
referred to above, the retrenched personnel of the Class II service before
making fresh recruitments to that Service !

Mr. G. 8. Bajpai : () (s) Four.
(i) Nil. ‘
(b) Yes.

(¢) The Government of India had already considered this question
before sanctioning the recruitment of new candidates this year. They
came to the conclusion that the records of service of the retrenched officers
did not justify the hope that their re-employment would conduce to.the
efficiency of the Department,

STRENGTH OF OPFICERS IN THE SURVEBY OF INDIA DEPARTMENT.

347.*Mr, B. R. Puri: Will Government be pleased to state
(a) the present strength of Class I officers in the Survey of India Depart-
ment, and (b) the present strength of (¢) Indians, (¢i) Anglo-Indians in
Class I Service of that Department ¢

Mr. G. 8. Bajpai-: (a) 85.
(b) (3) Nil
(i1) Five.
tFor answer to this questiom, see auswer to question No, 344.
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PromoTioN oF OFFICERS IN THE SURVEY OF INDIA DEPARTMENT.

348. *Mr. B, R. Puri: Will Government be pleased to state
their policy regarding the promotlon of Class II officers to-Class I Service
of the Survey of India ¢

Mr. G. 8. Bajpai : Promotlon is made by selection on grounds of
ment

ProMOTION AND RBCRUITMENT OF OFFICERS IN THE SURVEY OoF INDIA
DEPARTMENT.

349 *Mr. B. R. Puri: (a) Will Government be pleased to state
the number of (i) Indians, and (#4) Anglo-Indians, promoted from Class II
to Class I Service of the Survey of lndia Department during the last six
years ?

(b) Will Government be “pleased to state the present number and
percentage of (i) Indians, and (#) Anglo-Indians in the Class II service
of the Survey of India !

(¢) In view of the small population percentage of Anglo-Indians, will
Government be pleased to state the reason why Anglo-Indians are recruited
in the Class II service in much greater strength than their population
percentage permits !

Mr. G. 8. Bajpai: (a) (:) Two.

(#7) Twelve including four officers whose domicile was declared later
to be non-Asiatic.

. (b) The total cadre consists of 55 officers of whom 29 are Indians
and 26 Anglo-Indians.

(¢) Owing to the special circumstances of the Survey of India the
policy has been to employ Anglo-Indians in Class II of the department
in cxeess of the percentage to which they would be entitled on a strictly
population basis. I may, however, state for the Honourable Member’s
information that the proportion of Anglo-Indians reeruited has been
steadily diminishing,

INCRBASE IN THE PROI'ORTION OF INDIAN OFfICERS IN THE SURVEY OF INDIA
DEPARTMENT.

350. *Mr. B. R. Puri : Are¢ Government prepared to increase the
proportion of Indian officers in the Class TI service of the Survey of India 1
If not, why not ? If so, do Government propose to bear this point in
mind when making fresh reerviiments, as’it is intended to do, in November,
1923 ¢

Mr. G. 8. Bajpai : The Honourable Member is presumably referring
to the proportion of officers of unmixed Asiatic descent as compared with
that of Anglo-Indians. As stated by me in the reply which I have just
given to his preceding question, the proportion of Anglo-Indians
recruited has been sleadily diminishing. While the practice before 1920
was to recruit three Anglo-Indians to one Indian, Government have
recently decided in respect of fresh recruitment during the current year
that only two out of seven vacancies should be filled by Anglo-Indians.
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RecoMMeNDATIONS OF THE HAJ ENqQUIRY COMMITTEE.

351. *Mr. M. Maswood Ahmad : (a) Will Government be pleased
to state whether they have accepted all the recommendations of the Haj
Enquiry Committee 1

(b} Do Government propose to publish the evidence taken by the Haj
Enquiry Committee, or to keep a copy of the same in the library of the
Central Legislature ?

Mr. G. 8. Bajpai: (¢) Most of the recommendations of the Com-
mittee have been accepted by Government either wholly or in a slightly
modified form.

(b) No. The evidence has not been printed up.

Mr. M. Maswood Ahmad : Will Government be pleased to state
whether they have accepted the recommendations of the Haj Inquiry
Committee which were printed in book No. G.I.P.D.-L-50 (C)-C-P §

Mr. G. 8. Bajpai : I am afraid it is not possible for me to identify
tle document to which my Honourable friend refers.

Mr. M. Maswood Ahmad : Is it a fact that the confidential report
No. G.I.P.D.-L.-50 (C)-C.P. was not printed in the Government of India
Press ¢

Mr. G. 8. Bajpai : I have no information.

ProrosaL For THE INTRODUCTION OF A MopiFmp SysTeM oF ((0MMERCIAL
AccouNTs IN THE BENGAL CINCHONA DEPARTMENT.

352.*Mr. M. Maswood Ahmad: (a¢) Is it* a fact that
there was a proposal for the introduction of a modified system of Com-
mercial accounts in the Bengal Cinchona Department, and that the Bengal
Government have dropped the proposal on account of the present financial
stringency and that the Government of India were to reach a decision
in the matter !

(b) Will Government be pleased to state if they have reached any
decision on the question mentioned in part (a) in t of the
transactions of the Government of India and of the verification of stocks
of cinchona bark at Mungpoo !

Mr. G. 8 Bajpai : Reply to both parts of the question is in the
affirmative. -

RunNiNg oF THE FruiT FarM AT QUETTA ON CoMMEROIAL LINES.

353. *Mr. M. Maswood Ahmad : (¢) Is it a fact that the Fruit Farm
at Quetta is working on a clear loss ?

(b) Will Government be pleased to state what steps were taken by
them to reduce the loss and to run the farm on strictly commercial lines ¢

Mr. G. 8. Bajpai : (¢) and (b). The farm is working at a loss, but
the amount of this has recently been considerably reduced. The net loss
in 1931-32 was reduced to Rs. 12,069 as compared with Rs. 21.210 in the
previous year. The farm exists for experimental demonstration and
propagarida purposes. It is not a commercial concern and the receipts
cannot he expected to cover the whole expenditure.

L211LAD »
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Mr. M. Maswood Ahmad : Is it a fact that the depreciation on those

stocks was counted when mentioning the lesser loss {

Mr. G. 8. Bajpai : I am not aware to what my Honourable friend
refers. As far as I am aware, there is no depreciation on trees.

Mr. M. Maswood Ahmad : T am referring to the stock.
Mr. G. 8. Bajpai : There is no other stock.

Mr. Lalchand Navalrai: 1s it a fact that all fruit farms and all
agricultural farms in India are running at a loss ?

Mr. G. 8. Bajpai : If my Ilonourable friend wishes information as
regards farms throughout India, T would request him to address him-
gelf to the Annual Reports of the various provinces. I have no informa-
tion about all farms in India.

Mr. Lalchand Navalrai : What about fruit farms ?

Mr. @. 8. Bajpai : T have already mentioned about the only fruit
farm with which the Government of India are at present concerned,
namely, the fruit farm at Quetta.

Mr. Lalchand Navalrai : Am I to understand that there are no fruit
farms elsewhere ¢

Mr. G. 8. Bajpai : My Honourable friend perhaps has appreciated
the fact that I am answering in regard to farms which are directly under
the control of the Government of India. Whether there are fruit farms
under the control of the Local Governments, I am not in a position to
say. ¢

Mr. Lalchand Navalrai : Then am I to understand t};at the Quetta
fI;uit farm is the only one under the control of the Government of
dia ¢

‘ Mr. G. 8. Bajpai : That is perfectly true ; that is the only fruit
arm.

AMENDMENT OF LEAVE RULES AS RECOMMENDED BY THE INCHGAPE
COMMITTEE.

364. *Mr. M. Maswood Ahmad : (¢) Have Government accepted
the Inchecape Committee’s recommendation to amend the leave rules
which seemed to them to be unnecessarily complicated ?

(b) Have Government finished the consideration of the draft revised
rales and the scope of their application ! .

(¢) Will Government be pleased to lay on the table a copy of the
revised rules, if any, accepted by them !

The Honourable Bir CGeorge Schuster : (¢) Government accepted
the suggestion of the Inchcape Committee that the leave rules for the
snbordinate services should be reconsidered and the matter was conse-
quently carefully examined. i

(b) and (c). The revised leave rules for new entrants are still under
consideration. The Honourahle Member’s attention is invited in this
eonnection to the answer which I gave yesterday to question No. 281.
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DEcisioNs oF THE TRIBUNAL ON CAPITATION CHARGES.

355. *Mr. M. Maswood Ahmad : (¢) Will Government be pleased
to state whether the tribunal appointed to settle the quéstion of capitation
payments made from Indian Revenues to Departments of the Imperial
Government for services arising out of the maintenance of British troops
on the Indian Establisliaent, have submitted their report

(b) If the reply to part (a) be in the affirmative, will Government
be pileased to circulate a copy of the same to the members of this House t

. Mr. G. R. F. Tottenbam : (a) and (B)." I regret that T am not yet
in a position to add anything to the replies which I gave to
Mr. Sitaramaraju’s starred question No. 622 on the 3rd March last. The
Secretary of State, however, informed the Joint Select Committee on
the 28th July, 1933, that he hoped to be able to make a fuller statement

on the subject in the autumn.

AND TELBGRAPHS DEPARTMENT AGAISNST THB
RalLways.

356. *Mr. M. Maswood Ahmad : Is it a fact that the claim of the
Posts and Telegraphs Department against the Railways is under con-
sideration of the Railway Board since 1927-28 % '

Mr. P. R. Rau : I am not aware what particular claim, my Honour-
able friend is referring to, but both the Posts and Telegraphs and Rail-
way Departments are commercial departments and there are always
certain claims and counter-claims under consideration and investigation
by both the departments. There are certain claims of the Posts’ and
Telegraphs Department at the present moment on which discussions
have been proceeding for some time. The representatives of the two
departments met recently and have arrived at an agreement on the
general principles on which these should be settled. The details are
being worked out at present hy the Posts and Telegraphs Department.

Mr. M. Maswood Ahmad : Is it a fact that the items which are
under consideration have been pending since 1927-28 ¢

Mr. P. BR. Rau : 1 do not remember exactly on what date the original
claim was made, but, as 1 have already said, discussions have. been pro-
ceeding for some time. ]

Mr. M, Maswood Ahmad : Did the Honourable Member notice that
in the question that was particularly asked ?

Mr. P. B. Rau : If my Honourable friend had told me what claim
he was referring to, I could have given him a reply. -

Mr, M. Maswood Ahmad : The claims which were mentioned by the
Director General, Posts and Telegraphs, before the Public Accounts

Committee.
Mr. P. R. Rau : I wish my Honourable friend had specified these

claims in his question. In the question the word ¢ claim '’ is used in the
i

CraiMs or THE PosTs

L211LAD
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DecraraTioN oF DuBENTURES oF THE CENTRAL LaNp MoRTGAGE BANK OF
MaprAS As TRUSTEE SECURITIES.

367. *Mr. M. Maswood Ahmad : (a) Will Government be pleased
to state whether it is a fact that in August, 1931, the Government of India
informed the Madras Government that necessary legislation would be
taken up at the Simla Session of this House to declare the debentures of
the Central Land Mortgage Bank of Madras as trustee securities, and that
towards the end of the same year the Government changed their attitude ¢

(b) If the reply to (a) above be in the affirmative, will Government
be pleased to state what happened between August and December to warrant
a change of policy ¢

(e) Has there been any correspondence with the Madras Government
in this connection since February, 1933 ¢

Mr. G. 8. Bajpai : (a) No.
(b) Does not arise.

(¢) The subject is now under discussion with the Government of
Madras.

ExprNDITURE OF THE INDIAN RAiLWAY CONFERENCE ASSOCIATION.

358. *Mr, M. Maswood Ahmad : (¢) Will Government be pleased
10 state under what head of expenditure the contribution of the. State-
managed Rajlways to the Railway Conference Fund was shewn in the year
1932-33 ¢

(b) What was the total cost of the Association during the year 1932-
38 1. -

Mr. P. R. Rau : (a) The expenses in connection with the Indian
Railway Conference Association of the State-managed railways are
shown under head I (¢) of Abstract G.—Miscellaneous Kxpenses—of
the Accounts of the respective railways. ‘

(b) The total expenditure of the Indian Railway Conference
Association for the year 1932-33 was Rs. 3,88,375. |

Mr. N. M. Joshi : May I ask whether any railways that are not
State-owned contribute to this fund ?

Mr. P. R. Rau : Yes, Sir.

Mr. M. Maswood Ahmad : Do Government propose to allow Muslim
Railway Employees’ Associations to send their representatives also to
attend this Conference ?

Mr. P. B. Rau : This, Sir, is not a Conference of employees.

Mr. M. Maswood Ahmad : Then will the Honourable Member be
pleased to state who attends this Conference if not the employees ?

Mr. P. R. Rau : Representatives of the railway administrations._

PrePARATION OF RoLLINg STocK Pro6rRAMME oF RAmways.

359. *Mr. M. Maswood Ahmad: (¢) Is it a fact that
the rolling stock programme is prepared by the Railway Board iy cqnsulta-
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tion with the Agents of the different railways in the absence of the mem-
bers ci the Standing Finance Committee for Railways ¢

(b) Is it a fact that the programme is placed before the Standing
Finance Committee for Railways for sanctioning the expenditure in the
absenee of the authorities ot the differént railways ¢

(c) If the reply to parts (¢) and (b) above be in the affirmative,
will Government be pleased to state whether they are aware of the diffi-
culties which are generally felt by the Standing Finance Committee for
Railways ¢

(d) Do Government propose to prepare the rolling stock programme:
in consultation with the Agents and the Standing Finance Committee for
Railways, or to include this item in the agenda of Central Advisory Com-
mittee for Railways for their opinion

Mr. P. R. Rau: (a) and (b). Yes.

(¢) I am not aware what difficulties the Ilonourable Member is
referring to, but as a member himself of the Standing Finance Com-
mittee he has full opportunities for discussion of these difficulties and
suggestions for improvement of the procedure in the Committee itself.

® (d) Government are of opinion that the present procedure is the

most convenient from the practical point of view, and see no reason to
change it. They consider that any difficulties that are at present being
experienced by members of the Standing Finance Committee can be
discussed more suitably in that Committee itself initially than in ‘the
Central Advisory Council.

Mr. N. M. Joshi : May I ask whether Government will give an
opportunity to this Flouse to discuss the question of the Statutory
Railway Authority {

Mr. President (The lonourable Sir Shanmukham Chetty) : The
Chair does not think that question arises out of this.

MARKING OF SIXTEEN SQUARE I'EET SPACE FOR BACH Piueriv 1y Prrarim
SHrIrs.

360. *Mr, M. Maswood Ahmad: (a¢) Is it a fact that
the Haj Enquiry Committee have mentioned -in their Report that by
marking 16 square feet space for each pilgrim the carrying eapacity of
the pilgrim ships will be deereased ¢

(b) Is it a fact that for the reason mentioned in part (a) above,
Government do not propose to mark 16 square feet space for each
pilgrim { -

" Mr. G 8 Bajpai: (a) Yes.

(b) The Honourable Member’s attention is invited to the official
report of the debate in this House on Saturday, the 8th April, 1923. As
1 then undertook to do, provision has been included in the rules which
it is hoped to publish beforo the next Haj season for the demarcation by
lines of small blocks capable of accommodating groups of pilgrims vary-
ing in number from 5 to 12.
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Mr. M. Maswood Ahmad : Is it a fact that the Haj Enquiry Com-
mittee have mentioned in their report that by marking 16 sq. ft. off for
each pilgrim the carrying capacity of the pilgrim ship will be decreased ?

Mr. G. 8. Bajpai: Probably my Ilonourable friend did not follow
what I said in reply to part (a) of his question : I said, Yes.

Mr. M. Maswood Ahmad : Does it mean that actually 16 sq. ft. is
not given to the pilgrims on the ships ¥

Mr. G. 8. Bajpai : My information is that on an average passengers
do get 16 sq. ft.

. Mr. M. Maswood Ahmad : Do Government realise that when pilgrims
on ships are full, according to the number which is anvounced by the
survey officer, 16 sq. ft. space is nearly impossible for each pilgrim ?

Mr. G. 8. Bajpai : I do not quite know what my Honourable friend
means by the pilgrims being full : T think he is thinking of the ship.

Mr. M. Maswood Ahmad : I mean .the total number which is
announced by the survey officer to be on a ship : if that number is on the
ship, then, in that case, 16 sq. ft. space is not provided to pilgrims ?

Mr. G. 8. Bajpai : I have already said that on an average pilgrims
do have 16 sq. ft. .

Mr. M. Maswood Ahmad : But not in all cases !

. Mr, G. 8. Bajpai : I am talking in terms of averages. If my Honour-
able friend would investigate the matter a little further, he will find
that even if 16 sq. ft. were allowed to each individual pilgrim, it would
not be occupied. ’

Mr. Lalchand Navalrai : Have they got sufficient space to lie down
straight ¢

Mr. G. 8. Bajpai : Yes, except when their hardier neighbours
encroach upon the space to which they are entitled by law.

SpAce For ALLEY-Wavs IN Pinerim SHips.

361. *Mr. M. Maswood Ahmad : (a) Will Government be pleased
to state whether the statement ‘‘ There are several small blocks in the ship
and all these small blocks are measured in the way in which it has been
suggested by the Haj Enquiry Committee, alley-ways being excluded '’ is
correct ?

16) Will Government be pleased to state whether any deduction for
the rpace for alley-ways between two rows of unberthed pilgrims is made at
the time of the survey ofepilgrim ships ¢ ‘

Mr. @. 8. Bajpai: (a) The system of measuring is described in
Appendix C to the report of the Haj Enquiry Committee.

() There is no such rule at present, although in actual practice
deduction is made for an alley-way space 14 ft. in width on the upper
deck. Government now propose to make a rule that an alley-way shall be
provided on the upper deck as well as in every compartment on the
between decks. ' o = o
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Docrors N CrarGE oF Hosprtars oN PrugriM Smirs.

362. *Mr. M. Maswood Ahmad : Is it a fact that all the doctors
in charge of the hospitals on the pilgrim ships (last Haj season) were
Muslims ¢

Mr. G. 8. Bajpai : No.

STEAMING CAPACITY OF CERTAIN PILGRIM Suies.

363. *Mr. M. Maswood Ahmad : (a) Is it a fact that there is a rule
that pilgrim ships sailing between May, 20th and September, 20th in any
year must be capable of steaming at least eight knots an hour in ordinary
monsoon weather ?

(b) Do Government propose to inerease the minimum speed limit of
pilgrim ships from eight to ten knots an hour ¢ ‘

(¢) How many knots is Jeddah from Bombay and from Karachi ¥
Mr. G. 8. Bajpai : (a) Yes.
(b) No. If shipping companies were required to provide, for the

pilgrim traffic, steamers capable of a higher speed they might find it
necessary to enhance the fares.

(¢) The distance from Bombay to Jeddah is 2,350 miles and from
Karachi to Jeddah 2,180 miles.

‘ExmprovmMeNt oF Musuim Docrors aAND HosPITAL ASSISTANTS oN Prnaria
SHrps.

364. *Mr. M. Maswood Ahmad : (a) Will Government be pleased
to state whether they have made any rule to employ suitable Muslim
doctors and hospital assistants on pilgrim ships ¢

(b) If the reply to (a) above be in the negative, do they propose to
make such rules for the next coming Haj seasons ¢ If not, why not ?

Mr. @. 8. Bajpai: (a) and (b). The rules which will be published
shortly will contain a provision that every medical officer and attendant
employed on a pilgrim ship should preferably be Muslims.

Mr. N. M. Joshi : May T ask whether it is the poliey of Government
to provide communities in this cnuntrv with doetors on communal
ines ?

Mr. G. 8. Bajpai: This is rather a epecial case, because the ships
are utilised exclusively for Muslim passengers.

Mr. N. M. Joshi : May I ask whether if a particular village or a
particular part of the country consists of only Hindus, Government will
provide only Hindu doctors ?

Mr. G. 8. Bajpai : Medical administration being a transferred pro-
vincial subject. T suggest that this might be addressed to Ministers
in Provineces.

Mr. Lalchand Navalrai : Has there been a specific demand by the
Muhammadans that there should be Muhammadan doctors?

Mr. G. 8. Bajp!i That is the recommendation of the H&J Enquiry
Committee. . s
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ExcLusioNn rroM Custroms Dury or Tabarrukats mMporTED BY Hau
PrLGRIMS,

365. *Mr, M. Maswood Ahmad : Do Government propose to exempt
from customs duty all Tabarrukats (articles brought by Haj pilgrims with
them from Hedjaz on their return to India) imported by Haj pilgrims ?

The Honourable 8ir George 8chuster : Exemption is already allowed

subject to certain limits in respect of articles having a substantial com-
mercial value.

RrFusaL ny Musses. TurNeR MoORRISON COMPANY TO I1SSUE  (CONCESSION
TickeTs To Poor PiLarIMs,

366. *Mr. M. Maswood Ahmad: (a) Is it a fact that
in the past Messrs. Turner Morrison Co. used to issue two or three hundred
concession tickets every year for poor pilgrims on their pilgrim ships ?

(b) Are Government aware that, when requested this year, Mr.

E. Brown, Managing Director, Messrs. Turner Morrison, Bombay, refused
to issue such tickets ?

(¢) Will Government be pleased to state whether the issue of the con-
cession tickets was stopped this year by the Company on the instruetion
of the Government, or on account of the views of the Haj Enquiry Com-
mittee who were opposed to the grant of any concession ?

Mr. G. 8. Bajpai : (a), (b) and (c). The Honourable Member’s
attention is invited to the reply given by me on the 27th February,
1933, to Shaikh Fazal Haq Piracha’s starred question No. 572.

ProvisioN or Facmitire For TisBi TREATMENT ON Prugrid Smips.

367. *Mr. M. Maswood Ahmad : (a) Are Government aware that
on account of the alcohol used in many of the allopathic medicines, many
pilgrims do not use those medicines !

(b) Are Government aware that aleohol is haram according to Islamie
Shariat ?

(¢) Do Government propose to provide facilities for Tibbi treatment
on pilgrim ships ¢ .

Mr. G. 8. Bajpai : (¢) @overnment are aware that some pilgrims
may object to the use of allopathic medicines.

(b) 1 am prepared to accept the Honourable Member’s statement.

(¢) The Honourable Member will remember that when he moved,
during the last Session, an amendment to the Indian Merchant Shipping
(Amendment) Bill to provide for the employment of Hakims on

ilgrim ships, I pointed out that these ships were governed by the
nternational Sanitary Convention and that it was necessary to employ
only such doctors as could be recognised internationally. Should,
however. a Port Haj Committee wish to make provision for the pay of
a Unani Taqbib and his medicines on board a pilgrim ship, it would be
open to the Committee to negotiate the detaily regarding his employ-
ment with the shipping company concerned. '
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Mr. M. Maswood Abmad : Do Government propose that in future
when Inigerna'glonal Conventions take place, at least the views of Muham-
madans in this connection will be placed before them $ ‘

Mr. G. 8. Bajpai : T am not sure that any effort on the part of Gov-
ernment, to put the views of the Muslim community as regards the

emp!oyment of {abibs, would carry much weight with international
medical opinion. '

_ Mr. M. Maswood Ahmad : Just as it has been said by my Honourable
friend that as doctors are only appointed on account of International
Convention, so T wanted to know whether they are prepared to place
before International Conventions that such restrictions should be omitted,
because there is & great desire in India for hakims as well 1

Mr. G. 8. Bajpai: I have already stated in reply to part (c¢) of
the question that it would be open to the Port Haj Committees if they
are prepared to find the funds to employ tabibs and hakims on these
ships in addition to allopathic doctors whom the shipping company
employs,

Mr. M. Maswood Ahmad : Do not Government propose to place this
fact before the International Convention 1 -

Mr. G. 8. Bajpai : I do not myself think that any useful purpose will
be served by Government making such representations.

Sm.vEr TRANSACTION WITH ENGLAND For PavymEnT o War Dmsr T0
AMERICA.

368. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(a) the policy which they have followed with respect to the recent
gilver transaction with the Home Government for payment
of the latter’s War Debts to America ?

(b) when it was first that they themselves were consulted in the
matter !

(¢) whether it was before or after the Honourable the Finance
Member left this country or official business abroad ?

(a) the'rate per fine ounce at which the sale was effected by them !

(e) the rate per fine onnece at which the Home Government parted
with the stock to America in payment of their War Debts 1

(f) whether any profit arose out of the transaction to any party
anywhere ¢ If go, to whom and where ?

(g) whether they are aware that a lot of public feeling has been
roused over their recent silver deal !

The Honourable 8ir George Bchuster : (a), (d) and (eg). The atten-
tion of the Henourable Member is invited to the replies given to siarred
questions Nos. 89 and 92 asked by Seth Haji Abdoola Haroon and Mr.
Gaya Prasad Singh on the 28th August, 1933.

(1) and (¢). The attention of the Honourable Member is invited to
the reply given to starred question No. 109 asked by Mr. Bhupnt Sing
on the 28th August, 1933.

(f) and (g). These are matters of opinion.
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FALLING OFF IN THE NUMBER OF STUDENTS IN THE BENARES AND ALIGARH
UNIVERSITIES.

»

369. *Mr. Nabakumar 8irg Dudhoria : . (¢) Will Government be
pleased to state whether reports have come to them of the falling off in
the number of admissions of students to the post-graduate classes and
Law Department in the Benares and Aligarl Universities owing to the
unusual financial stringency conscquent upon trade depression, exteusive
retrenchment of salaries and emoluments and widespread unemployment %

(&) If so, what steps have Government so far taken for meeting the
situation ¢

Mr. G. S. Bajpai: («) and (h). The Quinquennial Reports of the
Benares Hindu and Aligarh Muslim Uuiversities for the period 1927-32
submiited by the authorities of those Universities show that there has
been a fall in the number of admission of students to the various classes
only of the Aligarh University. The decrease is said to be largely due
to the economic depression. The authorities of that University have,
with the approval of the Government of India, acecordingly decided to
remit the registration fee which the University used to charge from
students on their admission to the University,

FORMATION OF THE STATUTORY RAILWAY BoARD IV INDIA.

370. *Mr. Nabakaumar 8ing Dudhoria : (a) Wil Government be
pleased to state whether they have been asked for any opinion by the
Home Government about the formation of the future Statutory Railway
Board in India t If so, will they please state the specific views which
they have expressed on the subject 1

(b) Will Government be pleased to state whether they have been
apprised of the specific recommendations that the majority of the London
Committee on that subject have recently made there ! If so, what are
those recommendations !

Mr. P. R. Rau: (a) Yes, but the.correspondence is eonfidential and
Government are unable to state what are the views they have expressed
on the subject. s

(b) Yes ; the report has been published in full in the Press, and
copies circulated to Members of the Legislature.

UNSATISFACTORY WORKING OF THE OTTAWA AGRBEMENT IN SOME
PARTICULARS.

371. *Mr. Nabakumar Sing Dudhoria : (a) Will Government be
.pleased to state (a) whether it is not a fact that it has been found that the
Ottawa Agreement has not been working quite satisfactorily in some parti-
culars so far as some Dominions are concerned %

(b) Will Government pe pleas~l to state whether it is not a fact
that directly after the World Eeonmaic (!dnference finally adjourned, a
Conference of the Dominions and British Delegates took place in London
in crder to remove some of the obstacles and implement some provisions
of the agreement in view of reeent experiences ?
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(¢) 1f the answer to (b) above be in the affirmative, will Government
be pleased to state whether they were duly represented at that Con-
ference ! If so, by whom ¥

(@) Will Government be pleased to state whether the Legislatures will
be duly informed of the specific complaints removed and specific provisions
supplemented as a result of that Conference !

(e.) Will Government be pleased to stute whether the Ottawa Agree-
ment formed the subject-matier of any debate or discussion at the World
Economic Conference ? 1f so, in what connection ¢

The Honourable Bir Joseph Bhore : (a) The Government of India
have no information. They have not so far entered into any Trade
Agreement with the Dominions,

(b), (¢) and (e). The Government of India have no information.

(d) Does not arise.

ARREST AND DEPORTATION OF MR. GEORGE MRAZ WHO WAS RUNNING A
GERMAN THERAPEUTIC INSTITUTE IN DELHI

372. *Mr. Gaya Prasad Singh : Is it a fact that a German Doctor,
Mr. George Mraz, who was running a German Therapeutic Institute in
Delhi, has been recently arrested and deported ¥ If so, for what offence
and on what evidence ? '

The Honourable 8ir Harry Haig : George Mraz was deported under
the provisions of section 3 of the Foreigners Act, 1864, as being an
undesirable character. I understand that he is not a German subject.

STorEs PurcHASE PoLicy oF THE CaLcuTTA Port TRUST.

373. *Mr. Gaya Prasad 8ingh: (a) Is it a fact that the Indian
Chamber of Commerce, Calcutta, recently addressed Government on the
subject of the stores purchase policy of the Caleutta Port Trust, and in the
course of their communication pointed out that ‘‘ the existence and growth
of the Port Trust depends ultimat~lv on the prosperity of Indian trade
and industry, and that the Commissioners should in respect of their stores
purchase follow a policy which tends to encourage goods produced and -
maunufactured in India ’’ ¢ .

(b) Will Government be pleased to make a statement regarding the
stores purchase policy of the Calcutta Port Trust, and lay on the table &
comparative statement showing the value of stores purchased in England
and abroad, and those purchased in India during the last five years !

The Honourable 8ir Joseph Bhore : (a¢) Yes, Sir.

(b) Certain information is being called for and a eomplete reply
will be laid on the table in due course.

ReETRENCHMENT IN THE CALCUTTA PorT TRUST.

374, *Mr. Gaya Prasad Bingh : Will Government be pleased to
state the general plan of retrenchment pursued by the Calcutta Port
Trust, indicating how many Indians and how many foreign employees
and officials were retrenched during the last three years and the amount
of saving effected under each head ¢
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The Honourable 8ir Joseph Bhore : The information asked for is
being obtained and will, when received, be laid on the table.

REVENUE EARNED AT THE Docks By THE Cancurra Port Trust.

375. *Mr. Gaya Prasad 8ingh : Is it a fact that about one-third of
the Revenue earned at the docks by the Calcutta Port Trust goes every
year to Messrs. Bird and Co. for the supply of labour ; and that if the
Port Trust elects to employ itself the labour required for handling cargo
at the docks, it will save about four lakhs annually ¥ What approximately
is the amount paid to Messrs. Bird and Co. every year for the contract to
supply labour ¢ And for how long ?

The Honourable 8ir Joseph Bhore : In 1932-33, the year for which
information is available, the payment to Messrs, Bird and Company for
the supply of labour at the Calecutta Docks amounted to about 144 lakhs
while the receipts at the Docks in that year were nearly 504 lakhs.
The advisability of employing more departmental labour has been con-
sidered by the Port Commissioners but they regard it as extremely
doubtful whether any saving - would be affected by this means, as in
that case they would have to engage more supervising staff and incur
heavy capital expenditure on coolie lines. The total payments made
to Messrs. Bird and Company for the supply of labour to the Port

Commissioners during the last five years were approximately as fol-
lows :

1928-29 .. . Rs. 29.28 lakhs.
1929-30 . .. Rs. 2953
1930-31 .. .. Rs. 21.63 ,,
1931-32 .. .. Rs. 1883 ,,
1932-33 .. .. .. Rs. 15.73

’”

This Company has supplied labour to the Port Commissioners for over
forty years.

Mr. Gaya Prasad S8ingh : May I know if tenders were invited from
other contractors also for the supply of labour during this long period ?

The Honourable Sir Joseph Bhore : I cannot give my Honourable
friend information on that point, because my Honourable friend will
realise that it is not a matter which is directly under the administration
of the Government of India:

Mr. Gaya Prasad Singh: Will Government take it from me that
no tenders were invited as a matter of fact. and that the contract with
Messrs. Bird and Company is terminable at three months’ notice ?

The Honourable 8ir Joseph Bhore : I am quite prepared to take it
from my Honourable friend until the contrary is proved.

Mr. Gaya Prasad Bingh : Are Government aware that there are only
five Indian Commirsioners on the Port Trust of Calcutta as against

fourteen non-Indian Commissioners, and that the majority of them are
non-Indians ? .

The Honourable 8ir Joseph Bhore : T do not carry the figures in my
head, but T have no doubt that my Honourable friend’s information 18
quite correct : but T would like for the information of the House to make
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the position clear in regard to the constitution of Port Trusts. I know
this is a matter on which Honourable Members in the House feel strongly
and it is a mattor which has been counstantly before me. The constitu-
tion of a Port Trust reflects the commercial interests concerned. Now,
Sir, as Indian commercial interests grow, they will naturally, from
time to time, I take it, be,represented by larger numbers. This was, as
a matter of fact, done some years ago when the Act was revised, and
I have no reason to believe that as Indian interests begin to grow larger
and larger, that fact will not also be reflected in time in the constitu-
‘tion of Port I'rusts.

Mr. Gaya Prasad 8ingh : Are Government aware that Indian com-
mercial interests are not represented on this Port Trust of Calcutta
except by means of nomination by the Government ¢

The Honourable 8ir Joseph Bhore : I think that is right.

Mr. Gaya Prasad Bingh : Whereas the European commercial in-
terests are allowed representation by direct election ¢

The Honourable 8ir Joseph Bhore : But does my Honourable friend
mean to say that the representation of Indian interests, though it is by
nomination, is not a suitable representation ¢

Mr. Gaya Prasad 8ingh : If nomination is a suitable method of
securing proper representation, why don’t they extend it to European
commercial interests as well ¢ ,

The Honourable 8ir Joseph Bhore : I am quite prepared to consider
the question of nomination as against election, but I am not prepared
here on the floor of the House to commit myself to either one or the other
method. '

Mr. N. M. Joshi : May I ask whether Government are aware that
the Royal Commission on Indian Labour has recommended that dock
labour should be represented on the Port Trusts ?

The Honourable 8ir Joseph Bhore : I am afraid, Sir, my recollec-
tion- of the recommendations of the Labour Commission is somewhat
distant by this time.

Mr. Gaya Prasad Singh : Are Government aware that out of the 12
elected Commissioners, six are returned by the Bengal Chamber of
Jommerce, one by the Calcutta Trades Association, one by the Corpora-
tion of Calcutta and four by such bodies as the (Government select as
being representative of the Indian commercial community %

The Honourable S8ir Joseph Bbore : I am afraid T do not remember
the exact method of representation, but I take it that the facts given
by my friend are correct.

Mr. 8. 0. Mitrs : Will Government consider the desirability of giving
better representation to Indian commercial interests when revising the
constitution of the Port Trust of Calcutta ¢

The Honourable 8ir Jogeph Bhore : I have already told my friend
the fact that that aspect of the case is constantly kept in view, but T can
give him the assurancesthat T will personally look into it again.
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Mr. 8. 0. 8en : Is it not a fact that these four commerciui bodies,
whom the Governor General nominates as the forum entitled to elect the
fo;tr nominees on the Board, appoint them by election amongst them-
selves ¢

The Honourable 8ir Joseph Bhore : I think so, Sir.
L]
Prorosat, o  RestricTING THE PAssace oF GOVERNMENT OFFICIALS,
PROCEEDING TO ENGLAND, TO BRITISH STRAMERS,

376. *Mr. Gaya Prasad 8ingh: Will Government Dbe pleased to
state if any correspondence has passed between them and the India Office
relating to the proposal of restricting the passage of Government officials,
proceeding to England, to British steamers ‘“in view of the serious
position of British shipping, and also to avoid subsidising of Italian
steamers ’’ ¢

(b) Is it intended to issue any instruetions on the subjeet ! ‘If so,
tm what lines ¢

The Honourable 8ir Harry Haig : I have nothing to add to ihe reply
which I gave to Mr, Neogy’s starred question No. 640 on the 6th of
March, 1933, except that the matter is still under consideration.

Mr. Gaya Prasad 8ingh : May I know what is the answer to the
last pamt ? I did not quite catch the Honourable Member.

The Honourable 8ir Harry Haig : Except that the matter is still
under consideration.

Mr. Gaya Prasad 8ingh : And that no instructions have been issued
so far ?

The Honourable 8ir Harry Haig : No decision has yet been reached.

Post oF OFFICE SUPERINTENDENT, KaracH1 DivisioN, Nor1ry WESTERN
RamwLway,

377. *Mr. Lalchand Navalrai: (¢) Is it a fact that ome Mr.
H. (. 8. Bennet, an European, who was a Traffic Inspector on the
North-Western Railway was transferred as Offiee Superintendent,
Karachi Division and his post as Traffic Inspector declared surplus ¢ If
80, why was the above-mentioned post of Traffic Inspector again revived
after a short time, and another person, also an European or Anglo-Indian,
allowed to officiate as Traffic Inspector in this appointment, Mr. Bennet
having been allowed to remain as Office Superintendent ¢

(b) Is it a fact that by this arrangement the claims of some Senior
Indian Head Clerks in the Divisional offices of the North-Western Railway
who aspired for the post of the Office Superintendent and were fully
qualified for this appointment in every way, were ignored ¢

(¢) Do Government propose in view of their policy communicated to
me in the Railway Board letter No. 1662-E.G., dated 23rd May, 1983, in
reply to my starred question No. 1127, to issue instruetions to the Agent,
and Divisional Superintendent that racial discrimination in thé Railway
appointments bas been removed, and that they should act up to it ¢

(d) 1s it a fact that Selection Boards are always held for selecting
candidates for filling any posts of Office Superintendents ! If so, was any
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Selection Board held on the occasion of the transfer of Mr. Bennet as Office
Superintendent ¢ If so, who were the other candidates who appeared
before this Selection Board, and if not, why was a departurc made from
the usual procedure in this particular case ?

Mr. P. R. Rau: T have called for the information and will lay a
reply on the table in due course.

Dangerovs Conprrion oF THE Crry WaLL oF Deni

378. *Rai Bahadur Kunwar Raghubir 8ingh (on behalf of Kunwar
Hajee Tsmail Ali Khan) : (a) Is it a fact that the city wall of Delhi
petween Ajmeri Gate and Turkman Gate is in a very dangerous condition
and many lives have been lost by its collapse during the monsoon of July,

1933 7

(#) If the answer to part (a) above be in the affirmative, do Govern-
ment propose to consider the question of improving the sitmation by
demolishing the whole portion of the city wall between Ajmeri Gate and
Turkman Gate ?

Mr. G. 8. Bajpai : (a) During the recent rains a portion of the Delhi
City Wall fell and resulted in the death of two persons and serious injury
to a third. :

() The dangerous portions of the wall have been dismantled. The
major portion, however, has been left standing as it is not at present|
considered dangerous. The question as to whether any further portion
showld be demolished, or whether any repairs should be effected, is under
consideration. . .

TROUBLES AT THE NorTH WEST FRONTIER OF INDIA.

379. *Mr. Gaya Prasad Bingh : Will Government be pleased to
make a statement relating to (¢) the trouble and activities on the North
‘West Frontier of India for some time, (4) and the steps taken by
them, and (#) the present situation obtaining there 1

Mr. B. J. Glancy : 1 would refer the Honourable Member to that
portion of the speech of His Excellency the Viceroy delivered on the 30th
August in this House which dealt with Frontier affairs and which gave
a full account of recent activities in that area.

Mr. Gaya Prasad 8ingh : Will Government kindly state the circum-
stances under which the recent bombing operations were resorted to for
the purpose. of suppressing any portion of the disturbances ?

Mr. B. J. Glancy : The reason why bombing was resorted to was
that that was regarded as being likely to prove the most suecessful and
economical method. Any other method would -almost infallibly have led
to serious loss of life. Peaceful methods were actually tried for two
months, but without effect.

Mr. Gaya Prasad Bingh : Are Government aware that their resort to
bombing entails danger to innoeent men, women and children ?

Mr. G. R. ¥. Tottenham : Sir, I am going to answer shortly a short
notice question on the subject of bombing, and I would ask Honourable
Members to reserve their fire until then.
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OBJECTIONABLE ADVERTISEMENTS IN NEWSPAPERS,

380. *Rao Bahadur M. O. Rajah : (a) Are Government aware that
all newspapers advertise remedies for impotency, health, strength, vigour
and birth-control ?

(b) Arc Government aware that such advertisements are forbidden
I()ndphe? Continent and in England ? 1If s0, why are they being tolerated in
ndia

(¢) Have Government analysed any of the medicines so offered ¢ If
not, why not ¢

(d) Do Government contemplate to legislate in order to prevent the
public from being swindled ? If so, when ? If not, why not ?

Mr. G. 8. Bajpai : (a) It is a matter of common kmowledge that
such advertisements are published in newspapers.

(b) Government -have no detailed information.

(¢) Government have not analysed the medicines, but understand
that a certain number have been analysed in England and other
countries, ’

(d) The Honourable Member’s suggestion is already under the con-

sideration of Government in connection with the Report of the Drugs
Inquiry Committee. ' '

INDIAN RArLWAY GAzPTTE OF CALCUTTA.

381. *Mr. Nabakumar 8ing Dudhoria : Will Government be pleased
to state :

(a) the names of the State Railway Administrations which patronise
the Indian Railway Gazette of Calcutta with their advertise-
ments ?

(b) whether it is a fact that the Gazette in question occasionally
receives news and official information for publication from
the State Railways ¢

(¢) whether the Railway Board also extend their patronage to the
Gazette ¥ If so, in what way 1

(d) whether reports of proceedings of Legislative Assembly Com-
mittee meetings for Railways are sent to the Gazette for
publication and comment !

(¢) whether such reporis are also supplied to other papers dealing
mainly with Railway matters ¢ » .

(f) whether such reports are ordinarily supplied to newspapers
which apply for them {

Mr. P. R. Rau: (a) and (b). Government have no information.
This is a matter within the competence of Railways to decide for them-
selves.

(¢) The Railway Board subscribe for a copy of the Gazette.

(d), (e) and (f). Copies of the proceedings are supplied to the
Gazette for information. They are also supplied to the Associated Press
of India.
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tAsny requests for such supply from other papers are considered on
meriy

t382.¢

RuNNINeG oF SpECIAL TRAINS BETWEEN BaArsul AND KISHANGANJ ON THE
EastERN BENGAL Ramway.

383. *Mr. M. Maswood Ahmad : (a¢) Will Government be pleased to
state whether there was a proposal to run special trains for three days on
or about 25th, 26th and 27th between Barsui to Kishanganj on the Eastern
Bengal Rallway ?

(b) Is it a fact that the special train which was to run on the third
day was cancelled witheut previous notice {

(¢) Will Government be pleased to state the real situation and eause of
the cancellation of the running of the special train on the third day ¢

(d) Will Government be pleased to state the actual number of the
passengers’ who travelled by each of the trains ¢

(e) On whose recommendations and request was the running of the
special train decided

Mr. P. B. Rau: (a) and (¢). Government understand that it was

proposed to run a Special train daily on the 24th, 25th and 26th June,
1933 biit not on the 27th June, in connection with the Bihar Maslim
Conference which was held this year at Kishanganj. Tha running of
these Specials was arranged at the request of Messrs. Muhammad Shafi
Daoodi, M.L.A., and Badi-uz-Zaman, M.L.A. '

(b) The Special train which was to run on the 26th June was
cancelled.

(¢) The Agent, Eastern Bengal Railway, reports that stock, power
and staff to work the Special train on the 26th June were rea.dy on the
spot. But as no passengers offered either at Barsui or at Kishanganj,
it was, in consultation with the General Secretary, Reception Committee
of the Muslim Conference, decided to cancel the Bpecial.

(d) 24 passengers by Up Special on 24th June, 1933.
11 passengers by Down Special on 24th Jume, 1988.
5 passengers by Up Special on 25th June, 1933.
35 paasengers by Down Special on 25th June, 1933,

Mr. M. Maswood Akmad : Did-Government sustain any los on
account of these trains ?

Mr. B. . Rau : I think it is sufficiently obvious, Bir.
Manlvi Muhammad Shafes Dagodi ; Are Government awarv that
there was g heavy downpour when the Conference was held there f

Mx. P, Ri Bau : T suppose, Sir, iy Homourehlp friend is speaking
from pemnal oxperieneg, and I am qmto prepared: to aceept lns stateément.

tPhis question was not put by the questioner.
L211LAD o
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Pay oF INDIAN StaTiON MASTERS ON THE EAST INDIAN RAmway.

284. *Mr. M. Maswood Ahmad : Is it a fact that on the East Indian
Railway the starting pay of Indian Station Masters is only Rs. 40 rising
to Rs. 120 in four grades in the old scale and Rs. 40 to Rs. 95 in the new
one ?

Mr. P. R. Ran : With your permission, Sir, I propose to reply to
guestions Nos. 384 to 395 together. I have called for certain information
and will lay a reply on the table in due course.

Pay oF [vDIAN AssisSTaNT STaTioN MastERs on THE Fast INDIAN
RamwaAy.

1386. *Mr. M. Maswood Ahmad: (a) Is. it a fact that the
Indian Assistant Station Masters on the East Indian Railway are not
placed in the higher grade of Rs. 350 in the old seale and of Rs. 310 in
the new one {

{b) Is it a fact that in the special grade of Assistant Station Masters
on the East Indian Railway carrying a salary of Rs. 350 per month, persons
are not recruited on merit, but the posts in this grade are reserved for
Angle-Indians and Europeans 1

Pax or Guarps oN THE East INDIAN Ramway.

$386. *Mr. M, Maswood Ahmad : (a) Is it a fact that guards on the
East Indian Railway are subordinate to Assistant Station Masters, and
trained only in guards’ duties { .
(b) Isita fact that their grades are Rs. 100 and Rs. 210 plus lump sum
allowances which are added to the salary in deducting provident funds ?

@

Pay oF TRAVELLING TickEr ExaMiNers oN THE East INDIAN Ramway.

1387, *Mr. M. Maswood Ahmad : (a) Is it a fact that Travelling Ticket
Examiners on the East Indian Railway are to work under Assistant Station
Masters and are qualified only in a part of coaching duties %

" (b) Isit a fact that the pay of their grade is Rs. 120 plus a fixed allow-
ance of Rs. 65, i.c., Rs. 185 altogether { '

Pay oF TraiN CrEBks, TELEPHONE CLERKS, ET0., ON THE Easr INpIAN
Ramway.

¥388. *Mr. M. Maswood Ahmad : (a) Is it a fact that Trains Clerks,
Telepbone Clerks, Booking Clerks, Goods Clerks, Signallers and Ticket
Collectors, arc all subordinate to Assistant Station Masters on the East
Indian Railway ?

(b) Is it a fact that their grades are Rs. 80, Rs. 115, Rs. 210 ¢

SUPERSESSION OF INDIAN AssiSTANT STATION MAsTERs BY EvRoPEAN AND
AncLo-INpIAN GuUARDS ON THE EasT INDIAN Ramwav,

$389. *Mr. M. Maswood Ahmad : (a) Is it a fact that the
‘European and Anglo-Indian guards on the East Indian Railway after

{tFor answer to this question, sce answer to question No. 384.




QUESTIONS AND ANSWERS. 633

reaching the maximum of their grade of Rs. 210 enjoy the privilege of being
promoted to Assistant Station Master’s grade of Rs. 350, superseding the
Indian Assistant Station Masters, without qualifying themselves in all the
duties, as Indian Assistant Station Masters are required to do ¢

(b) Do Government propose to see that the European and Anglo-
Indian guards should be made to gualify themselves in all the duties of
Indian Assistant Station Masters before they are taken in as such and that
in the matter of promotion they should not be allowed to supersede the
Igidlar; Assistant Station Masters who might already be their seniors in
office ¢-

UNIFORMS SUPPLIED TO THE ASSISTANT STATION MASTERS ON THE EAsT INDIAN
Ramwway.

1390. *Mr. M. Maswood Ahmad : Is it a fact that the European and
Anglo-Indian Assistant Station Masters on the East Indian Railway get
better kind of uniform than the Indian Assistant Station Masters get ?

DirFERENTIAL TREATMENT OF EuroPEAN, ANGLO-INDIAN AND INDIAN
ASBISTANT STATION MASTERs ON THE EAsT INDIAN RAmLway,

1391. *Mr. M. Maswood Ahmad : Is it a fact that if the eye-
sight of an Indian Assistant Station Master on the East Indiax Railway
fails, he is made a Number-Taker, Booking Clerk or a Signaller, but, if the
eye-sight of an European or Anglo-Indian servant of the Railway fails, he
is forthwith provided with a high salaried post, such as a controller on pay
of rupees four hundred, ete. 1.

INTRODUCTION OF NBEw SYsTEM OF HoURs oF REST ON THE EasT INDIAN
Ramway.

+392. *Mr. M. Maswood Ahmad : (a) Will Government be pleased to
state the difference between the new system of hours of rest, based on
Washington and Geneva Conventions and the old system of hours of rest, on

the Ilast Indian Railway ¢

(b) Were the Assistant Station Masters on the East Indian Railway
consulted before the introduction of the new system of hours of rest ¢

Ni1gET DUTY OF ASSISTANT STATION MASTERS ON CERTAIN Brancm LINEs oF
THE EasT INDIAN RALWAY.

$393. *Mr. M. Maswood Ahmad : (¢) Is it a fact that over the
B..Division on branch line on the East Indian Railway Indian Assistant
Station Masters perform 12 hours’ night duty each? If so, is it not in
contravention of Geneva and Washington rules {

(b) Are Government aware that such duty is described as intermit-
tent ¢ Is it a fact that such duty is continuous and that they have to keep
on in train passing duty for 12 hours, no fixed timing for engines and other
goods trains being preseribed ?

tFor answer to this question, see answer to question No. 384.
L211LAD 2
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Resr FOR CERTAIN STATION MASTERs ON THE EasT INDIAN RalLway.

1394, *Mr M. H&swood Ahmad : Is it a fact that en some stations op
the East Indian Railway where train passing is managed by switchman
and supervised by one station master who does all coaching and goods duty.
the said station master is not given any rest either weekly or fortnightly ¢

D& FERENTIAL TREATMENT OP EuRoPEAN, ANcLo-INpiay awp INDIAN
ASSIRTANT STATION MASTERS ON THE East INpIAN BAiLway.

1395, *Mr. M. Maswood Ahmad : Is it a fact that Indian Assistant
Station Masters on the East Indian Railway are debarred from promotion,
or are reduced from the grade they hold, if they fail in the preqorlbed
examination or in the Chandausi training or if they do not pass in the first
chance the Chandausi training, but’ the European and Auglo-Indian
Assistant Station Masters are exempted from this practice ?

‘MoPrL.ALS CONVICTED OF OFFENCES CONNECTED WITH THE MALARAR REBELLION
IN JAILS AND IN THE ANDAMANS.

396. *Mr. M. Maswood Ahmad : (¢) How many Moplahs, who were
convicled of offences connected with the Malabar Rebellion of 1921, are now
suffering imprisonment ¢

(b) How many of the Moplahs, who were corvicted of offences con-

nected with the Malabar Rebellion of 1921, are in jails in the Madras
Provinee and how many of them are in jails outside Madras ¢

(¢) How many of them are still in Andaman Island ¢

‘d) Did the release of such prisoners during the past few years dlsturb
the peace of the district ¢

The Honourable 8ir Harry Haig : (a) 196.

(b) and (c). 62 in jails in the Madras Presidency, 5 elsewhere in
India and 129 in the Andamans, 41 of whom have been ordered to be
released and are awaiting a passage to India.

(d) 1 have nothing to add to the reply given by me on the 16th
September, 1932, to part (a) of the Honourable Member’s question
No. 364.

MoP1.AHs WANTED BY PoLICE UNDER Recurartion IIT aANp THE Morranm
OuTrAGEs AcT.

397. *Mr. M. Maswoogd Almad ; What is the number of the Moplahs
who are even now wanted by the Police under the State Regulation ITI
“and: Meplah Qutpsges. Act and in. connegtion with the Malabar Bebelljon of
1921 ¢

The Honeurable 8ir Marry Maig : Noo Mopleh is wanted by the
police under Madras Regulatlon IT of 1819 or the Moplah Outrages Ast
in connection with the Malabar Rebellion of 1921.

4
MorLaRs DETAINED UNDER RBquLATION 11T AND THE Mopmn OUTRAGES ACT.

398. *Mr. M. Maswood Ahmad : (a) How many Moplahs have heen

detained under State Regulation IIT and Moplah Outrages Aet {

tFor answer to this question, see answer to question No. 384,
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(b) Do Government propose to grant a general aumesty to the
Moplahs, viz.; to release those who are still suffering imprisonment in that
connection, and to permit those who are detained to return to their homes t

~ The Honourable 8ir Harry Haig : (¢) The information in my posses-

gion is that only one is under restraint under Regulation II of 1819.
R‘To Moplah is detained under the Moplah Outrages Act or under Regula-
tion IIT of 1818 in connection with the Malabar Rebellion of 1921.

(b) No such proposal is under consideration. The Local Government,
are following a liberal policy of removing restraint wherever possible.

Mr. M. Maswood Ahmad : Since what time has that one men been
under detention {

The Honourable 8ir Harry Haig : I am afraid I shall require notice
ot that question.

Nomn¥ation or A MorLar Meuper orF THE CENTRAL LEGISLATUTE TO THE
CoMMITTBE TO BE FORMED PFOR ARRANGING THE CONSTPIUENCILS OF THE
FEDERAL. ASSEMBLY.

899. *Mr. M. Maswood Ahmad : (¢) Do Government propose to
form a committee to arrange the cunsiituency for the seats allotted to
Muslims by the Premier’s decision for the Federal Assembly, and to decide
the ttanchisé for the same ¢

_ (b) If s0, do they propose to nominate any Moplah member of the
Central Legislature to serve on the committee
The Homour#ble Sir Joseph Bboré : (a) ahd (b). Government are

not at present considering the appointment of any smch Committee. The
question of its personnel does not therefore arise at present.

Eouiivnat Coupogition b Fite GA#EYTED STAFF UNDER tte bivect CONTROL
of THE DREGTOE GENERAL of Posts AND TELEGRAPUS.

400 vMs M. MasWoea AWBAE: (o) Y # & fhct that the

&oniposdtion of the staft of postal and telegraph oféinls under the direct

control of the Director General of Posts ahd Telegraphs oii the 31st March
1932 in the Gazetted rank in the Direction was as follows :

(1) Etrofeatis éum Anglo-tndiatis .. 10 in ntimber
(2) Hindes .. . .. .o 3 im number
(3) Mustims .. . .. - { in number
(4) Othdrs .. i .. - 1 in number

Tetal .. 17 in number

(B) Will Guvirniment be pletised to stAte the fightes 1n the same
schedule for the year ending the 31st March, 1983 ?

( c‘{ What i#étiof tho Goverdiiiient proposé 1o take t6 inereasc the himber
&1 Iidfams it geréral and g Muslitid iti particular in the posts ientiored -
in part (&) above ? :
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The Honourable 8ir Frank Noyce : Sir, as the 120 questions, Nos.
400 to 459 and Nos. 486 to 545 inclusive, are all of the same general
purport, and as the same considerations apply to them all I shall deal
with them together, with your permission,

I regret that I cannot undertake the research and calculations necessary
to give precise replies to these questions ; to do so would be both laborious.
and useless for the following reasons :-

(a) The Honourable Member is aware that there are in force
certain orders of Government régulating the admission to
the services of members of different communities, and also

: that these orders relate specifically only to first appoint-
ments, not to the filling of posts by promotion. 1lIe never-
theless makes no discrimination in  his questions between
the staffing of cadres which are filled by direct recruitment
and those which are filled otherwise. Furthermore the
Honourable Member is probably aware that the staff on
many individual cadres is scattered over different offices and
cireles, s0 that no significance attaches to the question of
the composition of the staff of u particular office or circle in
such a case.

(b) The Honourable Member is also aware that the orders to which
I have referred have not been in force for very many years,
whereas the actual composition of the staff in any cadre or
branch of the service is the result of recruitments and pro-
motions made extending over a long period possibly 25 or
30 years.

(¢) The Honourable Member is also aware (if not, I would refer him
to page 1871 of the Legislative Assembly Debates of the
10th March, 1933) that a system of check has been introduced
which makes it impossible for recruiting officers in the Posts
and Telegraphs Department to evade strict compliance with
such orders as may be in force from time to time relating to
communal recruitment.

The Honourable Member will thus see that only misleading nr useless
concluvjons could be drawn from even the most detailed replies to the 120
questions with which I am now dealing. Comprehensive information as
to the communal composition and recruitment of the different branches
of the Posts' and Telegraphs staff is however already available : I would
refer the Honourable Member to paragraphs 71 and 72 of the Director
General’s Annual Report on the Posts and Telegraphs Department for
the year 1931-32 ; I may add that arrangements have been made to have
the corresponding information, to be included in the Annual Report for
1932-33, exhibited in greater detail than in past years.

I may mention that the Government are at present reconsidering the
general orders to which I have referred, and will probably issue revised
instructions in dune conrse. .

. Mr. M. Maswood Ahmad : I am now in a very difficult position.
The questions have been answered by one stroke of the pen and there
ara only five minutes left for putting supplementary questions.
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Mr. Gaya Prasad Singh : Supplementary questions to what answers,
because we must know the answers before we put supplementary
questions ? '

Mr. M. Maswood Ahmad : Are Government aware that about four
days ago many of these questions were taken away from the starred list
to the unstarred list, and have Government replied to the parts of the
unstarred list as well ¢

The Honourable 8ir Frank Noyce : I was not aware of that fact us
the unstarred list has not yet reached me. I can assure the Honourable
Member that, if there are any questions in the unstarred list, they will
be duly answered. But, if they are a repetition of the questions which
appear in this list, then they will be given the same answer as I have
given here.

Mr. M. Maswood Ahmad : Are Government aware that there were
not 120 questions for today’s answer, because many of them have been
taken away from the list ¢

The Honourable 8ir Frank Noyce : That, Sir, is not a matter for me.
The questions appear in the list of business which is before th: MHouse
this morning and it was, therefore, my bounden duty to answer the
questions on the list.

Mr. M. Maswood Ahmad : Is it a fact that information relating to
those questions are in eight pages only in the office of the Director
General of Posts and Telegraphs.

The Honourable 8ir Frank Noyce : If the Honourable Member has
information in his hand which he considers as a sufficient reply to these
questions, I presume no further information is wanted.

Mr. M. Maswood Ahmad : Will Government be pleased to state
whether the information published at page 38 of the report [or 1931-32
was supplied by all the circles to the Government and whether from those
figures they have eompiled the statement which has been published in
half a page at page 38 1 .

The Honourable 8ir Frank Noyce : I have not before me the docu-
ment from which the Honourable Member is reading and I am unable to
give him an answer,

Mr. M. Maswood Ahmad : I am ready to give it to him if he wants
it. May I know whether the figures which are referred to in paragraphs
71 and 72 which have been answered by my Honourable friend were
supplied by different circles in half pages !

The Honourable 8ir Frank Noyce : I can assure the Honourable
Member that if T were to give him the detailed information for which

he has asked in these questions, I should require additional staf® in my
office for quite an extensive period.

Mr. M. Maswood Ahmad : What additional staff, do Government
think will be required for typing 8 or 10 pages of the reply to these
qunstions 1 '

The Honourbale Bir Prank Noyce : That, Sir, seems to be a hypo-

thetical question.
«

. .
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Mr M. Moswoed Ahmad : Are Govermimont aware thiat this is not a
guestion concerning the Muslitn community alone, but rather that this
is a question concerning Indians as a whole 1 In all these questions it
has been shown that Europeans and Anglo-Indians have got in some
cases 60, in some cases 70 and in some cases 80 per gent. of posts, wlule
Indians have got 3, 5, 10 or at the most 20 per cent. only {

The Honourable Sir Frank Noyce : I do not think that I ¢an add
anything useful to the replyc I have already given.

. Mr, R. 8. Sarma : Will Government be pleased to give this House
an idea of what it would have cost Government to find answers to. the

continunal questions of Mr. Maswood Ahmad since January, 193] ?
(Liaughter.) :

Mr. 8. C. Mitra : Is it not the accepted policy of Government that
ouce an officer has been appointed, it is more his efficiency and experience
in the departmental work and not his religion that should determine his

promotion ?

The Ponouruble Sir Frank Noyce : That is so.

Mr. M. Maswood Akmad : Do Government propose that in futsre in
the Posts and Telegraphs Department, instead of publishing figures ns a
whole in paragraph 71, they will give information for eircles as wel ?

Phe Homourable Sir Prank Noyoe : I hava said in my veply that

arrangements have been made to have information exhibited in greater
detail than in past years.

Mr. M. Magwood Ahmad : Thank you for this undertaking.

CoMMUNAL COMPOSITION OF THE GAZETTEDP STAFF UNDER THE DIRECT CONTROL
oF ¥ Drtecrok GENERAL oF Posts AND TELEGRAPHS.

¥401. *Mr. M. Maswood Abmad: (o) Is it a fact that the
compedition: of the staff ¢f Pestal and Telegraph officials under the direet
control of the Director General of Posts and Telegraphs on the 31st March,
1932 in ;he Gazetted rank in the Postal and Railway Mail Service was as
follows

(1) Europeans cum Anglo-Indians .. 69 i number
(2) Hindus .. .. .. 104 in uwmber
(8 Muislims .. A 33 in number
(4) Others .. 23 in number

Potal .. 220 im number

(b) Will Government be pleased to state the figures ir the same
spheduls far the year ending $he 31st March, 1988 ¢ - '

(¢) What action do Govgrnment propose to take to increase the pumber
of Indians in general and of Muslims in particular in the posts mentioned
iu pagt (¢) above ¢ ’ h

tFor answer to this question, see answer to question No. 400. ,
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Commtrnat. COMPOSTINON 6F 39vk Bavieers 3440 GRDER THE DIRECT CONTROL
OoF THBE Dirworor GENERAL oF Posts AND TELAHGRAPHS.

1402. *Mry. M. Maswood Ahmad: (a) Is it a fact that the
composition of the staff of Postal and Telegraph officials under the direct
control of the Director General of Posts and Telegraphs on the 31st March,
1932 in the Gazetted rank in the Telegraph Traffic was as follows 1

(1) European cum Anglo-Indians .. 48 in number
(2) Hindus 27 in number
(3) Muslims .. 1 jn number
(4) Others 4 in number

Total 80 in number

—

(b) Will Government be pleased te state the figures in the same
schedule for the year ending the 31st March, 1933 ¢

(¢) What action de Government propose to take to increase the number
of Indians in general and of Muslims in particular in the posts mentioned
in part (a) above ¢

. ¢
CoMMuNAr. (OMPORITION OF THE GAZETTED STAFF UNDER THE dififor CoNTROL
oF tHE DirEcTOR GENERAL OF PosTs AND TELEGHAPHS.

403, *Mr. M. Maswood Ahmad: (¢} Is it a fact that the
composition of the staff of Postal and Telegraph officials uiider the direct
control of the Director General of Posts and Telegraphs on the 31st March,
1935 t the Qazetted rank in the Telegraph Engineering was as follows ?

(1) Europesn cum Anglo-!ndians .. ¢, 128 in number
(2) Hindus .. .. .. 33 in nifitber
(3) Musiims .. .. .. 8 in namber
4) Others e 8 in number

Total .. 167 in number

égj) Will Governrrent be gle‘asd to state the figites I the same
sehedule fo¥ the yest ehditig the 31st March, 1933 1

(¢) What action de Government propose to tfke o incresse the rumbes
9f Indians in general and of Muslims in particular in the posts mentioned
In part (a) above !

CoMMUNAL CoMPOSITION OF THE GAZETTED STAFF UNDER THE DIRECT (C'ONTROL
OF THE DIRECTOR GENERAL OF Posts AND TELEGRAPHE.

+404.Mr. M. Maswood Abmad: (a) Is it a fact that the
composition of the staff of Postal and Telegraph officials under the direct

19ar aifswed to thiy question; sve adswer te Qtnitiou No. 400.
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control of the Director General of Posts and Telegraphs on the 31st March, .
1932 in the Gazetted rank in the Wireless was as follows ?

(1) European cum Anglo-Indians .. - 24 in number
(2) Hindus .. .. .. .. 4 in number
(3) Muslims .. . - .. ntl in number
(4) Others .. .. .. .. mil in number

Total .. 28 in number

(b) Will Government be pleased to state the figures in the same
schedule for the year ending.the 31st March, 1933 ¢ ’

(¢) What action do Government propose to take to inerease the number
of Indians in general and of Muslims in particular in the posts mentioned
in part {a) above ¢

CoMMUNAL COMPOSITION OF THE GAZETTED STAFF UNDER THE DIRECT (ONTROL
OF THE DIRECTOR GENERAL OF PosTs AND TELEGRAPHS.

1405.*Mr. M. Maswood Ahmad: (a) Is it a fact that the
composition of the staff of Postal and Telegraph officials under the direct
cortrol of the Director General of Posts and Telegraphs on the 31st March,
1932 in the Gazetted rank in the total service was as follows ?

L4 :1) European cum Anglo-Indians .. .. 279 in number
(2) Hindus .. .. .. .. 168 in number

(3) Muslims .. .. .. .. 38 in number

(4) Others .. .. .. .. 36 in number

Total .. 521 in number

(b) Will Government be pleased to state the figures in the same
schedule for the year ending the 31st March, 1933 ¢

(¢) What action do Government propose to take to increase the number
of Indians in general and of Muslims in particular in the posts mentioned
in part (a) above ? '

CoMMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE BENGAL AND AgsAM
: Postar CIrRCLE.

1406. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the Direction for the Bengal and
Assam Circle in the following sehedule ¢

Number. Percentage.
Europeans cum Anglo-Indians .
Hindus .. .. .
Muslims .. .. .
Others . o
Total

tFor nuwﬁf to this question, see answer to question No. 400.
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CoMMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE BENGAL AND AssaM
Pogran CircLE. ’

1407. *Mr. M. Maswood Ahmad : Will Government be pleased to
statc the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the Postal and Raiway Mail
Service for the Bengal and Assam Cirele in the following schedule 1

Number., Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total
CoM31UNAL COMPOSITION OF THE (GAZET1ED STAFF IN THE BENGAL AND AssAM
Postar CiroLE.

t408. *Mr. M. Maswood” Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the Telegraph Traffic for the
Bengal and Assam Cirele in the follewing schedule ¢
Number. Percentage.
Europeans cum Anglo-Indians .
Hindus '
Muslims
Others ..
Total

CoarMinaL, COMPOSITION OF THE GAZETTED STAFF IN THE BENGAL AND AsgAM
PostaL CicLE.

1409. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gagetted rank in the Telegraph Engineering for
the Bengal and Assam Circle in the following schedule !

Number. Percentage.

Europeans cwm Anglo-Indians ..

Hindus

Muslims . ..

Cthers .. . .
Total

CoMMUNAL CoMPOSITION OF THE GAZETTED STAFF IN THB BENGAU AND AssAM
Posrar CroLE.

1410. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the eomposition of the staff of Postal and Telegraph officials under the

tFor answer to this question, sce answer to question No. 400.
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ditgct control of the Director Gleneral of Posts ahd Teldgraphs ohr the 31st
March, 1933 in the Gazetted rank im the Wireless for the Bengal and Assam
Circle in the following schedule ? _
: Number. Percentage.

Europeans cum Amglo-Indians .

Hindus

Muslims

Others ..

Total
CoMM1NAL CCOMPOSITION OF THE GAZETTED STAFF IN THE BENGAL AND AgsAM
POSTAI: CIRCLE.

t411. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the total service for the Bengal
and Assam Circle in the following schedule ?

Number. Percentage.
Yuropeans euin Anglo-Indidns ..
Hindus .. ..
Muslims
Others

Total

CoMMUNAL COMPOSITION OF THE GAzETTED STAFF IN THE Braak AND ORissa
PosraL CIRCLE.

4]12. *Mr. M. Maswood Ahmad : Will Government be pleased to
#tate thé cotnposition bf thé staff é;ﬁ Postal ahd Telegraph officials undet
the Jirect control of the Director General of Posts and Telegraphs on the
81st Marph, 1033 in the Girettdd radk im thd Divestidn for the Bibar and
Otiam Citele in the {6llpwing schedule ?

Nitbe?. Patcentage.
Turopens &wm Anglo-indians ..
Hindus
Muslims
Others

Total

JOMMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE Bigar aNn ORrissa
PostaL CroLE. ,

418, *vir. . Maswood Ahmidd : Will Governmeiit be pleased to
state the composition of the staff of Pbhtal and Telegraph officials under
the direet control of the Direétof Geherul 6f Posts adfl Tlegfiphs ci the
P D NP PP N SR T P YT T D (RPN SN et

il ot Bockinlln

tFor answer to this question, see answer to question No. 400:
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dlst Mavch, 1833 in the Glasetted ramk in the Postal and Railway Mail
Service for the Bihar and Orissa Circle in the following schedule ?

Number. Percentage.
Europeans cum Anglo-Indians ..
Hindus '
Muslims
Others .
Total
CoMaruNAL COMPOSFTION OF THE GAsETTED STAFF IN THE BImar AnD ORissa

PospaL CRcLE.

t414. *Mr. M. Maswood Abmad : Will Government be pleased to
.state the compesition of the staff of Postal and Telegraph officials unger
the dirert control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the Telegraph Traffic for the
Bihar and Orissa Circle in the following schedule ?

Number. Percentage.
Europeans cum Anglo-Indians .,
indus
Muslims
Others ..
Total
‘CoMMUNAL COMPOSITION OF THE (GPAZETTED STAFF IN THE BIHAR AND ORIssa
PosraL OmcLE.
t416. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials undar
the direct control of the Director General of Posts and Telegraphs on the

81st March, 1933 in the Gazetted rank in the Telegraph Engineering for the
Bihar and Orissa Circle in the following gchedule {

Number. Percentage.

Europeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total

CoMNUNAL CEMPOSITION 6B BHE GUARTTED STAFF IN THE BIHAR AND Opigea
Posrar CreLE.

+416. *Ms. M. Maswood Ahmad : Will Government be plea to
state the eompesition of the staff of Postal and Telegraph officials undep the
direst eontnel of the Birectey Genesdd of Bosty and Belegraphs on tha Jlat

t¥or answen te this (uestion, sea saswer tq- quastion No. 400.
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March, 1933 in the Gazetted rank in the Wireless for the Bihar and Orissa
Circle in the following schedule ¢
Number. Percentage.

Europeans cum Anglo-Indians ..

Hindus

Muslims

Others .. ..

Total .
CoMynaL COMPOSITION OF THE (GAzETTED STAFF IN THE Binar AND ORrissa
PostaL CiroLE.

T417. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
‘the direct control of the Director General of Posts and Telegraphs on the
81st March, 1933 in the Gazetted rank in the total service for the Bihar
and Orissa Circle in the following schedule ¢

. Number. Percentage.
Europeans cum Anglo-Indians .
Hindus .. .. ..
Muslims
Others ..
Total

ComnuNaL CoMPosITION OF THE GAZETTED STAFF IN THE Bomuay PosTaL

+418. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
81st March, 1933 in the Gazetted rank in the Direction for the Bombay
Circle in the following schedule ¢
Number. Percentage.

Europeans cum Anglo-Indians ..

Hindus

Muslims

Others

Total

CoMMUrAL CoMPOSITION OF THE GAzZRTTED STAFF IN THE BoMmBiy PosTaAL
CIRCLE.

1419. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on

tFor answer to this question, see answer to question No. 400.
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“the 81st March, 1933 in the Gazetted rank in the Posts and Railway Mail
Service for the Bombay Cirecle in the following schedule 1

Number. Percentage.
Europeans cum Anglo-Indians ..
Hindus

Muslims
Others

Total
CoMMpNAL CoMPOSITION OF THE GAZETTED STAFF IN THE BomBAy PosTaL
CIRCLE.

1420, *Mr., M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials. under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the Telegraph Traffic for the

Bombay Cirele in the following schedule !
Number. Percentage.

Europeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total

ComMUNAL CoMPOSITION OF THE GAZETTED STAFF IN THE BoMmsay PostaAL

CIrCLE.
$491. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
81st March, 1933 in the Gazetted rank in the Telegraph Enginecring for the
Bombay Circle in the following schedule f
Number. Percentaga.
Furopeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total
‘CoMMUNAL COMPOSITION OF THE Gazerrmp STAFF IN THE BomBAY PosTaL
CIRCLE.

1423. *Mr. M. Maswood Ahmad : Will Government he pleased to
state the composition of the staff of Postal and Telegraph officials under

tFor answer to this question, sce answer to question No. 400.
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the djrect contrpl of the Darector General of P Telegraphg en the
81st March, 1933 in_the Gametied renk in m%&ﬁ» olf&trha’
Cirele in the following schedule ¢

Number. Percentage.

Europeans cum Anglo-Indians ..
Hindus

Muslims

Others ..

Total

ComMuNAL CoMPOSITION OF THE GAZETTED STAFF IN THE BoMmpaAy Posran
CIRCLE.

1423. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the total service for the Bombay
Circle in the following schedule ?

Number. Percentage.
Europeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total
ComMUNAL COMPOSITION OF THE CGAZM"I’ED StaFr 1IN THE BurMa Postavn

TRCLE

1424, *Mr. M. Maswood Ahmad : Will Government be plepsed to
state the oomposimm of the staff of Postal and Telegraph officials under
the direet. eontrol ¢ the Direstor Ganeral of Posts and Telegraphs
31st March, 1988 in the Gazetted ramk in the Direction for the fw
Cirele in the following schedule ?

Number. Percentage.

Europeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total

CouMUNAL COMPOSITION OF THE gm Stare. IN TEE Buxma Pogran

5. My, M. Maswood Abmad: Will Government be plegged to
sm??ha cdmpehitien of the ‘of Postal and Telegraﬁl offcials :g&ir the
direct eontmol of the Dlrector neral of Posts and Telegraphs on the 8 st

.....
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March, 1938 in the Gasetted rank in the Postal and Railws: Mail ‘
for the Burma Circle in the following schedule 9 v Servise
Number, Percentage.
Europeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total
CommuniL CoMPOSITION oF THE (GAZETTED STAFF IN THE BURMA Posrar
CmoLE.

1426, *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and 'Fel:egra hs on the
31st March, 1933 in the Gazetted rank in the Telegraph Traffic for the
Burma Cirele in the following schedule ¢

Number. Percentage.
Europeans cum Anglo-Indians .. ~
Hindus
Muslims
Others

Total
CoyvMUNAL ComPosSITION OF THE GAzETTED STAFF IN THE BUrRMA PosTaL
CIRCLE.

1427. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the cormposition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the Telegraph Engineering for the
Burma Circle in the following schedule ?

Number, Percentage.
Europeans cum Anglo-Indians
Hindus
Musiins
Others ..
Total
Covmunar, COMPOSITION OF THECGAZET'I'ED 8tarr IN THE BUrRMA Posran

IRCLE.

t428. *Mr. M. Maswood Ahmad : Will Government be pleased to
sate the composition of the staff of Postal and Telegraph oﬂic}als undcr the
direct oontrel of the Director General of Posts and ’{‘el?g‘ﬁ?hsu o the

tFor amswer to this question, sce answer to quEstiom No: 409
L211LAD D
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+31st March, 1933 in the Gazetted rank in the Wireless for the Burma Cirele
in the following schedule ? E

Number., Percentage.
Europeans cum Aunglo-Indians
Hindus
Sluslims
Others
Total

- ’
CommunaL ComposiTioN OF THE GAZETTED STAFF IN THE BurMaA PosTaL
CmoLE.

-~ 1429, *Mr. M. Maswood Ahmad : Will Government be pleased to
-state the composition of the staff of Postal and Telegraph officials under
-the-direct control of thc Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the total service for the Burma
Circle in the following schedule %

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
AP Total

ComMuUNAL COMPOSITION OF THP GAZETTED STAFF IN THE CENTRAL Posral
e C , S

.. 1430, *Mr. M. Maswood Ahmad : Will Government be pleased to
‘gtate the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the

31st March, 1933 in the Gazetted rank in the Direction for the Central
Circle in the following schedule ?

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
JALT Total
,ComMuNAL COMPOSITION OF THE GazETTED STAFF IN THE CENTRAL PoSTAL

. 3 “Cmots, . | oo N -
¢+ {431, *Mr, M. Maswood Ahmad : Will - Government' Wé ‘pleased to
“state the. composition of the staff ¢f Postal atid Telegraph -officials wudor

« tFor answer to ‘this question, se¢' aiwer tb' quéstioh No. 400,
AN

M4 1
.-
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the direct control of the Director General of Posts and "Pelegraphs on the
31st March, 1933 in the Gagetted rank in the Postal a.ndegﬁailiway Mail
Service for the Central Cirele in the following schedule ¢ '

Number. Percentage.
Europeans cum Anglo-Indians
Hindus .. ..
Muslims .. . ..
Others

Total

CoMMuNAL CoMPOSITION OF THE GAZETTED STAFF IN THB CENTRAL PosTaL
CIrCLE.

7432. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under.
the direct control of the Director General of Posts and Telegraphs on the
31st March, 1933 in the Gazetted rank in the Telegraph Traffic for the:
Central Circle in the following schedule %

Number, Percentage.

Europeans cum Anglo-Indians .. .
Hindus
Muslims
Others ..
Total

CoMMUNAIL COMPOSITION OF THE %4zm'rm StaFF IN THE CENTRAL PosTAL’

IRCLE.

~ 1438. *Mr. M. Maswood Ahmad : Will Government be pleased to
statc the composition of the staff of Postal and Telegraph officials under
the direct control of the Director General of Posts and Telegraphs on the
31st March, 19338 in the Gazetted rank in the Telegraph Engineering for
the Central Circle in the following schedule ¢ :

Number., Percentage.
linropeans cum Anglo-Indians .. \
Hindus ’
Muslims
Others ..
Total

CoMMUNAL COMPOSITION OF THE Gazertmp STAFF IN THE CiNTRAL Pograr’
CIRCLE.
(5] ' . oot [ S Lo NSRS TONER . s N S
434, * Mr. M. Maswood Ahmad’: Wit Goverrimefit “bepleased to
state the compagition of the staff of rf’?f“l and Telegraph offfeials under the

1For anwwer w-tﬂjalqﬁecﬁon,- s6s answer..to question No., 400

i

(211LAD D2
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ditect cantrel of the Direstor General: of Posts and Telographs on: the 31st
Mateh, 1083 in the gavetted rank in the Wireless for the Central Cirels in
the following schedule # ‘

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total
CoMyMyuNaL CoMPOSITION OF THE GAZETTED STAFF IN THE CENTRAL POSTAL

CmoLE.

1435. *Mr. M. Maswood Ahmad : Will Government be pleased to
gtate the composition of the staff of Postal and Telegraph officials under the
direet control of the Director General of Posts and Telegraphs on the 31st
March, 1938 in the gazetted rank in the total serviee for the Central
Circle in the following: sehedule ?

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
. Total

CoMMUNAL COMPOSITION OF THE GAZBTTED STAFF IN THE MaDRAs PosTAL
CicLE. '

1436. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the eomposition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933 in the gazetted rank in the Direction for the ras Circle in
the following schedule ¢

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total

CoMMUNAL COMPOSITION OF THE GAZBETTED STAFF IN THE Mapras Postan
CIRCLE.

1437. *Mr. M. Maswood Ahmed : Will Government he pleased to
state the somposition of the staff of Postal and Telegraph officials under fie
direct control of the Director General of Posts and Telegraphs on the 3st

tFor answer to this question, see amswer fo giestion Ne. 400




QUESTIONS AND ANSWERS. 1

March,.1933 . in the gazetted rank in the Postal i Mail Servi
for the Madras Circle in the following schedule 'n.nd Railway ol 1V19°

Number. Percentage.
Europeans cum Anglo-Indians
Hindus .. . ..
Mushms
Others ..
Total )

CommUNAL COMPOSITION OF THE GAZETTED STAFF IN THE MADRAs PosrtaL
CIRCLE.

1438. *Mir. M. Maswood Ahmad : Will Government be pleased #o
@tate the composition of the staff of Postal and Telegraph officials under .the
«divect control of the Director General of Pqsts and Telegraphs on the 31st
March, 1933 in the gazetted rank in the Telegraph Traffic for the Madras
Circle in the following schedule ? ‘

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total
ComnuNAr, COMPOSITION OF THE gm'rfrm STAPF IN THE MADRAs Posrau

JTRCLE.

1439. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933 in the gazetted rank in the Telegraph Engineering for the
Madras Circle in the following schedule ?

Number. Percentage.
Europeans cum Anglo-Indians .. -
Hindus .. .o .
Others .. . .o
Total .

ComMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE MaprAs Posran
CmoLm.

1440. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph offteials undor the
direct control of the Director General of Posts and Telegraphs en the 31st

tFor aaswer to this question, sse answer to question No. 400.




52 " LEGISLATIVE ASSEMBLY. [1sT SEPT. 1933.

March, 1933, in the gazetted rank in the Wireless for the Madras Circle in
the following schedule *

) Number, Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others -
* Total

CoMM1NAL COMPOSITION OF THE GAZETTED STAFF IN THE MADRAS Posun
\.
Cmcr..n

t441. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
‘March, 1933, in the gazetted rank in the total service for the Madras
~Cirele in the following schedule ¢

Number. Percentage.

Europeans cum Anglo-Indians

CoMMUNAL COMPongION OoF THE (GAZETTED STAFF IN THE PUNJAB AND
NorTH-WEST FRONTIER PosTAL CIRCLE.

1442, *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the R1st
March, 1933, in the gazetted rank in the Direction for the Punjab and
North-West Frontier Circle in the following schedule ¢

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims .. ..
Others .. .. .

Total

ComMu~NaL CoMPOSITION OF THE (GAZETTED STAFF IN THE PUNJAB AND
Norre-WEST FRONTIER PosTAL CIROLE.

t443. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rank in the Postal and Rallway Mail Service
for the PunJab and North-West Frontier Circle in the following schedule ¢

. Number. Péi‘centage. .
- Europeans cum Anglo-Indians
Hindus .. .. ..
- Muslms .. . ‘e

‘\‘40“10“.""\1': oy 'K R 7Y B \ T

PSR,

ey v

g Do i LRs o

fFor answer to thm queetion, see answer to question No. 400.
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CoMMuNAL COMPOSITION OF THE GAZETTED STAFr IN THE PUNJAL AND
NorrH-WEsT FroNTIER PostaL CIROLE.

t444. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rank in the Telegraph Traffic for the Punjab
and North-West Frontier Circle in the following schedule § :

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others

Total
ComMtNAL COMPOSITION OF THE GAZETTED STAFF IN THE PuNJAB ANV

NorTH-WEsT FrONTIER Posrar CIRCLE.

t445. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rauk in the Telegraph Engineering for the
Punjab and North-West Frontier Circle in the following schedule ¢

Number, Percentage.
Europeans cum Anglo-Indians
Hindus :
Muslims
Others ..
Total )
CoxrmuNaL COMPOSITION OF THE GAZETTED STAFF IN THB PuUNJAB AND

Norre-WEST FRONTIER PoOSTAL CIRCLE.

t446. *Mr. M. Maswood Ahmad : Will Government be pleascd to
state the composition of the staff of Postal and Telegraph officials under the
direet control of the Director General of Posts and Telegraphs on the 31st
Mareh, 1933, in the gazetted rank in the Wireless for the Punjab and
North-West Frontier Circle in the following schedule ¥

Number. Percentage.
Europeans cum Anglo-Indians '
Hindus .. .. ..
Muslims .. aa oo
. Others .. = .. - Snia o TS O
! . Total . NPT ‘ .

$¥or apswer to this question, ¢sa snswer to qu-m ﬁofm
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CoMMUNAL COMPORITION OF THE (AZETTED STarr v TEHE PUNJAB AND
NortE-WEest FronTER PosTar Cmcus.

1447. 'Mr M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct eontrol of the Direetor General of Posts and Telegraphs on the 31st
Mareh, 1933, in the gazetted rank in the total service for the Punjab and
North-West Frontier Cirele in the following schedule ?

Number. Percentage.
Europeans cum Anglo-Indians

CoMMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE SIND AND
BavucHIsTAN PostaL CIROLE.

1448. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General.of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rank in the Direction for the Sind and
Baluchistan Circle in the following schedule *?

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total

CommunaLn CoMPOSITION OF THE GAZETTED STAFF IN THE SIND AND
BaLucHISTAN PostaL CIrRCLE.

1449. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rank in the Postal and Railway Mail Service
for the Sind and Baluchistan Circle in the following schedule $

. Number, Percentage.
Europeans cum Anglo-Indians
Hindus ..
Muslims .. .o .e
Others

Total .
CommuNAL CoMPOSITION OF THE ~GAZETTED STAFF IN THE Smp AND
BaLvuoHISTAN PostAL CroLE.

1460 *Mr. M. Maswood Ahmad : Will Government be pleased to
state the romposition of the staff of ‘Postal and Telegraph officials under the

4Wor wuswer te thia question, sse answer to questism: No. €09,
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direct control of the Direstor General of Posts and Telegraphs on the 31sf
March, 1933, in the gazetted rank in the Telegraph Traffic for the Sind
and Baluchistan Circle in the following schedule § -

Number., Percentage.

Europeans cum Anglo-Indians
Hindus
Muslims
Others ..

Total

ComurNAL COMPOSITION OF THE (JAZETTED STAFF IN THE BIND AND

. BarucnIsTAN PosTAL CIRCLE.

+451. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rank in the Telegraph Engineering for the
Sind and Baluchistan Circle in the following schedule ¢

Number. Percentage.

Europeans cum Anglo-Indians

Hindus

Muslims

Others ..

Total

CoMmUNAL CoMPOSITION OF THE GAZETTED STAFF IN THE SIND AND
. BaLucHISTAN Postrar CmoOLE.

1462. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rank in the Wireless for the Sind and
Baluchistan Circle in the following schedule ?

Number, Percentage.
Europeans cum Anglo-Indians
Hindus '
Muslims . .
Others

Total
ComyuNAL COMPOSITION OF THE GAZETTED STAFF IN THE SIND AND
BarvucHISTAN PosTAL CIRCLE.

14563. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the

" tRer smswar to thia question, soc anawer to questian No. 440.
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~direct control of the Diréctor General of Posts and Telegraphs on the 31st’
March, 1983, in the gazetted rank in the total service for the Sind and-
Baluchistan Cirele in the following schedule ! ‘

Number, Percentage.

Europeans cum Anglo-Indians

CommUNAL CoMPORITION OF THE (GAzETTED STAFF IN THE UNITED PROVINCES
PostaL CIRCLE.

$464. *Mr. M. Maswood Ahmad : Will Government be pleased tc
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director (icneral of Posts and Telegraphs on the 31et
March, 1933, in the gazetted rank in the Direetion for the United Provinces
Circle in the following schedule ¢

Number. Percentage.
Europeans cum Anglo-Indians ..
Hindus .. ..
Others

Total

CoMauNaL CoMPOSITION OF THE (GAZETTED STAFF IN THE UNITED I’ROVINGES
PostaL CiroLE.

1466. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the gazetted rank in the Postal and Railway Mail Service
for the United Provinces Circle in the following schedule 1

] Number. Percentage.
Europeans cum Anglo-Indians .. ‘
Hindus
Muslims
Others

.. .

Total ..

CoMmuNar CoMPOSITION OF THE GAZETTED STAFF IN THB UNITED PrOVINGES
Postar CircrE.

+456. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direét control of the Director General of Posts and Telegraphs on the 31st
March, 1933 in the gazetted rank in the Telegraph Traffic for the United
Provinces Circle in the following schedule 1

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Mnslims .
- Others Lo el G hagesepfh B oW ,

PNE

f "
Plge, 1

z “Tbt'a] : "1 ‘. ‘ » e
tPor answer to this question, sca:-anewer to:question Ne..400.
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CoMMUNAL COMPOSITION OF THE GazeTTED STAFF IN THE UNTTED PROVINCES
Postar CrroLe.

1457, *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
Mareh, 1933 in the gazetted rank in the Telegraph Engineering for the
United Provinces Circle in the following schedule $

_ Number. Percentage.

Europeans cum Anglo-Indians
Hindus
Muslims
Ofthers ..

Total

CoMMUNAL COMPOSITION OF THE GAZETTED STAFF IN THE UNITED ProviNcES
Posrar, CrcLE.

1458, *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officialg under the
direct control of the Director General of Posts and Telegraphs on the 3lst
March, 1933 in the gazetted rank in the Wireless for the United Provinces
Circle in the following schedule ?

Number, Percentage.
Europeans cwm Anglo-Indians ..
Hindus .. . .o
Muaslims .. .. ve
Others .. .. .
Total

CoMMUNAL CoMPOSITION OF THE (GAzETTED STAFF IN THE UNITED PRrOVINCES
Posrtar CrrcLp.

1459. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933 in the gazetted rank in the total service for the United
Provinces Cirele in the following schedule 1

Number. Percentage.
Europeans cum Anglo-Indians
1460.*—485.*
_1For anlwertothis _qggs‘.tiqn.,”o'ae' answer to question No, 400,

£Xor thee qustions 43 Anies herpt, see egilptiye Aambly Debaten, 14028
the 4th Beptember, 19 29 AR ADgRRES, therpta, pee T ve Aspembly.

B
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CoMMUNAL COMPOSITION OF NON-GAZETTED STAFF UNDER TI(E DIRECT
ConTrOL OF THE DIRBCTOR GENERAL OF PosTs AND TELEURAPHS.

t486. *Mr. M. Maswood Ahmad: (¢) Is it a fact thut the
eomposition of the staff of Postal and Telegraph officials under: the direct
control of the Dirsctor General of Posts and Telegraphs on the 31st
March, 1932, in the non-Gazetted (excluding line delivery and menials)
rank in the Direction was as follows ¢

Number. Percentage.
1. Xuropeans cum Anglo-Indians .. 4
2. Hindus .. 143
3. Muslims 20
4. Others .. 1
Total 168

) W1]1 Government be pleased to state the figures in the same
schedule for the year ending the 31st March, 1933 1

(¢) What action do Government propose to take to increase the numhber
of Muslims in the posts mentioned in part (a) above !

Coumrrwar, CoMPOSITION OF NON-GAZETTED STAFF UNDER THE DIREOT
CoNTroL oF THE DREcTOR GENERAL OF PosTs AND TELEGRAPHS

+487. *Mr. M. Maswood Ahmad : (a) Is it a fact that the
composition of the staff of Postal and Telegraph officials under the direct
control of the Director General of Posts and Telegraphs on the 31st
March, 1932, in the non-Gazetted (excluding line delivery and menials)
rank in the Postal and Railway Mail Service was as follows ¢

Number. Percentage.
Euraopeans cum Anglo-Indians .. 304
Hindus .. 23,513
Muslims .. 5,360
Others 2,297
| Total .. 81474

{h) Will Government be pleaged to state the figures in the sume
sckedule for the year ending the 31st March, 1933 ¢

) (¢) What action do Government propose to take to increase the numbeyr
of Muslims in the posts mentioned in part (¢) above t ‘

i 1For dnswer to this question, se¢ answer to questiop No. 400. -

LT
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Cexamunas CowpoiTion or NeN-GAaEYTED STAFF UNDER THH DIRECT
CoNTRei: oF THR DimbcToR GENERAL OF Posts AND TRLESRAVILS. .

t488. *Mr. M. Maswood Ahmad : (2) Is it a fact that the
commpesition of the sal of Postal and. Telograph officials under the direct
control of the Director General of Posts and Telegraphs on the 3lst
Mexel, 1932, in the mon-Grzetted (excluding lime delivery and meninls)
rank in the Telegraph Traffic was as fallows ? '

Number. Percentage.
Europeans cum Angle-Indians .. 1,716
Hindus 2,123
Muslims 249
Others .. 406
Total .. 4,494

(b) Will Gevernmsent be pleased to state the figures in tne same
schedule for the year endimg the 31st March, 1933 ¢

(¢) What action do Government propose to take to increase the number
of Indians in general and of Muslims in particular in the posts mentioned
in part (a) above ?

CoMMmunNAL CoMPosiTION OF NON-GAZETTED STAFF UNDER THHK DIRECP
ConTroL oF THE DmEcToR GENERAL oF PogTs AND TELEGRs?HS.

1489. *Mr. M. Maswood Ahmad : (a) Is it a fact tihat the
cemposition of the ataff of Postal and Telegraph officials under tho direct
ceartrol of the Director General of Posts and Telegraphs on the 81st
Mavch, 1932, in the non-Gazetted (excluding line delivery and meninls)
rank in Telegraph Engineering was as follows {

Number. Percentage,
Europeans cum Angle-Indians .. 237
Hindus .. 1,006
Muslims .. . 239
Others 138

Total .. 1,620

(d) Wil Government be pleased to state the figures in the same
scliedule for the year énding the 16 Mwreh, 1988°F

¢) What action do Government propose to take to increase the number
of Tndigns in gerersd wnd of Mwslims in ‘puttiontvr éw the: posts mentioned
inh part (&) et v e
1T0r answer to this question. see anawer to question Neo. 400,
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COMMpML CoMPOSITION OF NON-GAZETTED STAFF UNDFR THE DIRECT
+ ConTrOL oF THR DIrBCTOR GENERAL OF PosTS AND TELEGEAFHS.

$490. *Mr. M. Maswood Ahmad : (g) Is ‘it a fact that the
composmon of the ataff of Postal and Telegraph officials under thé direst
control of the Director General of Posts and Telegraphs on the 31st
March, 1932, in the non-Gazetted (excluding line delivery and menials)

rank inlthe Wireless was as follows ¢

Number. Percentage.
1. Europeans cum Anglo-Indians .. 122
2. Hindus .. 75
3. Muslims 21
4. Others .. 19
Total .. 237

(b)) Will Government be pleased to state the figures in the same
schedule for the year ending the 31st March, 1933 ¢

(¢) What action do Government propose to take to increase the number
of Indians in general and of Muslims in particular in the posts mentioned
in part (a) above ?

CommuNaL CoMPoSITION OF NON-GAZETTED STAFF UNDER THE DIRECT
CoNTROL OF THE DIRECTOR GENERAL OF PosTs AND TELEGRAPHS.

1491, *Mr, DI DMaswood Ahmad: (¢) Is it a fact that the
composition of the staff of Postal and Tdngraph officials under the direct
control of the Director General of Posts and Telegraphs on the 31st
Mareh 1932, in the non-Gazetted (excluding line delivery and menials)
rank in the 'rotal service was as follows ¢

Number. Percentage.
Europeans cum Anglo-Indians .. 2,383
Hindus .. .. 26,860
Muslims .. 5,889
Others 2,861
Total .. 87,998

(b) Wﬂl Govemment be "pleased to statn tlw ‘ﬂgurel m the same
schqdule for the year ending the 3lst March, 1933 1 )

(e) tht aotwn do Gavemment.propose to take to mcrease the mmlber1
of Tudians in general and of Mushms in partacular in the, posts menhoned;
in purt (a) above !

tFor answer to this question, se¢ answer to question ‘No. 400,
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CoMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BENGAL AND ASSAM
PostarL CroLB.

. 1492.*Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-Gazetted (excluding line delivery and menials)
rank in the Direction for the Bengal and Assam Circle in the following
schedule ¢ '
Number. Percentage.

Europeans cum Anglo-Indians
Hindus
Muslims

Others .o
Total

CoMmMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BENGAL AND ASSAM
Posrar CircLE.

1493. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-Gazetted (excluding line delivery and menials)
rank in the Postal and Railway Mail Service for the Bengal and Assam
Circle in the following schedule ?

Number. Percentage.

Europeans cum Anglo-Indians
Hindus
Muslims

Others ..
Total

CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE BENGAL AND ASSAM
Posrtarn CIRCLE.

+494. *Mr. M. Maswood Ahmad : Will Government be pleased to
stnte the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-Gazetted (excluding line delivery and menials)
rank in the Telegraph Traffic for the Bengal and Assam Circle in the
following schedule ?
. Ngllllber. Percentage.

oy

Europeans cum Anglo-Indianﬁ .
Hindus ..

Muslims
Others ..
. ... Total = ..

+¥or answer: to‘this ‘question, wee angwer-to question No, 400,
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Connunm. Conrosrmon orF Nox-Gammrren Sravr ov THm BaMeAL AND AssaM
Poszar Crraur.

405, *Mr. M Maswood Ahmad : Will Government be plessed to
state the compouition of the staff of Postal and Telegraph offieials under the
direet comirel of the Pwestor General of Posts and Telegraphs on the 3lat
March, 1933, in the non-Gazetted (excluding line delivery amd inenials)
vank in the Telographk Engineering for the Bengal and Assam Circle in the
following schedule {

Number. Percentage.

Europeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total
CoMmUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE BENGAL AND ASSAM
Posrar CrrcLE.

1496. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 3lst
March, 1933, in tHe non-Gazetted (exelading line delivery and menials)
ra;k in the Wireless for the Bengal and Assam Cirele in the follewing
schedule ?

Number. Percentage.
Europeans cum Anglo-Indians
Hindus .. . ..
Muslims
Others ..
Total

CoMxMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE BENGAL AND AgsAM
Posrar CircLE.

$497. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31at
March, 1933, in the non-Gazetted (exeluding Fne delivery amd menials)
rank in the total service for the Bengal and Assam Cirele in the following
schedule ?

Number. Percentage.
Euruvpeans cum Anglo-Indians
Hindus ..
Maslims .. .-
Others .

Total

ot answet to this questien, ses amswer te questiom. No. 4089.
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ComMuwaL CompogrTION oF NoN-GAZETTED STAFF v THE BrEar aND Ogisga
PosTAL Cmole.

1498. - *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal snd Telegraph officials under the
direct cantra] of the Director (eneral of Posts snd Telegraphs on the 31st
March, 1924, jn the nop-gazetted (excluding line delivery and menials)
ralllakdl;xia t’he Direction for the Bihar and Orissa Circle in the following
schedule

Number. Percentage.

Europeans cum Anglo-Indians

Hindus .. .. .. !
Muslims .. .. . \
Others ..
Total

CoMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BIHAR AND ORISSA

PograL CroLE.

+499. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the compesitien of the staff of Postal and Telegraph offlcials under the
direct control of the Dirsctor General of Posts and Telegraphs on the 315t
March, §935, in the nom-gagetted (excluding line delivery and menials)
rank in the Postal and Railway Mail Service for the Bihar and Orissa
Cipols in the following aschedule !
Number. Percentage.
Ruropeans cum Anglo-Indians ’
Hindus . ..
Muslims
Others ..
Total
CoMvMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE Braar AND ORissa
PosraL CmoLe.

1500. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the eompesition of the staff of Postal and Telegreph offeials under the
direet contrel of the Director General of Posts and Telegraphs on the 31st
Mareh, 1934, in the non-gazetted (excluding line delivery and menials)
rank in the Telegraph Traffic for the Bihar and Orissa Cirele in the
fellawing acheduls ¢ .

Number. Percentage.
Europeans cum Anglo-Indjang ..
Hindus .. . .
Muslims ..

Others .. ..
- Total
'm;l‘(;; answer toht;hi‘s queition, see answer to quéstwio;"Né.'wO.
1.211LAD ’ E
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CoMMUNAL COMPOSITION OF NoN-GAZETTED STAFF IN THE BIgARr AND Orissa
Postar CrRCLE.

1601. *Mr. M. Maswood Ahmad : Will Government be pleased to stute
the composition of the staff of Postal and Telegraph officials under the
direet control of the Director Gencral of Posts and Telegraphs on the 31st
Mareh, 1538, in the non-gazeited (excluding line delivery and menials)
rank in the Telegraph Engineering for the Bihar and Orissa Cirele in the
following sehedule ?

Number. Percentage.
Europeans cum Anglo-Indians ..

Hindus

Muslims ..

Others ..
Total

CoMMnINAL CoMPOSITION OF NON-GAZETTED STAFF IN THE Binar aANp Onissa
PosrtaL CircLE.

1502. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direet control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetted (excluding line delivery and menials)

rank in the Wireless for the Bihar and Orissa Circle in the following
schedule {

i Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims ..
Others ..
Total

CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE BIHAR AND Ogissa
PosraL CrrcLE.

1603. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direet control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the nou-gazeticd (excluding line delivery and menials)
ralllxkdlilllx t?he total service-for the Bihar and Orissa Cirele in the following
schedule

Number. Percentage.
Europeans cum Anglo-Indiens .
Hindus .. .. .
Muslims ..
Others ..

Total ..

tFor answer to this question, see answer to question No. 400.
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CoMMUNAL CoMPOSITION oF NoON-GAzETTED STAFF IN THEE BoMBay
Posrar CrrcLE.

1604, *Mr. M. Maswood Ahmad : Will Government be pleased (o state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 3lst
March, 1933, in the non-gazetted (esclnding line delivery and menials)
rank in the Direction for the Bombay Cirele in the following schedule ?

Number. Percentage.

Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total

CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE DROMBAY
Postar CmroLE.

entia

$505. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazeited (excluding line delivery and menials)
rank in the Postal and Railway Mail Service for the Bombay Circle in the
following schedule ?

Number. Percentage.
Furopeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total
CoMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BoOMBAY
PostaL CmoLE. '

1506. *Mr. M. Maswood Ahmad : Will Government be pleased to state
tbe composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetled (ezcluding line delivery and menials)
:ll::d nlf the Telegraph Traffic for the Bombay Circle in the following

et

Number. Percentage.

Europeans cum Anglo-Indians .. -

Hindus .. ..

Muslims .. . ..
_ Others ..
. Total e _

-tFor answer to this question, see answer to question No. 400.

L211LAD

B
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Counvnaln ComposiTioN oF NoN-FAsgrTED STAFF IN THE BoMBAY
PosraL CReLE.

1507. *Mr. M. Maswoed Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direvt control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in (he non-gazetted (excluding line delivery aud meniala)
m}l:x]kdh; t?e Telegraph Engineering for the Bombay Cirele in the following
schedule

Number. Percentage.

Europeans cum Anglo-Indians
Hindus
Muslims
Others ..

Total

CoMMUNAL COMPOSITION OF NON-GAZETTED STAFF IN THE BOMBAY
Posrar CmoLE.

1508, *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direet pantro] of the Director General of Posts and ’g‘elegraphs on the 31st
March, 1933, in the non-gazeited (cxcluding line delivery and imeniglg)
rank in the Wireless for the Bombay Circle in the following schedule 1

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Otliers ..
Total

CouMuuNAL CoMPOSITION OF NON-GAZETTED STAFF IN IHE BOMBAY
PostaL CrCLE.

1509. *My. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direet control of the Director General of Posts and Telegraphs oo the 3]st
March, 1934, in the unnigazetted (exeluding line delivery and menials)
rank in the total service for the Bombay Cirele in the foltowing schedule ?

Number. Percentage.
Europeans cum Anglo-Indisns .,
Hindus
Muslims
! Others .. ..
Total e

FETO]

Por answsr to this nuastion, sce answer te_questian No. 490.
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Coumunar  ComMpPosITION OF NoN-GAZETTED STAFF IN  Tir BurMa
Posrar CrcLE.

1610. *Mr. M. Maswood Ahmad : Will Government be pleased to state
tl.w composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetled (exeluding line delivery and menials)
rank in the Direction for the Burma Cirele in the following schedule

Number. Percentage.
Buropeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total
CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE BURMA
Posrar CmcLE.

{511. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs ou the 31st
Marcl, 1933, in the non-gazetted (excluding line delivery and menials)
ratk in the Postal and Railway Mail Service for the Burma Circle in the
following schedule ? ’

Number Perceentage,
Europeang cum Anglo-Indians .. .
Hindus
Muslims
Others

Total
CommuNaL ComposiTioN oF Non-Gazertep STaFF IN  THE BoRma
PostaL CIrcLE.

$5612. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph efficials under the
&trect control of the Director General of Posts and Telegraphs on the 31st
March, 1983, in the non-gazeited (excluding line delivery and menials)
temk in the Telegraph Traffic for the Burma Cirele im the following
sihsdute ¢ "

TN

Number. Percentage.
Europeang cum Anglo-Indians ..
Hindus .. .. .
Musiims
Others .
Total ‘ ,
" tRor amswer to this question, sec answer te question No. 400.
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Comuunar  ComposiTion oF Non-GazerTep STaFP W THE BURMA
PosrarL CrcLE.

15613. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs an the 3lst
March, 1933, in the non-gazetted (excluding line delivery and menials)
rank in the Telegraph Ergineering for the Burma Circle in the following

schedule 1
Number. Percentage.
Europeang cum Anglo-Indians
Hindus
Muslims
Others ..
Total
CommvuNAL  CoMPosITION OF NON-GAZETTED STAFF IN THE BURMA
Posrar CrroLE.

1514. *Mr. M. Maswood Ahmad : Will Government be pleased to stute
the composition of the stafi of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetted (excluding line delivery and menials)
rank in the Wireless for the Burma Cirele in the following schedule ¢

Number. Percentage.
Europeang cum Anglo-Indians
Hindus
Musiims
Others ..
Toial

CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE BUrRMa
PostaL CrrcLE.

15156. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetied (excluding line delivery and menials)
rank in the total service for the Burma Circle in the following schedule ?

Number. Percentage.
Furopeans cum Anglo-Indians’ -/ =5 "l wa gres i
Hindus .. S I
Muslims .. .. .. Lot
Oihers .. . , e

Total

tFor answer to this question, sze answer to question “Wo. -400.
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CoMMUNAL CoOMPOSITION OF NON-GAZETTED STAFF v tHE CENTRAL
PostaL CmeLE.

1516. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
Mareh, 1933, in the non-gazetted (excludjng line delivery and menials)
rank in the Direction for the Central Circle in the following schedule ?

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Totul
CosmmUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE CENTRAL
PostaL CircLE.

1617. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the stafl of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetied (excluding line delivery and menials)
rank in the Postal and Railway Mail Service for the Central Cirele in thé
following schedule ¢

- Number. Percentage.
Europeang cum Anglo-Indixns
Hindus
Muslims
Others ..
Total ’

CoMMUNAL COMPOSITION OF NON-GAZRrTED STAFF IN THE CENTRAL
Postar CrrcLE.

1618. ‘¢«Mr. M. Maswood Ahmd : Will Governnient be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on tho 31st
March, 1933, in the non-gazetted (excluding line delivery and menials)
rank in the Telegraph Traffic for the Central Circle in the following
schedule ¢ .

Number. Percentage.
Europeang cum Anglo-Indisns ‘
Hindus ‘ e
Muslims .. .. .. . . ‘
Others .. .. cetd

!

Total . .

{For answer to this question, see answer to question No. 400,




670 LEGISLATIVE ASSEMBLY. [1sT SEpT. 1933.

ConmMUNAL COMPOSITION 0F NON-GAZETTED BTAFP IN THE CENTRAL
PosraL CmoLe.

1519. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posis and Telegraphs on the 81st
Mareh; 1933, in the non-gazetted (excluding line delivery and menials)
rank in the Telegraph Engineering for the Central Cirele in the followin,
schedule ¢ °

Number. Percentage.

Europeans cum Anglo-Indians
Hindus
Muslims ..
Others ..

Total

CoMmtinaL ComposrTioN oF NoN-Gazerrep STaFP N THE CENTEAL
PostaL CROLE.

1520. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Directer General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetted -(cxeluding line delivery and menials)
rank in the Wireless for the Central Circle in the following schedule *

Numnber. Percentage.

Europeans cum Anglo-Irdiars
Hindus
Muslims .
Others ..

Total

Communar ComposiTioN oF Non-Gazertep StarF IN THE CENTRAL
Postar CmroLe.

$521. *Mr. M. Maswood Ahmad : Will Government be pleased to state
tle composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs op the 31st
March, 1953, in the non-gazetted (excluding line delivery and menials)
fhk in the total service for the Central Cirele in the following schedule ¢

Number. Percentage.
Europeans cum Anglo-Indians .. .
Hindus . . -
Muslims .. . .. N

Otbers .. . . - -
Total o
¥Fox anawer to This Guestion, s¢é anawer to qUSUGHE No. 200,

T
ssmpie g
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L]

CoMMUNAL CoMPosiTION OF NON-GAZETTED STAFF IN THE Mapmas
Posrat, CroLE.

1623. *Mr. M. Maswood Alaad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
diroct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetied (eaciuding line delivery and menials)
rawk in the Direction for the Madras Circle in the following schedule 1

Number. Percentage.
Europeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total
CoMMUNAL CoMpPOSITION OF NON-GAZETTED STAFF IN THE MADRAS
PostaL CIRCLE.

$623. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the comnposition of the staff of Postal and Telegraph officials under the
divect control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetted (excluding line delivery and menials)
rank in the Postal and Railway Mail Serviee for the Madras Circle in the
following schedule !
Number. Percentage.
Furopeans cum Anglo-Indians ..
Hindus
Muslims
Others ..
Total
CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE MaDRAS
PostaL CircLE.

1524. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gezetled (excluding line delivery and menials)
*ank m the Telegraph Traffic for the Madras Circle in the following
dchedwie 1 k

Number. Percentage.
Europeans cum Anglo-Indians .. '
Hindus .
Muslims
Others

Total

TFor answer to this question, see answer to question No. 400.
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CoMMUNAL CoMPposITION OF NoON-GAzETTED STAFF IN THE MiADRAB
PosTaL CrroLE.

15625. *Mr. M. Maswood Ahmad : Will Government be pleased to state
th. composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on ttc 31st
March, 1933, in the non-gazeiled (excluding line delivery and menials).
rank in the Telegraph Engineering for the Madras Cirele in the following

schedule ?
Number. Percentage, *
Europeans cum Anglo-Indians
Hindus
Muslims
Others

PR

-

Totul

ComMUNAL CoMPosITION OF NON-GAZETTED STAFF IN THE MADRAB
. Pograr CireLE.

1626, *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetted (cxeluding line delivery and menials;
rank in the Wireless for the Madras Circle in the following schedule ?

Number. Percentage.

Furopeang cum Anglo-Indians
Hindus
Muslims
Others ..

Total

CoMMUNAL CoMPOSITION OF NoON-GAZETTED STAFF IN THE MADRAS
PostaL CiroLE.

1527. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazeited (excluding line delivery and menials)
rank in the total service for the Madras Cirecle in the following schedule ¢

.. Number. Percentage.
Europeans cum Anglo-Indians® ..
Hindus -
Muslims e «:
' Others — e e,

. o
Total -

tFor answer to this question, see answer to question No. 400.
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CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE PUNJAB AND
NortH-WEST FRONTIER Postar CircLE.

~1528. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gezelied (cxcluding line delivery and menials)
rank in the Director for the Punjab and N.-W. F. Circle in the following
schedule ¢
Number. Percentage.
Europeang cum Anglo-Indians
Hindus
Muslims
Others ..
Total
CoMMUNAL CoMPosITION OF NON-GAZETTED STAFF IN THE PUNJAB AND
NorTH-WEST FRONTIER PosTAL CROLE.

1529. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetied (excluding line delivery and menials)
rank in the Postal and Railway Mail Service for the Punjab and N.-W. F,
Cirecle in the following schedule ?

Number. Percentage.
Europeang cum Anglo-Indians
Hindus
Muslims
-+ Others ..
Total
CowmUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE PUNJAB AND
Norra-WEST FRONTIER PosTAL CIRCLE.

$580. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
Mareh, 1933, in the non-gazetted (exeluding line delivery and menials)
rank in the Telegraph Traffic for the Punjab and N.-W. F. Circle in the
following schedule 1
. Number. . Percentage.
Europeang cum Anglo-Indians
Hindus
qulims 1
' Others A

Total oo TE
{For answer to this question, see answer to question No. 400.
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CoMMUNAL CoMPORITION or NoN-Gagwrrep STAFF 1IN THR Puxsap AND
NorTH-WisT Frontmi PostaL Cironz.

1531, *Mr. M. Masweod Abmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph offieials under the
direct control of the Director General of Posts and Telegraphs on the 81st
Merch, 1933, in the non-gazetted (excluding line delivery and menials)
rank in the Telegraph Engineering for the Punjab and N.-W. F. Circle in
the following schedule ?

Number. Percentage.
' Europeans cum Auglo-Incians
Hindus R
Muslims ... .. .. T
Otlers ..
"Totul
CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE PUNJAB AND
NorTH-WesT FRONTIER PosTAL CIRCLE.

1532. *Mr. M. Maswood Ahmad : Will Government be pleased to
state the composition of the staff of Postal and Telegraph officiuls under the
direct control of the Director General of Posts and Telegraphs or the 31st
Mareh, 1933, in the non-gazetted (excluding line delivery and menials)
rank in the Wireless for the Punjab and N.-W. F. Circle 1n the following
sehedule 1

_ Number. Percentage.
Europeans cum Anylo-Indians

Hindus
Muslims
Others ..
Total
ComuuNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE PUNJAB AND
Nortu-WesT FRONTIER Postar CrroLE.

1633. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Direstor General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazeticd (exchuling line delivery and menials)
tank in the total service for the ’unjab and N.-W. F. Circle in the follow-
#hg wohedule 1 '

3 Numwber. Percentage.
Puropeans cum Anplo-Indians '
Hindus .. .. ) r
Muslims
Others

Total

" fWer anewer to this question, see answer to question. Na. 430,
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CoMMUNAL CoMrosiTION OF NON-GAZETIED STAFF IN THE SIND AND
BaruvoHsTAN Posran CircLE.

1534. *Mr. M. Maswood Ahmad : Will Government be plessed to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31t
March, 1933, in the non-gazetted (excluding line delivery and menials)
ra}r:kdn} the Direction for the Sind and Baluchistan Cirele in the following
schedule ¢

Number. Percentage.
Europeans cuin Anglo-Indians
Hindus
Muslims
Others ..
Total
CoMMUNAL CoMPOBITION QP NON-GAZETTED STAFF IN THE SiNp 4N;>

BavucHisTAN PostaL CircLE.

1635. *Mr. M. Maswoed Ahmad : Will Gevernment be pleased to state
the composition of the staff of Postal and Telegraph eofficials under the
direct control of the Direclor General of Posts und Telegraphs on the 31at
Mamh 1933, in the non-gazetted (excluding line delivery and mepiala)
rank in the Postal Railway Mail Service for the Sind and Baluchistan
Circle in the following schedule ?

Number. Peroentage.

Europeans cum Anglo-Indians
Hiudus
Muslims
Others ..
Total

CoMMUNAL OoOMPOSITION OF NON-GAZETTED STAFF IN THE SIND AND
BaLUCHISTAN PosraL CiroLE.

$536. *Mr. M. Maswood Ahmad : Will Government be pleased to mtate
the composition of the staff of Postal and Telegraph offigials under the
dircet contrel ef the Director General of Posts and Telegraphs on the 33st
unnh 1988, in the non-gusetted (excluding line delivery and memdq)
rank in the Telegraph Traffic for the 8ind and Balnehistan Cacle in {ke
following schedule ¢

Number. Percentage.
Europeans cum Anglo-Indiuns ..
Hindus
Muslims
Others ..
Total

1For answer te this question, ses saswer to question No, 400.
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ComMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE SIND AND
BavvucHisTAN PostaL CIRCLE.

1637. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1533, in the non-gazctted (exeluding line delivery and rmenials)
rank in the Telegraph Engineering for the Sind and Baluchistan Circle in
the, following schedule ?

Number. Percentage.

Europeans cum Anglo-Indians

Hindus

Others .. .. -
Total

CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE SIND AND
BavucHisTAN Postran CircLB.

1538. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 3
March, 1933, in the non-gazeited (excluding line delivery and menlals )
rank in the Wireless for the Sind and Baluchistan Circle in the following
schedule {

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total
CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE SIND AND

BavucHIisTAN Postar CrroLE.

1539. *Mr. M. Maswood Ahmad : Will Governmént be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director Genevul of Iosts and Telegraphs on the 31st
March, 1933, in the uon gazetled (excluding line delivery and menials)
rank in the total service for the Sind and Baluchistan Circle in the follow-
ing schedule ?

Number. Percentage.
Europeans cum Anglo-Indisns ..
Hindus .. . .
Muslims .. .. .
Others .
Total '

tFor answer to this question, see answer to question No. 400.
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CoMMuNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE UNITED PROVINCES
PosrtaL CirCLE.

1640. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazeited (excluding line delivery and menials)
rank in the Direction for the United Provinces Circle in the following
schedule ?

Number. Percentage.
Europeans cum Anglo-Indians
Hindus
Muslims .
Otlers ..
‘4 Total
CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THB UNITEL PROVINCES

PostaL CmcLE.

{541. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph officials under the
direct.control of the Director General of Posts and Telegraphs on the 31st
Mareh, 1933, in the non-gazettel (excluding line delivery and menials)
rank in the Postal Railway Mail Service for the United Provinces Cirele
in the following schedule ?

Number. Peroentage.
Europeans cum Anglo-Indians
Hindus
Muslims
Others ..
Total

CoMMUNAL CoMPOSITION OF NON-GAZETTED STAFF IN THE UNITED PROVINCES
PostaL CroLE.

1643. *Mr. M. Maswood Ahmad : Will Government be pleased to state
the composition of the staff of Postal and Telegraph offcials under the
direct control of the Director General of Posty and Telegraphs on the 31st
March, 1933, in the non-gazetted (excluding line delivery aud menials)
rank in the Telegraph Traffic for the United Provinces Cirele in the follow-
ing schedule 1

Number. Percentage.
Europeans cus Anglo-Indians
Muslims .. . .
Others

Total

“tFor answer to this question, see answer to question No. 400,
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_CoMMuNAL CoMPosITION OF NoN-GAZETTED STAFF IN THE UNITED PROVINGES
Postar CoLE. :

1643. *Mr. M. Maswood Ahmad : Wili Government be pleased te-state
the composition of the staff of Postal and Telegraph officials undsr the
direet ‘control of the Director General of Posts and Telegraphs on the 31st
March, 1933, in the non-gazetted (excluding line delivery and menigla)
rank :in: the Telegraph Engineering for the Burma Cirele in the following
following schedule { )

Number. Percentage.

Europeans cum Anglo-Indians

Hindus

Muslims .

Others ..

Total

CoMMUNAL CoMPOSITION OF NON-GAzETTLD STAFF IN THE UNITED PROVINGES
B PostaL CircLE.

{544, *Mr. M. Maswood Ahmad : Will Government be pleased to stute
the composition of the staff of Pcstal and Telegraph officials under the
direct control of the Director General of Posts and Telegraphs on the 31st
Mareh, 1933, in the non-gazetled /cxcluding line delivery and menialp)
raak in the Wireless for the United Provinces Cirele in the following
schedule ¢

. Numiber. Percentage,
Europeans cum Anglo-Indians

Hindus
Muslims .
Others ..
Total
CoMmuNaL ComposiTION OF NON-GAzETTED STAFF IN THE UNITED PROVINCES
S PostaL ClreLE.

15645. *Mr. M. Maswood Ahmad : Will Government be pleased fo state
the composition of the staff of Postgl and Tglegm%h officials under the
direct control of the Director General of Posts and Telggraphs on the 3lst

, 1933, in the non-gazetted (excluding line delivery apd Tﬁnjw as)
yaa:kchi’n the total gervice far the United Provinces Cirt_:ler(n the following
schedule t o

N Number. Percentage.
Europeans cum -Anglo-Indians .
: Hindus .
# ~Muslime .
Others ..
' Total

.o
R AR - . N 4

tlwuh-mﬁlsqnuﬁu,onmortoqmﬁ-Nmm.




SHORT NOTICE QUESTION AND ANSWER.

AIR BOMBARDMENT ON THE TRIBAL AREA OF THE NORTH-WmST FRONTIER.

Mr. M. Maswood Ahmad : Will Government be pleased to state the
full facts about the air-bombing on the tribal area of the North-West
Frontier recently *

Mr. @G R. F. Tottenham : As explained by His Excellency the
Viceroy in his address to the Legislature on August 30th, the Govern-
ment of India received information that certain agitators, whose activities
were likely to disturb the peace of the Frontier and to be a source of
embarrassment to our neighbours, had come to Bajaur and that the most
important of them was being harboured in the village of Kotkai. Kotkai
is & small walled village containing about 130 inhabitants, and situated
at a distance of about 30 miles from the nearest road over very moun-
tanious country and another 45 miles from railhead at Dargai.

A notice was conveyed by messenger to the Khan of Kotkai on
July 23rd to the effect that, unless this agitator was surrendered before
August 1st, Government would take such action as they might think
necessary. The Khan adopted a defiant attitude, and refused to
surrender the man. Warnings were then dropped on, and in the vicinity
of the village by =roplane on July 30th to the effect that the village
would be liable to be bombed on August 1st and succeeding days. The
first bombardment was carried out on August 1st by 12 machines of the
Royal Air Force, which dropped 42 hombs. No bombing took place on
August 2nd.  On August 3rd, and again on August 4th, further bombing
took place by six machines, which dropped 24 bombs on each oeccasion.
The total number of bombs dropped was 90. So far as can be ascer-
fained, about 20 houses were destroyed or damaged, and one man was
slightly injured. The village presented a deserted appearance when the
bombhing took place, and there is every reason to believe that all women
auld children had been removed to a place of safety, and that none of
thein was hurt. The total cost of these operations was under Rs. 15,000.

- No further bombing has taken place either of Kotkai or of any other
village,

Mr. M. Maswood Ahmad : Will Government be pleased to say

12 Noox whether the source of information that only one
) man was injured is a confidential one ¥

Mr. G. B. F. Tottenham : No, it is not confidential. It is information
that we received from the political authorities in the locality.

Mr. M. Maswood Ahmad : How was it possible to say that so many
men were killed at a particular place, when no man from Government
was in the village to see that ?

Mr. G. R. F. Tottenham : I imagine that certain people from that
aea came into the important towns and gave information to the political
authorities.

Mr. M. Maswood Ahmad : Then there is no surety of the information.

Mr. 8. C. Mitra : Is my impression correct, that warning was given
that bombing would take place on a particular date and at a particular
hour, so that those who wanted to go away from the place might do
sq, if they liked ? )

Mr. G. R. F. Tottenham : Yes, warning was given on July 30th
and the bombing took place two days later at a narticular hour.

(679)
L21ILAD ]
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8haikh 8adiq Hasan : Is bomb throwing so accurate that it w111,
onlv bit the target and will not fall astray ¢ '

.Mr, @ R. F. Tottenham : Great progress has been made in, the
accuracy of @rial bombardment and I believe the Royal Au' Forc»:
now claim to be more accurate than the artillery.

. Maulvi Muhammad Shafee Daoodi : Is it not a fact that bombmg
has been proposed to be absolutely abolished by His Majesty’s Govern-
ment in the TUnited Kingdom in the Disarmament Conferenet at
Qeneva 1.

Mr G. R. F. Tottenham : The position in that respset is as follows.
As Honourable Members are aware, the Disarmament Conference has
been . taking place for some time and any success that the Confcrence
has achieved is due very largely to the efforts made by Great Britain
and the President of the Conference, Mr. Henderson. The British Gov-
ernment put certain proposals before the Conference. The first proposal
that-they put on the subject of erial warfare was that there should be
complete abolition of military aviation of all kinds, provided firstly,
that satisfactory arrangements could be made to control civil aviation,
t0 prevent military preparations bcing made under the guise of cw1l
development and, secondly, that all other nations agreed to the abolition,
of. their -air forees The sceond proposition that was put forward was
that, failing agreement on this major proposal, @rial bombardment
should be abolished as an international weapon of warfare. His
Majesty’s Government agreed to this proposal, but made the stipula-
tion that they would wish to retain the right to use eerial bombing for
police purposes in certain specified outlying portions of the Empire.

~ Maulvi Muharamad Shafee Dacodi : Am I correct when I find in
this ¢‘ Monthly Summary of the League of Nations’’ the following
statement :

‘¢ His Majesty’s Government in the United Kingdom desire to suggest that it
would be advisable,...... to agree on a programme of work which would cnable the
Conference to embody in a Convention the proposals made by various delegations since
the opening of the Conference...... The aim of the Bureau should be to orgunise
witheut delay practical discussion of the following topics, with the object of framing
a Oonvention or Conventions embodying them so far as they are ultimately approved.
...... The Burcau shall at once constitute a committee of representat{vos of the
principal air Powers to examine the possibility of the entire abolition of military and

naval machines and of bombing from the air, combined with an effective intertiational
control of ¢ivil aviation.’’

Is this correct ?
Mr G. R. F. Tottenham : I have no doubt that is perfestly correct.

Maulvi Munhammad 8hafee Daoodi : If that is correect, I do not see
Any mention of exception of bombing for pohce purposes 1 ).

,,,,,,

pro}wosmons The first proposntmn the major propos:tlon is the cmﬁ‘plete
abolition ‘of all military aviation. Tt was only failing agreement: on'
that, that the second proposition was made, that there should e a
fimitation: of eerial bombardment and it was jn connection with the
second alternative that His Majesty’s Government made the stipulation
J have referred to with regard to police bombing. I may add that, hoth
thesé “miatters were discussed in the Disarmament Conference a few

bu .
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months ago, but no final decision was reached and the second mdmg
of these proposals is to take place sometime in the coming autummn. . -

i I{Hzn'lw Mulmmmad Bh&fee Daoodi ;: Has the consideration beenl
inishe ’

Mr. G R. F. Tottenham" The discussion is to be resumed when.
the Conference meets again, I believe, sometlme this autumn.

Mr. N. M. Joshi : May I ask whether it is a fact that agreement
at the Disarmament Conference has become very difficult on aceount of
the attitude taken up by Great Britain as regards air bombing {

Mr. G. R. F. Tottenham : No, Sir. That, T think, is a gross mis-
representation of the facts. Any success that the Conference has
achieved has been due more to the efforts of the British Government
than to any other nation in the world ; and it is most unlikely that the
Britist: Government in particular, who have much to fear from the
dangers ‘and possibilities of e&erial bombardment, should wish to wreck
the Conference as a whole on a matter of this kind, "

Mr. N. M. Joshi : May I ask if the British Government are mmstmg
upon reserving to themselves this power ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : We
cannot discuss on this question the attitude of the British Governmcnt
m the Disarmament Conference.

Mr. N. M. Joshi : May I ask what is the attitude of the Indmn
Gnvernment ?

Mr, G. R. F. Tottenham : The Indian Delegation has followed the
lead of the British Delegation in all matters relating to the Disarma-
ment Conference and are prepared, if there is general agreement on the
subject, to agree to the abolition of military aviation.

Mr. 8. 0. Mitra : Ts it a fact that to the demand for giving up the
absconders the villagers replied that it was the immemorial custom in
the tribal area, on principles of hospitality, to give asylum to the politi-
cal refugees ?

Mr. G. R. F. Tottenham : I think the Political Secretary might have
more information on that point. T am only concerned with the military
aspect of it. ’

Mr. B. J. Gla.ncy It is a fact that the people in the tribal area are
reluctant to give up those who are en_]oymg their- hospitality : this
custom is not peculiar to the tribal area, it is to be found all over the
world ; but it has to be subordinated sometimes to the maintenanee, of
peace. ’

Mr. 8. 0. Mitra : May T take it that the Government accept that
it is the usual practice in all civilised countries to give asylum to political
agitators.

Mr. B. J. Glancy : That is a custom that has to be modified, as I
said, in the.interests of peace.

Mr. 8 C. Mitra : Is it not a fact that even in England asylum is
given to political agitators from foreign countries ¢

1.211LAD . "%
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Mr. B. J. Glancy : As regards this particular t.riball'area,: it is the
Government that is responsible for the peace there.: : .

~ Mr. 8. 0. Mitra : Are the British Government'réspomibid for the
peace in this tribal area 1 )

Mr. B. J. Glancy : Yes, Sir.

Maulvi Muhammad S8hafee Daocodi : Who were the agitators who
caused this trouble ?

Mr. B. J. Glancy : T do not think it is in the interests of Government
to give that information.

Maulvi Muhammad Shafee Daoodi : If the Government are not going
to grive the names of the agitators, did they do any overt act either in
the British territory or in the Afghan territory.

Mr. B. J. Glancy : As regards the tribal territory about which we
are speaking, the action of the agitators had the effect of disturbing the
peace.

Maulvi Muhammad Shafee Daoodi : Did they do any overt act
either in this part of the country or in the other part of the country ¢

Mr. B. J. Glancy : As far as I am aware, in this part of the country,
that is to say, the tribal country, they did not actually commit any
criminal offence.

Maulvi Muhammad Shafee Daoodi : If they did not do any overt
act, why did the Government take action on that ground ?

Mr. B. J. Glanoy : But the peace was being disturbed and the
country was being inflamed.

Maulvi Muhammad Bhafee Daoodi : When there was no overt act,
how could the peace of the country be said to be disturbed ?

Mr. G. R. F. Tottenham : I would invite the attention of the Honour-
able Member to a passage in His Excellency’s speech on the subject.
He said :

¢¢ Realising that this particular portion of the frontier holds many firebrands whose
main occupation in life is to flout all recognised forms of law and order, and knowing
the pace at which infection is likely to spread on the Frontier, I, in consultation with
my Government, decided that immediate action was imperative.’’

 Maulvi Muhammad Shafee Daocodi: Was not the action of the
‘Government of India more than was necessary in view of the fact that

there was no overt act and there was no chance of these people com-
mitting any disturbances ¢ '

~ Mr. G. R F. Tottenham : That, Sir, is a question of opinion. In the

opinion of the Government of India, the action was necessary and it had
“the desired effect. ) )

Maulvi Muhammad 8hafee Daoodi : May I know if the Governmont

-«af India took any hint from the proposals made by His Majesty’s Govern-

ment in the United Kingdom to the Disarmament ‘Conference at Geneva

that bombing by air should not be resorted to at least during the period

when the proposal was under  consideration  before “the¢ Disarmament
Conference
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Mr. G. R. F. Tottenham : I think it would be most unrcasonable to
expect that any country, even the most ardent supporter of disarmament,
should deprive itself, in advance of any general agreement that had been
reached on that subject, of the use of a weapon which, in its opinion and
subject fo-the restrictions and-safeguards that are invariably.imjosed,
has proved itself to be a very effective, economical and humane:method
of preserving peace on the Frontier. :

Maulvi Muhammad Shafee Daoodi : Is it not correct to infer that
there was no urgency to take to bombing during the month of July
especially when the matter was under discussion before the Disarmament
Conference ?

Mr. G. R. F. Tottenham : If this air action had not been taken, the
alternatives before the Government of India would have been two—
either to take no action at all or else to send a military force to Kotkai.
This would have cost a great deal more than the operations by air and
would have entailed a large number of casualties, not only to the
tribesmen, but also to our own Indian soldiers ; and/it would ultimately
have had precisely the same effect on the village of Kotkai as the @rial
bombardment had on August 1st. (Applause.)

Maulvi Muhammad S8hafee Daoodi : Am I not right in saying that
it' was the imaginary troubles which caused the Government of India te
take to bombing ?

Mr. G. R. F. Tottenham : I can assure the Honourable Member that
the Government of India would not resort to action on any imaginary
grounds.

Bhai Parma Nand : May I ask, Sir, whether the decisions of the
League of Nations are applicable to India in the case of air bombing or
can they be made applicable to the settlement of other questions such as
the communal question of India ¢

The Honourable 8ir Harry Haig : Is this question addressed to me ?
I am no great authority on the proceedings of the League of Nations
which, I fancy, are dealt with by the Legislative Department, but my
impression is that agreements reached by the League of Nations are
binding on those nations which subscribe to them.

Bhai Parma Nand : Is not India a member of the Lcague of
Nations ? .

The Honourable 8ir Harry Haig : Yes, Sir. '

Mr. M. Maswood Ahmad : Will Government be pleased to say

whether the danger of the disturbance of peace was in India or in
Afghanistan %

..+ . Mr. President (The Honourable Sir Shanmukham -Chetty) : No
‘question can be asked in this House with regard to the foreign territory.

Mr. M. Maswood Ahmad : Then, may I know whether the danger of
“the disturbance was in India { PR

'Mr. G. R. F. Tottenham : I think that question has already been
-answered. S

. Sr, M, Maswood Ahmad : What was the reply
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Mr. G. R. F. Tottenham : The reply was that there was danger of a
breach of the peace in India.

Mr. Mubammad Ashar Ali : Is it humane to take steps 8o devastat-
- ing in anticipation of the commitment of any overt act !

Mr. @. R. F. Tottenham : I think we have already discussed that,
matter fully.

Mr. President : Order, order. Statements.

STATEMENTS LAID ON THE TABLE.

" The Honourable 8ir Harry Haig (Home Member) : Sir, I lay on the
table : ’

(¢) the information promised in reply to starred questions Nos, 214,

354, 355 and 383 asked by Khan Sahib Shaikh Fazal Haq

' Piracha, Pandit Satyendra Nath Sen and Mr. 8. C. Mitra on
the 13th September, 1932 ; and

(#¢) the information promised in reply to starred question No. 1214
asked by Maulvi Muhammad Shafee Daoodi on the 12th
April, 1933.

Pro-REPEATER ALARM PisToLS AND THEIR DpTONATING DIg0s.

. *214. (@) The reply to the.first part of the question is in the affirmative. The
discs coutain a minute quantity of an explosive of the fulminate class.

(b) Government have seen some of the advertisements in question.

(c) It has been ascertained from the Government of the United Proviuces that
no restrictions have been placed by the local authorities on detonating dises. In Bihar
and Orissa, the local authorities of one district placed restrictions on the sale of
g.:wnating discs under a misapprehension ; these restrictions have since been with-

awn.

(d) In Burma the import of the pro-repeater alarm pistol has been restricted under
.the Finance Department Notification No. 35, dated the 6th Se{’tomber, 1930 (copy
enclosed), to cases in which a permit to import the article has been obtained, in the
caso of import at Rangoon, from the Commissioner of Police, and in the case of import
elsewhere from the District Magistrate. Discs are considered by the Local Govern-
ment to fall within the definition of ‘‘ ammunition ’’ given in section 4 of the Indian
Arms Act, 1878, and the provisions of the Arms Act and Bules are applied to disca
intanded for weapons which are capable of being used otherwise than as toys.

(e) In exercise of the power conferred by the proviso in column 3 of entr{"l
in Behedule IT to the Arms Rules, the Local Government have issued a motification declar-
ing that no person in the Bengal Presidency—

(a) shall manufacture, convert or sell or keep, offer or expose for sale, or

(b) shall go armed with alarm pistols, except under a licence and in the manner
~ - and to the extent permitted thereby. .

-~ {f) Bome types of toy pistols closely resemblo lethal weapons in appearance and
make a loud report when fired. Cases have occurred in Bengal and Burma of their
use in an objectionable manner, for example, by dacoits to frighten people. In ome

* case a hole was bored in a toy p{sml to enable a ball eartridge to be fired from it. The

- Local Governments therefore considered it necessary to impope restrictions on these
mm The Government of India are not prepared to interfere with the discrction of
the 1 Governments im this matter and ‘they do not, therefore, propose to issue amy
gencral orders on the subject.
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¢ RusrrioTions IN-BURMA AND BENGAL -PoR GERMAN AUTOMATIC Rmanm
AvrarMm PisToLs. -

- 4364, (a) Yes. ¢
(b) The Honourable Member is referred to the reply given to clause (f) ot’: question
No 214. .

s
3

PR

LicENCE FOR TELL AND DIANA BRAND GERMAN AR PisroLs IN BEyGAL.

*355. (a) and (b). The Honourable Member is referred to the n,ply given to
clause (/) of question No. 214,

Rms'rmc'rxons IN BurRMA AND BENGAL FOR GERMAN AUTOMATIC REPEATENT
- AvARM PisTOLS.

"383. (a) The position in regard to these pistols in Burma and Bengal has been
explained in the replies given to clauses (d) and (e), respectively, of question
No. 214.

(b) and (¢). The Honourable Member is referred to the reply given to clause (69)
of gquestion No. 214.

Copy of a Finance Department (Central Revenues) Notifioation, Government of India,
No. 35, dated the 6th S8eptember, 1930.

In exercise of the powers conferred by section 19 of the Sea Customns Act, 1878
(VIII of 1878), and in supersession of the notification of the Government of India
in the Finance f)epartment (Central Revenues) No. 38, dated the 18th June, 1927, the
Governor General in Council is pleased to restrict the bringing into British India of
toy, duramy or imitation revolvers or pistols to cases in which a permit to import the
same hus been granted, in the case of import at a Presidency town or Rangoon, by the
Commissioner of Police, and in the case of import elsewhere by the District
Magistrate : !

Provided that the restriction imposed by this notification shall not apply to
revolvers or pistols which in the opinion of the Collector of Customs are 08
construction and character as to render them incapable of being used otherwise lhAn hl
toys or of being converted into lethal weapons.

MusLiM SUPERINTENDENTS IN THE (GOVERNMENT OF INDIA SHORETARIAT AND
ArracHED OFFIOES.

*1214.
Statement.
. Total number of Total number of
. . Superintendents, Muslims,
“Government of India Becretariat .. .. 59 5
Attached Offices .o . .. 108 6

18

Mr. G. R. !' Tottenham (Army Secretary) : Sir, I lay on the table :

(¢) the information promised in reply to part (b) of starred
‘question No. 712 asked by Mr. Gaya Prasad Singh on the 8th
March, 1933 ; -

- (#t) the information promised in reply to starred questions Nog, 809
. and 810 asked by Seth Haji Abdoola Haroen on thé 2150
March, 1933 ; .
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(%) the information promised in reply fo starred: questions.
Nos. 1100 to 1102 asked by Khan Bahadur Haji Wajihuddin'

on the 1st April, 1933 ; and -

(it}) the information promised in reply to ,uns_tgned:i,question;
No. 194 asked by Khan Bahadur Ilaji Wajihuddin on th
10th April, 1933. .

TROOPS FROM BRITISH INDIA 8ENT TO ALWAR. ,

*712. (i) No portion of the cost was borne by Indian revenues ; the normal
wore borne by Alwar State and the extra cost was charged to His Majesty’s Govern-
ment in the United Kingdom.

(i) There is nothing to show that any part of the expenditure was met from
Iudian revenues on this oceasion, when Alwar troops were absent from the State for

two days.

'OFFICERS AND CLERKS IN THE MILITARY ENGINEERING SERVIOE, WESTEKN
CoMMAND, QUETTA.

*409. (b) The figures given are substantially correct ; but those for Hindus include

(o) Does not arise.

REPRESENTATION OF MusLiMs IN THE CLERIOCAL STAFF OF THE MILITARY
ENGINEERING SERVICE, WESTERN COMMAND, QUETTA.

“810. (a) 18.

(b) Two Muslims and 16 non-Muslims.

(¢) and (d). Part (o) of the question does not strictly arise, but I may add that
every endeavour is made to recruit Muhammadans, g;ovidcd that suitable candidates are
available. Government do not therefore consider that there is any justification for the
issue of fresh orders regarding communal representation.

Prorosep DmMOLITION OF CERTAIN HOUSES IN THE SECUNDERABAD
CANTONMENT.

*1100. (a) Buch notices were issued but were subsequently withdrawn.

(b) The notices were issued as a preliminary to the clearance of the area as
recommended by a committee including non-official members of the Board who con-
nidered that it was overcrowded and insanitary.

(6) The notices were issued in order that the areas might be cleared, vide answer
to (b) above. As the clearance of the aren was also necessary in pursuance of the
Town Planning Scheme, the notices under section 138, Cantonments Aect, 1924, were
withdrawn and further action was taken under the Town Improvement Law.

(d) The area referred to by the Honourable Member is that covered by the road
project ; that affected by the notices was smaller. )

(e) and (f). I understand that the Local Administration (not the Cantonment
Authiority) estimate that the execution of the Improvement Bcheme will fuvolve a
ronctary loss of about twelve lakhs ; they consider that this heavy expenditure should
be undertaken in the interest of the health of the residerits. I have-rno ‘reason to -
bolieve that any person is really of opinion that the scheme is intended to secure a
monetary profit. .

(g) The figures are approximately -correet.

(h) I am infofred that one ‘Housing Trust has built 150 housés and- that they
bhave ‘50 more under comstruction. Work has also begun on a meheme promoted by

:
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sother Trust for the construction of 200 houses specially intemded for poor; people.
HQNOver there are 54 houses available for sale or lease in other -localitics, and 438
building sites are offered for lease.

(%) 1 bave no dotails but I am assured that it was not contemplated that any
people should be left without accommodation during these months. . Y

(4), (¥) and (I). As the notices have been withdrawn I presume that the lonour-
able Member does not desire to have ap answer to these ‘questions. *'T should like to
add, however, that Section 192 of the Cantonments Act does not and did not apply.

Prorosen DeMoriTioN oF CErTAIN HOUSES IN THE SECUNDERABAD
CANTONMENT. e
*1101. (@) Yes. .
(b) Does not arise as notices to quit were not issued.
(¢) Government ha'vo no information.

Prorosep Demorition oF CerTaIN Houses IN THE SECUNDERABAD
CANTONMENT.

*1102. (a) It was considered that motices under Section 138 of the Cantonmnents -
Act were not legaul as regards these houses. All notices under this Section were
consequently withdrawn and action was taken under the Town Improvement Law.

(b) Yes.

(¢) Yes. As a result of the representation from the owners, action under Section
138 of the Cantonments Act was not completed. )

(d) Action under Section 138 was contemplated to suit the convenience of the
population at & time when they had already vacated their houses owing to the outbreak
of plague in the area, and were living in temporary huts elsewhore.

(¢) Very few objections were received and the eompensation offered was helieved
to be on a generous scale. .

(f) I understand that sitcs are being offered. Prices vary from nothing to about
H. 8. Its. 2-8-0 per sq. yard. It is not expected that the amount realized by the sale
of these sites will pay for the eost of acquisition, development and drninago. A small
part adjoins a graveyard, but houses already exist there and the number of applica-
-tions received imgliea.tes that this area will be extremely popular.

(9) The object is to clear as much ground as possible in this insanitary and
congested area. New houses are required to replace the hovels that are being
removed.

(k) No.

(i) I am informed that opposition to the proposals is comfined to individusls
intercsted in the perpetuation of existing housing conditions, under which, according
to the figures given by the Honourable Member in part (g) of Question 1100, the
‘average number of ocoupants of a house is seventeen. House-owners are being freely .
oonsulted by officials and numerous non-officials who have given their services voluntarily
for the promotion of the scheme and no committee appears to be necessary.

(j) The present constructions are entirely without plan and nothing less than their
completo removal and an entirely now lay-out of the area will be sufficient.

. (k) Many more shan this number vacate their houses of their own accord for ‘the -

reater part of the year to escape the ravages of plague. Government believo that the
ﬁu] awthorities are already ta‘kll:; all possible steps to prevent hardship.

CoNTEMPLATED LAYING OUT OF A-NEW ROAD IN SBCUNDERABAD, -

+»104:.{a) o {e) and (1) to (3' The Homourable Member is referfed to.the
answers given to his sterred questiona Nes. 1100 to 1102. A
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i {f)» (g) snd (). I am-gesured by -the local authorities that all possible urcunge-
ments and remedies suggested by the Health Officers have peen tried.

(h) Every effort hag been made to induce people to rebuild their houses or make
the floors rat-proof. Over Ra. 9,82,000 have been spent, to build rat-proof grain godowns
aud hLouses for the poor. i .

(j) Members of the Town Improvetént Trust went specially to Bombay for the

purpose before ‘the scheme was ‘laun‘cheq. Pwo of the Engincers of ‘the Board 'hp.)ie
several yoars expeérience in large town improvement schemes. .

(k) No orders to this effect have been passed.
(0) No. The Local Government have their own experts.

Mr. P. R. Rau (Financial Commissioner, Railways) : 8ir, I lay on
the table— ‘

(i) the information promised in reply to unstarred questicn
No. 123 asked by Sir Zulfigar Ali Khan on the 27th Septens-
ber, 1932 ;

(%) the information promised in reply to parts (b) and (d) of
starred question No. 290 asked by Mr. M. Maswood Ahmad
on the 8th February, 1933 ;

(+#i) the information promised in reply to starred questiona
Nos. 729 to 732 asked by Mr. B, Das on the 13th March,
1933 ; and

(¢v) the information promised in reply to starred question No. 966
asked by Mr. B, N. Misra on the 28th March, 1933.

CHECK OF THE WORK IN CONNECTION WITH THE IssSUB oF PASSEs ON THBE
NorTH WESTERN RAmLwax.

1¢3. The Statutory Auditor checks occasionally a certain (undefined) percentage
of passes. The Accounts Department of the North Western Railway ciecks once
in three years 10 per cont. of pusses issued by each railway office (other than their own
oftices) but since most of the pass receipts are destroyed after one year this check is,
in effect, confined to the year preceding the year of inmspection.

The Agent’s inspection staff checks every year 25 per cemt. of passes issued by
Accounts offices (which also issue passes for Audit Department), by non-railway offices
(Police and Telegraphs) and by other railway offices which are not inspected by
Accounts Department during the year.

There is accordingly no overlap of check between the Ac«.sountl staff and the
Agent’s staff and there is no triplication as stated by the Honourable Member. The

Gto;?mment consider it desirable therefore to continue the chesk by the Agemt’s
stall.

C e

Exrorr oF BiHar RicE. '

*290. (b) and (4). Figures supplied by the Agent, East Indian Railway, 'show
that during 1032-33 the tonnage of rice booked from stations on that railway in Bihar
fell by 48 per cemnt. as compared with the previous year. The estimated yield of the
rice crop in 1932-33 was also considerably lower. It amounted to only 4,200,000 tons
compared with 7,170,000 tons during the previous year... There is-no. evidence to-show
that the existing railway rates on the East Indian Railway have prevented the. free
export of rice from Bihar. Government do not, therefore, consider that there is any
necessity to reduce the rates for rice on the East Indian Railway. =~ ' - ... ..
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PurcHASE OF CHEAP ELBCTRIC POWER IN PREFERENGCE TO TTS GENERATION

i

BY THE GREAT INDIAN PENINSULA RAILWAY.

L. 2729, (a) Prior to the electrification the technical work in' the Power Branch of
“the Bombay Division was corifined to the supervision of the steam locomotive ‘work, but
the electrification has resulted in considerably increased work having to be undertaken,
lgc}udlng the generation and supply of electric power for the scheme as well as super-
vision, direction and control of work connected with the use of clectric powor «nd the
up keep of the electric engines and rolling stock. The extent of the work involved in
this is shown by the following items :
40,000 K. W. Power House.
156 Sub-stations.
270 miles of extra high tension transmission lines.
671 single track miles of electrified lines.
65 Electric locometives.
61 Multiple unit trains.
2 Eleetric Rolling Stock repair sheds.
(b) The number of officers in the Eloctric Traction Department of the Great
Indian Peninsula, Bombay, Baroda and Central India and South Indian Railways
respectively is as follows :

Great Indian Peninsula Railway.

Transportation (Traction) Department .. 8
Power House Branch .. .. , . 4
Leave Reserve 1
Total 13

2

B. B. and C. I. Railway
8. I. Railway .. .. .. .. .. 1

Originally there were 10 officers in the Transportation (Traction) Branch &nd 9 in
the Power House Branch of the Great Indian Peninsula Railway and the total strength
has already been reduced from 19 to 13.

The activities of the Greaut Indian Peninsula Railway Traction Department includ-
ing as it does the Power House and Sub-Stations, ete., ure not correctly comparable with
those of the B. B, and C. I or the 8. I, Railway, both of which operate only suburban
trains. The electrified mileage of those railways is also considerably less than the
électrified mileage of this railway and is shown below :

No. of Route Track

officers. mileage. niileage.
G. 1. P. Railway . .o 8 181.70 425.90
B.. B. and O. I. Railway .. . 2 21.25 62.64
8. I. Railway .. . . 1 18.14 86.2¢

It is considered that the staff employed in the Transportation (Traction) Branch
of the G. I. P. Railway, in the 8 working posts is not excessive as compared with the
B. B. and O. L. or the 8. I. Railway.

(¢) The post of Assistant Divisional Transportation SBuperintendent is a permanent
one, 4 technical officer is required to co-ordinate the work of the three sections, {.c.,
Power House, Distribution and Rolling Stock. For convenient working he reports on
routine and divisional matters to the Divisional Transportation Buperintendent of the
Bombay Division which is the electrified division and on technical matters to the Chief
Transportation Buperintendent. Before the re-arrangement of Traction work, the
position was held by a special, Deputy on higher and the Government consider it
necessary to retain the post of Assistant Divisional Superintendent: :

(d) The Agent, G. 1. P. Railwa'ly, reports that no definite proposal for the purchase
of the Chola Power House by the Tata Hydro-Electric Power Supply Company can be

.

(¢) Does not arise. S,
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'

Post oF SUPERINTENDING ForBMAN FoR THE MuLtiPLE UNITS SECTION OF
THE TRACTION DEPARTMENT OF THE GREAT. INDIAN PENINsULA RAmLway, .

*730. The whole electric locomotive sectiori is controlled ‘by-au officer- on-the upot;
aud the post of a Superintending Foreman on thc maximum of Re. 850 for this Section
was, therefore, not considered necessary, while in the absence of such an arrangement
for the Multiple Unit Section, a Foreman is considered essential in order to exercise
direct local supervision. S - nsicerec osae

It is correct that the electric locomotive section is considered more important than
the multiple unit section. Lot RIS

RECRUITMENT OF A FOREMAN IN ENGLAND FOR THE DISTRIBUTION SECTION OF

THE TRACTION DEPARTMENT OF THBE GREAT INDIAN PENINsSULA
Ramwway, i

*781. Tho Agent, G. I. P. Railway, reports that a Foreman for the Distribution
Soction was obtained from England because after due advertisement in India a suitable
candidate possessed of such experience as was comsidered absolutely necessury, was

not obtainable locally. A number of applicants were actually interviewed but were
not found suitable.

INDIANISATION IN THE TRACTION DEPARTMENT OF THE GREAT INDIAN
PeEnINsULA RaiLway. ‘

*732. The number and percentage of Indian, Anglo-Indian and European Officers
and senior subordinates l.n the Traction Branch are as shown below :

Officers. No.  Percentage.
Indians .. .. 2 158
Anglo-Indians .. 1 7.7
Europeans .. 10 i

Senior Subordinates.

Indians . .. 11 46
Anglo-Indians .. . .. .. 6 25
Europeans o . 7 29

Ylectrification being new to India specialists had to be recruited for the electric
I'raction Branch and it was, therefore, not found possible to adhere to the proportions
fixed for the older and more stabilised branches of the superior and subordinate
services.

With reference to the supplementary question by Lieutenant-Colonel Bir Henry
Gidney regarding Superintendent Foreman it may be stated that the present incumbent
of the post of Superintending Foreman had been originally covenanted as a Car Shed
Foreman on a five years’ agreement commencing from the 15th September, 1926, and
on the termination of that contract he was permanently retained in the service on and
from the 15th September, 1931. He was subsequently promoted as Buperintending
Foreman from 1st Oetober, 1932, on that post having fallen vacant.

NoN-RECOGNITION OF SERVICES RENDERED DURING THB GREAT WAR 0:7 THE
Easr INDIAN Ramwmway.

*966. (a) and (b). Employees who proceeded on War service, with the approval
of the Railway administration, have been allowed to count their military service .for
purposes of retiring -gratuity, semierity and increment on the East Indian Railway.

THE INDIAN MEDICAL CQUNCIL BILL. .
PRESENTATON OF THE REPOET oF THBE SELicT COMMITTEE.

Mr. G. 8. Bajpai (Secretary, Department of Education, Health and
Lands) : Sir, I beg to present the report of 'the‘Seleq; dens-tt_ce m the
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Bill to eatablish ‘e Medical Counecil in India and to provide for the
maintenanee of the British Indian Medical Register.

-

[ A

STATEMENT OF BUSINESS.

The Honourable 8ir Jogeph Bhore (Leader of the House) : With
your permission, -Sir, I desire to make a statement as to the probable course
of Government business in the week beginning the 4th September, 1933.
As already directed by you, the House will sjt for official business in that
week on the 4th, 6th and 8th. Should the programme for the week not
be concluded on the last of these days, it is probable that we shall ask you,
Sir, to direct that the House shall sit on Saturday, the 9th.

On Monday, motions will be made to take into consideration and pass
the Cotton Textile Industry Protection (Second Amendment) Rill.
Thereafter, 4 motion will be made to refer to a Select Committee the Indian
States (Protection) Bill. These Bills, the House will remember, were
introduced on the 28th August. On the conclusion of these two items, an;
legislative business which may remain undisposed of, at the end of today’s
meeting, will be taken up in the order in which it appears on the Agenda.
In the course of the week, motions will also be made for leave to introduce :

1. A Bill to provide for the control of the export of tea from India
and for the control of the extension of cultivation of tea in
British India,

2. A Bill to constitute a Reserve Bank of India,

3. A Bill to amend the Dangerous Drugs Act, 1930, for certain pur-
poses, and

4. A Bill to consolidate and amend the law regulating labour in
factories.

In addition to the above legislative business, the following programme
will be brought forward :

On Monday, my Honourable colleague will present the Report of the
Public Accounts Committee on the accounts of 1931-32. In the Order
Paper for Friday, after Legislative Business, the following items will be
included :

1. A motion in my name in connection with the levy of dues in
respect of light houses and buoy imposed under the Merchant
Shipping Act, 1894,

2. Presentation of certain Supplementary and Excess Demands for
Grants, and

3. A motion relating to the future administration of Aden of which
...~ Honourable Members hgve received notice. :
Should any. time be .available after the conclusion .of the above pro-

gramme, motions will :be made to.take into consideration and pass the
Tndian Medical Council Bill, as reported by the Select Committee.



THE INDIAN RAILWAYS (AMENDMENT) BILL.
Mr. President (Tho Honoursble Sir Shanmukham Chétty) : The.
House will now resume further consideration of the Bill to amend the
Indian Reilways Act, 1890, for a certain purpose, as reported by the
Select Cormmittee, and resume consideration of the -following .amend-'
ment moved by Mr. A. Das : p
‘¢ That in clause 2 of the Bill, to sub-section (I
tollowing prouvli :o atl::e 2 t;ed :e sub-section (1) of the.propoud section 51f\, the

¢ Provided the scheme does mot involve any greferential treatment or creates a
monopoly against private enterprise:’,’’ .. - - i )

Mr. M. Maswood Ahmad (Patna and Chota Nagpur cum Orissa :
Muhammadan) : I think the amendn.ent moved by my Honourable
friend is not an amendment which shonld be taken very seriously,
because all the suggestions which are in that amendment were considered
in the Selcet Committee as well. If you will see, Sir, you will find, in
para. 2 of the report, it is said :

‘“ In these circumstances, we are agreed that the most elastic method will be to
require the Governor General in Council to consult Local Governments concerned before
any scheme is sanctioned, and we have no doubt that the Local Governments will consult
]oc;al atut}l’orities interested in the scheme, and ‘will pay due regard to all local
interests. :

When you sec the cluuse itself, you will find the following :

(e company shall be deemed not to be a railway administration for the
purposes of this Act or of any other enactment affecting railways, and no property
used exclusively for purposes of the service shall be deemed to be included in the railway
or its rolling stock.’’

Further, sub-clause (b) makes the position more clear. You will
find that ‘‘ the scheme shell be published in the Gazette and thereupon
the railway company shall, suhject Lo sub-section (4), have the power to
provide and maintain a service in accordance therewith ’’. In view of
these facts you will find that no monopoly has been given to the railway
companies in this eonnection and so all these facts, which have been
mentioned Ly my Honourable friend, were discussed in the Seleet Com-
mittee and 1 oppose this' amendment on the ground that there is no need
for it at all in view of the shape ir which the Bill has been recommended
by the Select Committece.

The Honourable 8ir Joseph Bhore (Member for Commerce 'and
Railwmays) : T bave nothing to add to what my Honourable friend,
Mr. Maswood Ahmad, has just now said. But T would only point oul
that, as tbis amendment reads, it conveys an impression quite different
to what j# intended by my llonourable friend. The proviso is :

‘¢ Provided the scheme does not involve any preferential treatment or ecreates &
monopoly against private enterprise.’’

My Honourable friend, therefore, seems to suggest that the scl}eme,
should provide a monopoly agsinst private enterprise. I am afraid, T
cannot agree as vet to such an advanced proposal as that. As regards
the first part of the amendment, as pointed out by my Honourable friend,
Mr. Maswood Ahmad, it is amply provided for by clause (4) (a) and

t .

(6m)
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Mr-~ President (The Honcurable Sir Shanmukham Chefty) : The
qtiestion 1 : T
4 That in claupe 2 of the Bill, to ‘sub-section (1) of the proposed section 514, the-

following: proviso be added :

¢ Provided the scheme does not involve any 9reféienﬁal treatment or creates a
monopoly against private enterprise’.”’

The motion was negatived.

Mr. T. N. Ramakrishna Reddi (Madras ceded Distriots and Chittoor :
Non-Muhammadan Rural) : Sir, I beg to move :

_ ‘¢ That in clause 2 of the Bill, in sub-section (£) of the proposed scction 51A,
after the words ¢ Local Governments concerned ’ the-words ¢ and with the mutual agree-
ment * be inserted.’’

Sir, after what has taken place last time, this amendment assumes a
very great importance. We have given the railway companies permis-
sicn to gpen bus service either on parallel lines or on any other lines and
herce there must be some restriction to be provided so that they may not
exercise that power indiscriminately. It has been conceded at the Rail-
Réoad Conference that Local (overnments’ advice would be taken and
that their consent would be obtained whenever the Central Government
would deal with the matter of Rail-Road competition. This matter of
Ruil-Road competition is of very great importance. In the Rail-Road

Conference, originally a resolution was proposed by the Central Govern-
‘ment to thiy effect :

‘¢ That this Conference considers it desirable that measures should be considered
(a) for the prevention of further wasteful competition between rail and road tranmsport,
(b) for the development of rural motor transport complementary with railways, and
(¢) for the development of the road system in harmony with the objectives defined under
(a) and (D), upon a comprehensive and more uniform plan than at present exists.’’

By this resolution the Central Government wanted to empower
themselves to take any steps 10 minimise or to put down this competition
Letween rail and road tratfic. In that Conference there were representa~
tives of Local Governments and all the representatives, who were mostly
Ministers of the different Local Governments, were not able to aceept
this Resolution. They suid that this woulid be a serious infringement
on their rights as they were in charge of all the roads and hence the
Central Government had to yield to their unanimous voice. Subse-
quently, a sub-committee was formed which drafted a Resolution which
was agrceable both to Local Governments as well as to the Central Gov-
ecrumént. 1 will give you, Sir, in one senlence the sort of opinions which
the representatives of Local Governments hold. At page 20 of the pro-
ceedings of the Rail-Road Conference, Mr. Conran Smith, the representa-
tive of the Madras Government, says :

~_““ 1t would not be possible for the Government of Madras to agres to the restrictions
ot vond -trafic in the interests purely of railways when such restrictions would lead to
the curtailment of the revenue of local bodies available for the upkeep of roads.’’ .

This power given to the ruilways to open their bus serviee indiseri-
minately would, the Local Governments apprehended, seriously inter-
fere with their revenues ; they wante.l evrlain restrictions and wanted
that they should be taken into eonsultation at every step that the Central
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Government might take. So, Sir, they eventually agreed to the vesolu-
tion which was passed in the following terms :

‘¢ This Conference is of opinion that in the general public interest, the time has
come for increased co-operation and more intelligent co-ordination of effort between
the various authorities and interests concerned, in the matter of (@) future railway
dcvelopment and of (b) the future development of road communications, whether
used for motor transport or other purposes, so as to secure a more comprehensive and
uniform plan of general development than at present exists. In areas where uneconomic
competition between railway and road transport has beem proved to exist, such
iucr:n,sgd co-operation and co-ordination may necessitate the adoption by mutual agree-
r:ent,’’

—I want this thing to be taken particular note of—

‘* of measures designed to reduce such uneconomic competition to the minimum com-
patible with the maintenance of healthy competition.’’

The Honourable 8ir Joseph Bhore : I do not want to interrupt the
Honourable Member, but I should like to tell the Ilouse that what he has
read has got absolutely no connection whatever with this amendment.
The resolution which he has referred to is in regard to the development
of future communications, that is to say, building future roads and future
lines of ruilway.

Mr. T. N. Ramakrishna Reddi : 1 do not want to say anything agsinst
what the Honourable Member has said, but I should like to point out
that this Conference was convened chiefly for the purpose of meeting
this competition between railways and roads and they also considered
this present Bill, and the whole effect of this Conference was.....

The Honourable Bir Joseph Bhore : They did not rejeet the Bill.
They accepted the principles of the Bill entircly.

Mr. T. N. Ramakrishna Reddi : Yes, they accepted it on one condi-
tion alone that the railways should not have any monopoly or special
privileges at all.

The Honourable 8ir Joseph Bhore : And that condition is entirely
satisfied in the present Bill,

Mr. T. N. Ramukrishna Reddi : Exactly ; and this Resolution must
be taken along with the consent which they have given. This should not
be taken separately. They gave their consent on the understanding that
at every step there should he mutval agreement, and hence this Resolu-
tion, which | have just now read, ought not to be taken separately from
the consent which the Liocal Governments have given. The Local Gov-
ernments did not consider this Pill separately. The Local Governments
were not called to give their opinion on the present Bill. They gave
their opinion after the previous Resolutions had been passed and hence
this Resolution has a direct bearing on the opinions which they have
given on the present Bill. They have given their consent on the under-
standing that the Central Government would also follow the policy laid
down by the previous Resolutions, and one of the previous Resolutions
is that the opinion of the Loecal Governments will be taken into con-
sideration and, not only talien into consideration, but their agreement
must be taken for every step that the Central Government are going to
tauke. It is ouly on that ground thati they have given their approval to
thir Bill. And now I am asking Goverument, in justice and in fairness
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to the Local Governments, to agre¢ to what they have agreed in this
Resolution and*to give effect to this Resolution. That is all that'l am
saying ; and in this matter it has heen agreed that it is the Local Govern-
ments_that are directly interested, because all the revenues derived from
"bus licenees will go to the Local Governments, and so they are directly
-interested in seeing whether the opening of bus services by the railways
has the eifeet of crippliug or inereasing their bus services. That will
be made clear from the other paragraph which says :

‘¢ Any comprehensive or uniform plan of general development ’’

—this may even refer to the bus services and it does not exclude the
opening of bus serviees—
‘¢ must sooner or later involve a gradusal expansion of facilities for rural motor trans-
ort, complementary to the railways and to other existing arterial forms of tramsport,
gut as internal district communications—apart from the main arteries—ars largely
controlled by local bodies, any intra-provincial co-ordination of effort must necessarily,
in the first instance, be a matter for the Local Governments and Legislatures, who,
in such matters, should consult, and to the best of their ability, co-operate with the
Railway and other interests concerned.’’ .

The Conference has given approval to the Bill, because road traffic
is direcetly a inatter which concerns the Local Gpvernments and the
local boards, and they should tuke their advice at every step. And this
Bill also, to some extent, gives effect to that agreement. The Bill says :

‘¢ The scheme shall be submitted to the Governor General in Council who, after

cousultation with the Local Government or Local Governments concerned, may snnction
the same * *.”’ .

Thus they have, to somre extent, given effect to this Resolution. The
Government need not have fettercd themselves by this clause with the
obligation of consultation with the Local Governments. It may appear
to be quite unnecessary. But, in order to give effect to this Resolution,
they have made this provision, namely, that the Local Governments
sLould be consulted. 1 am going only a step further and I want to con-
furm to the spirit as well as the very letter of this Resolution. Not only
should the Local Governments be consulted, but their agreement should
be ohtained for this purpose, that is to say, for the purpose of opening
these bus services. The cffect will be that whenever any railway wants
to open bus services, they must be cmpowered to do so only after the
Governor (General in Couseil and alto the Local Governments who are
‘interested in that, agree to allow them to open the services. That is all
that I have to say in moving this amendment. In fairness to the IL.oecal
Goveruments, I only want that the Resolution, to which they have agreed,
-should be given effect to.

The Homnourable 8ir Joseph Bhore : Sir, I will not say anything
about :ny Honourable friend’s suggestion as to what were the intentions
‘of the members of the Rail-Road Conference that met here. Not having
been there, he obvionsly knows far more about it than I do who was
present on the occasion. I cannot agree to the amendment. 1 have not
the faintest doubt that the Government of India will pay the utmost con-
“sideration to the views of the Local Governments. In fact I personally
‘eanuot eonceive of the Government of India not accepting the views of
the T.ocal Governments except in' very exeeptional cases. But the Gov-
‘ernment of India, as a matter of principle, must have the final voice and
must ge gﬁe final judges in ‘this matter. Sir, I oppose the amendment.

STrgntap - 0 h : ' .

o
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Mr. President (The Honourable Sir Shanmukha.m Chetty) : The
question is :

‘‘ That in clause 2 of the Bill, in sub- scctlon (2) of the proposed 3ection J1A,
after the words ¢ Local Governments concerned ’ the words ¢ and with the mutual agree-
ment ’ he inserted.’’

The motion was negalived.

Rao Bahadur B, L. Patil (Rombay Southern Division : Non-Muham-
macan Rural) :  Sir, I beg to move :

‘‘ That in clause 2 of the Bill, to sub-section (£) of the proposed section 51A, the
follovung proviso be added :

v,  ‘Provided that, before according his final sanction, the Governor General in

Council may also cause the scheme to be published in the official Gazettes
~ of the Local Government or Local Governments concerned and eall for
b objections from the public and the local bodies in the area selected for
: operating such service ’.’’

Sir, this amendment does not go against the principle of the Bill, nor
does it go against the procedure of sanctioning schemes. It will not also
go sgainst the working of the scheme. Therefore, this amendment, in
my humble opinion, is so simple and so harmless that the Commerce Mem-
ber should accept it. , However, Sir, my grounds for moving this amend-
ment are these. Sub-section /5) of the proposed section 51A provides
that, after the final sanetion of the Governor General in Council is given,
it should be published in the Gazette of India. But this will not serve
any useful purpose. It will only give notice to the public that a parti-
cular scheme is sanctioned by the Government of India. What is neces-
sary is that before any scheme is finally sanctioned by the Governor
@eneral, it must reach the ears of the public and the objections of the
public should be called for and, after considering those objections, if
any, the scheme should be finally sanctioned. That is the object ; and
that objeet can be achieved by first publishing the scheme in the local
Gazettes concerned ; and, in my opinion, it will not take much time to
dn that. You will find in the report of the Select Committee that they
found it difficult to provide in the Bill itself that the local bodies should
be consulted. If, as I have proposed, the schemes are published first
in the local official Gazettes, not only local bodies but the general public
and the travelling publie will get notice of the scheme and sufficient time
to put in their objections either before the Liocal Governments or the Gov-
ernment of India. Then there is also another object that will be served by
so publishing the schemes in the locul Gazettes. It is an admitted fact
that by sanctioning such schemes the private bus owner and the private
companies who run motor buses will be to some extent at least adversely
affected. In that case, T ark, whether it is not just and fair to give
them sufficient time to make their owr: arrangements. Then it will also
affect, in my opinion, contractors of tolls and others. I may just cite
an instance before this House. According to the rules, at least prevail-
ing in my Presidency, a vehicle that runs through a particular toll bar is
required to pay a toll ouly once in a period of 24 hours irrespective of
the number of trips it makes. If a railway company is to run its buses,
it may run the same bus & number of times to and.fro before. that toll bar
and thus cause loss and, I should say, immense loss, to the contractor who
has taken that toll ; and thus it is very difficult to imagine at this stage
how many people will be affected and in what way they will be hffected.
Therefore in order to give such people an opportunity to consider a
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particular scheme in detail and put in their objections, it is absolutely
esgential that the scheme should be previously published in the local
official Gazettes.

Mr. President (The Honourable ' Sir Shanmukham Chetty) : The
House now stands adjourncd and will meet again at fifteen minutes past
two.

The Assembly then adjourned for Lunch till a Quarter Past Two of
the Clock.

—

The Assembly re-assembled after Lunch at a Quarter Past Two of
the glock, Mr. President (The Honourable Sir Shanmukham Chetty) in
the Chair.

Rao Bahadur B. L. Patil : Sir, when we rose for Lunch, I was
urging on the House the necessity of giving sufficient notice to private bus
owners and to private companies, so that, before the powerful competitor
entered the field, they might dispose of their rolling stock, etc. They will
have to give notice of discharge to their servants, they will have to make
other arrangements. Supposing, Sir, a company or a private individual
has entered into a contract and thereby has taken upon himself certain
obligations, entailing in some cases certain penalties in case of failure to
fulfil those obligations, in such cases it is necessary that the owners of
private buses or companies should get some breathing space before the
powerful competitor is given free field.

Then, Sir, let us imagine what such schemes may include. They may
include the schedule of fares, they may include certain hidden conecessions,
they may also include routes and timings. Now, I ask, Sir, are these not
things in which the public are interested ¥ Are these not matters in
which it is very necessary that Government should hear the objections or
the conveniences or the inconveniences that are likely to cause to the
public ¢ I might bring to the notice of this Honourable House what I
have just read in a publication which was sent to me last evening. It is
with regard to the Darjeeling-Himalayan Railway Company. It is stated
in that document that with regard to the transport of tea, before the
advent of the motor lorry, the railway company charged Rs. 0-13-9 per
maund, and now that very company has reduced the rate receutly to
Rs. 0-9-0 per maund. This document raises one important questicn.
If Rs. 0-9-0 a maund is profitable now to the railway company, why did
they charge such exorbitant rates for the transport of tea all this time ?
And if 0-9-0 a maund is not profitable now, why should they carry the
tea at all ? Obviously, the intention is to start competition with private
bus owners and private companies ; the object is evidently to kill them.
If such things can be resorted to by railway companies, is it not necessary
that the schemes should be controlled by Government, the relevant rules
should be scrutinised by this Legislature, and that the scheme should be
framed in accordance with those rules and regulations ¥ There is no such
clause unfortunately in this Bill providing for all thesc things.

L211LAD . a2

.
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Then, Sir, I would invite the attention of this House to the Report of
the Seleect Committee wherein they say :

‘¢ We discussed also the insertion of pome provision which would specifically limit
the radius within which these services should be allowed to operate, but came to the
conclusion that such & provision is not practicable and might have undesired results,’’
—and, therefore, they recommended this :

‘¢ We decided that, for the present, it will be best to leave the decision to the
Governor General in Council, acting in consultation with the Local Government, to
determine the extent of each service, on a full consideration of all the loeal eir-
cumstances.’’

I do not mean to suggest that the Local Government should be
altogether eliminated or ignored, the Local Government should be there ;
they should of eourse give their opinion, but it is fundamentally essential
that in each particular case the various details must be approved by tite.
public for whose benefit, after all, the railway companies are to run their
buses.

Then, Sir, there is another point. Much fuss has been made about
the co-ordination of rail-road transport, but, as has been admitted by every
one, there is no trace of any co-ordination between the various systems of
transport in the Bill as amended. If, as I have suggested in my amend-
ment, such schemes are published in the local official Gazettes, it is very
likely that the people of the locality might suggest something which would
fulfil this object so as to co-ordinate the different kinds of transport in a
particular locality.

Sir, if we look to the form and general principles of the Bill, I might
cuaracterise it as a Bill which has neither a tail nor head. As more than
one Honourable Member stated in this Iouse, it gives a blank cheque to
the Governor General in Council. I do not say that I do not trust the
Governor General in Council,—I do trust him,—but for all practical pur-
poses, it is the Commerce Member who will be guiding the whole thing.
It is not improbable that the Honourable the Commerce Member will be
influenced by the railways. Under these circumstances, it is highiy
dangerous that such a blank cheque should be given in the hands of the
Governor General in Council, especially for the reasons I have stated.
This is what is stated with regard to American Railways. In America also
such a settlement has been arrived at, and the seheme has taken the form
of a Statute. Here is an .article in the Indian Railway Gazette entitled
‘¢ Emergency Railroad Legislation in the United States’’. According to
that Statute an authority called the ¢‘ Co-ordinator '’ is appointed and all
the powers are given to that authority. In conneetion with this vesting
of full powers, it has been said :

‘“ The whole conception is fraught with much peril for it places enormous power
in the hands of a single individual, and, though much will dcpgnd on the persoll)mlity

of the individual, it would seem highly unwise to load any ome person with such
enormous respanaibility at the present time of eriais.’’ y pe such an

1 say these words are pertinent here.

Then, Sir, it may be argued, where is the necessity of publishing these
schemes in the local official Gazettes when the Govemosxr' Geﬁeral inngmmeil
is goiug to consult the Local Governments concerned. True, but there is no
prochure prescribed by which the Local Governments should ascertain
the views of the people concerned. There is absolutely nothing of the sort,
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and, after all, it will depend upon the sweet will of the Local Governments.
At the utmost they may consult a few Collectors, or Commissioners of
Divisions, or the Presidents of District Boards. But what about the
public ; what about the persons who will be vitally concerned ¢ Un-
doubtedly under the scheme of this Bill they will come to know only after
the scheme has been finally sanctioned and published in the Gazette of
India. It is a deplorable state of affairs that the very people, for whose
interests the railway is empowered, should not know what is being pro-
posed in their interest, until it is too late. I, therefore, submit with all
the emphasis at my command that it is absolutely necessary for Government
to make this concession and to accept this amendment so that people in
the country may know where they stand, and people interested in buses
and private companies may know how they will be affected.

I am glad to hear that the Honourable Member in charge of this Rill
has conceded a good deal in the Seleect Committee to improve the Bill and
to meet the wishes of Honourable Members who served on the Select Com-
mittee and also the points of view expressed in the Press and by the hodies
interested in private buses. I am gratified to hear all that ; but, Sir, I
cannot understand why the Honourable Member in charge should oppose
such a simple amendment as this which does not in any way come in the
way of his proposal. It is only a matter of a few months at the utmost ;
the publication may take at the most one or two months, and, by the tiwe
it is considered by the Government, objections will be before them and they
will then be in a position to consider those objections, and, if necessary, to
make necessary changes. For these reasons, I move my amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
ment moved :

‘¢ That in clause 2 of the Bill, to sub-section (2) of the proposed section 51A, the
following proviso be added :

¢ Provided that, before according his final sanction, the Governor (Yeneral in
Council may also cause the scheme to be published in the official Gazcttes
of the Local Government or Local Governments concerned and eall for
objections from the public and the local bodies in the area selocted for
operating such service .’

Mr. G. Morgan (Bengal : European) : Sir, I regret I have to oppose
this amendment. I may mention, before I go further, that I sm not
afraid like my ITonourable friend, who has moved this amendment, to give
a blank cheque to the Governor General in Council. The Governor General
in Council does not. propose to sanction any scheme until he has consulted
the Local Government. From the little I know of this country and the
working of’ Government, I am perfectly certain that the Governor Genersl
in Council would not sanction a scheme when the entire opinion of the
Local Government and of the area in which it was to be run was agzainst
it. T am prepared to take that risk. Also in the latter part of his amend-
ment in connection with public and local bodies, my Honourable friend
himself knows that when a Local Government is consulted, the first thing
that the Loeal Government does is to consult always local bodies. mnnici-
palities and District Boards in connection with the rcheme and all the
objections will be received by the Local Government before it pives its
opinion to the Government of India. I do not think myself that tie
proposed proviso would be of any use at all except to delay and multiply
work. If T want to get ohjections to a local scheme it is one of the simplest
things in this ecountry. All that would mean delay and it is not always
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certain that the objections which come up really have what I should call
the power behind them that it looks on paper. So, I think my Honouiable
friend would be well advised not to press his amendment, because I can see
no object to be gained by the delay which would be caused or the suspicion
that the Governor General in Council would not give full weight to the
Local Government’s opinion ; and Local Government’s opinion would
certainly be given after receiving the opinions of the local bodies, munici-
palities and District Boards and officials connected with the district in
which the scheme is to be launched. I also have no fear that the Governor
General in Council would override the strong opinion put up by the Local
Government which might be entirely in opposition to the scheme. I,
therefore, oppose the amendment.

The Honourable 8ir Joseph Bhore : Sir, my Ilonourable friend, the
Mover, described this amendment as harmless. I agree. Some of my
Honourable friends in this IHouse would perhaps be disposed to describe
it by a less euphemistic term. If it is not out of order for me to suggest,
I would certainly suggest that if my Honourable friend had recad his own
amendment carefully, he would certainly not have moved it. The amend-
ment runs as follows :

‘¢ Provided that before according his final sanction, the Governor General.in
Council may also cause...... , ete., ete.’’

The word is ‘‘ may ’’. He wishes to give the Governor General powers
which I submit he already possesses ; there is nothing to prevent the
Governor General in Council doing what my friend wishes. The amend-
ment is, in my view, wholly unnecessary and I oppose it as being otiose.

Mr, President (The Honourable Sir Shanmukbham Chetty) : The
question is :

‘¢ That in clause 2 of the Bill, to sub-section (2) of the proposed section 51A, the
following proviso be added :

¢ Provided that, before according his final sanction, the Governor General in
Council may also cause the scheme to be published in the official Gazettes
of the Local Government or Local Governments concerned and eall for

objections from the public and the local bodies in the area selected for
operating such service ’.’’

The motion was negatived.

Mr. T. N, Ramakrishna Reddi : Sir, I move :

‘¢ That in clause 2 of the Bill, after clause (b) of sub-section (4) of the proposed
section 514, the following new clause be inserted :

¢ (¢) the company shall maintain separate accounts of such new services which
shall be annvally audited by the audit department and if it is found that
such service or services are running at a loss the Governor (ieneral in
Council after consultation with the Local Government or Governments
concerned may take such steps as are necessary to safeguard public

interests ’.7’

This is a very mild amendment which, I hope, the Government will see
their way to accept. It gives the power to the hands of the Governor
General in Council and not to Local Govérnments. Here there are no
obnoxious words such as ‘‘ mutual agreement ’’, as was contained in the
previods amendment. This gives ultimate power in the hands of the
Governor General in Council. He will only consult the Local Governments
in taking any steps the Government choose. Now, we know that in a short
time there will be a railway authority with absolute powers over the
administration of the railways and the Legislature will have very little
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power to interfere with the administration of the railways and even the
Member in charge of the Railway Department will have no power except
to lay down certain general policics and hence this amendment is abso-
lutely essential. This amendment seeks to impose a condition on tae
railway administration to maintain a separate account in the matter of
running bus services, so that if the railway company sustains losses,—as
we expect it willl—it may not show the whole losses under the head of
‘! railway expenses ’’. This amendment will show the public whether the
railway company is running its motor service successfully or at a loss and,
if it is running at a loss. then the Governor General should immediately
take steps to stop the bus service or take such other steps as is necessary
in the interests of the public. For instance, Government have concedcd
the principle that there should be no special privilege extended to the rail-
way company. The railway company, being a powerful organisation, can
continue to run bus service for a number of years even though sustaining
losses annually. The effect will be that all the private buses will be wined
out in the meantime. Ilence it will not be a fair competition, and hence it
is against the principle of this Bill. So this amendment is very salutary
and I hope that Government will see their way to accept it.

Mr. President (The Honourable Sir Shanmukham Chetty) : Amend-
went moved :

‘‘ That in clause 2 of the Bill, after clause (b) of sub-section (4) of the proposed
section 1A, the following new clause be inserted :

¢ (¢) the company shall maintain separate accounts of such new services which
shall be annually audited by the audit department and if it is found that
such service or services are running at a loss the Governor (leneral in
Council after consultation with the’ Loeal Government or Governments
concerned may take such steps as are necessary to safeguard public
interests ’.”’

Mr. Muhammad Muazzam 8ahib Bahadur (North Madras : Mubam-
mwadan) : When I look at sub-clause (5), wherein power is reserved to the
Governor General in Council to withdraw his sanetion to any scheme under
sub-section (2) of this Bill after consultation with the Local Governments,
I think it is fair that I should support the amendment which has been
moved by my friend, Mr. Reddi. The intention of the Bill, which has been
introduced with regard to feeder railways is the removal of the disability
under which they have been suffering all these years. They will hereafter
run a motor transport service directly in competition with private enter-
prise but the Honourable the Commerce Member may take my word for
it that if this competition becomes very acute, as it is certain to be, the
railway companies will not be able to stand the competition unless there
is a further move on the part of the Government by taking action in other
directions which might bring about greater co-ordination between these
two kinds of transport. If, after a certain period, say, six months, when
the accounts are audited, it is found that a particular railway company to
which this right has been granted under the Bill has sustained loss, then
it will be within the powers of the Governor General in Council to withdraw
or modify the sanction which he has accorded to that railway company
under sub-section (2). If the accounts are audited by the Auditor General,
then, of course, the thing is very easy, but if these accounts are to he
audited by a special officer, say, a competent accountant, I thlpk, Sir, the
railway company ought to be called upon to pay for the services of such
an accountant and such action should be taken as may be desirable Ly the
Governor General in Council in regard to continuing the transport eervice
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or stopping it. I, therefore, wholeheartedly support this amendment of
Mr. Reddi.

Mr, 8. C. Sen (Bengal National Chamber of Commerce : Indian
Commerce) : It seems to me that this amendment is unnecessary. It all
depends upon the reply which we get fsom the Commerce Member. As I
understand it, every railway has to enter into an agreement with the Gov-
ernment that they would have the right to purchase the railway after a
certain number of years and, accordingly, no railway can expend any
money on any part of the railway without the sanction of the Government.

The Honourable 8ir Joseph Bhore : Not all of them.
Mr. 8. C. 8en : So far as regards the light railways.....

The Honourable 8ir Joseph Bhore : I do not think all of thewn.
Some of them.

Mr. 8. C. 8en: Very good. If some of them are under such an
obligation to the Government, I do not know whether they will be able to
purchase with the samction of the Government or without their sanction,
whether there are agreements or not. So far as the bigger railways are
concerned, T understand they are all under such an agreement with Gov-
ernment. If they are subject to the agreement and if this new under-
taking, namely, the running of the bus service, is to be treated as an under-
taking by the railway, then there is no occasion for such a clause, because
the vhole of the aceount will come before the Railway Board in some
shape or other and at some time or other.

The Honourable 8ir Joseph Bhore : It certainly will be so in regard
to some of them, but I cannot say whether it will be so in regard to all.

Mr. 8. O. Ben : As regards those which are not under the agreement
and whose accounts will not come before the Railway Board, I submit that
in those cases such a clause ought to be inserted in the Bill.

The Honourable 8ir Joseph Bhore : Sir, I very much regret that T
cannot accept this amendment either. By the changes that have been made
in the Bill, railway companies will, I think, be seriously hampered in
instituting and running railway services and I am afraid I could not agree
to any further statutory restrictions and conditions being imposed upon
them. As a matter of fact, I have not the faintest doubt that the railway
companies will maintain separate accounts for such services and I have
equally no doubt that no railway company will, if left to itself, continue to
work a service which does not pay. I submit that clause 5 gives the
Governor General sufficiently wide powers to interfere in any way and for
any reason that he considers right and proper. I think that these powers
are a sufficient safeguard for the possible evils which my Ilonourable
friends anticipate.

Sir, I oppose thc amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘“ That in clause 2 of the Bill, after clause (b) of gub-section (4) of the proposed
section 51A, the following new clause be inserted : .

¢ (¢) the company shall maintain separate accounts of such new services which
shall be annually andited by the audit department and if it is found that
such service or services are runming at a loss the Governor Gemeral in
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Council after consultation with the Local Government or Governments
:::cen::d’ , nay take such steps as are necessury to safeguard public
eres

The motion was negatived.

Clause 2 was.added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable 8ir Joseph Bhore : Sir, I beg to move that the Bill,
as amended, be passed.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, no
one in the House should be surprised at my glvmg the last stroke to this
Bill and on a very serious legal point. My point, when I put it to the
House, will be easily appreciated by the legal Members of this Assembly,
but T will make it so clear that I hope that it will be appreciably and
easily understandable to the other lay Members of this House too. I may
be accused of putting such a serious legal point before the House at this
late stage, at the third reading of this Bill. It will be observed that 1 had
no opportunity of putting that point forward at the time when the conai-
deration of this Bill was going on.

An Honourable Member : Why not ¢

Mr. Lalchand Navalrai: Because I could not catch the eye of the
President. Therefore, in my humble opinion, this is the proper stage when
a legal question can be raised and, if the House agrees with me, it will be
only on that one objection that the whole Bill can be rejected. Now,
Sir, T am quite serious about my point and I must say to the House that
1 am not putting it without having consulted some of my legal friends
in this House on this point who are in agreement with what I am going
to place before the House. Therefore, without any further delay, I will
come to the point.

Now, Sir, what is required by this Bill is to amend section 51 of the
Indian Raxlways Act. Section 51 of the Indian Railways Act runs thus :

‘¢ Any railway company, not being a company for which the Btatute 42 and 43
‘Viet. Ch. 41 provides, may from time to time exercise, w1th the sanction of the Governor
General in Council, all or any of the following powers.’

Now, it will be observed that this is a power for the Governor General
to give sanction and that would be only under the circumstances which are
preseribed in clauses (a) to (e). I will place before the House clause (e)
and then show how it is that this enactment, if it is passed, will be abso-
lutely ultra vires, and if it is ultra vires, the House will not give sanction
to anything that is illegal. Clause (e) runs thus :

‘¢ It may provide and maintain any means of transport which may be required for
the rcasonable convenience of passengers, animals or goods carried or to be carried on
its railway.’’

T will lay emphasis on the last words ‘‘ which may be required for the
reasonable convenience of passengers, animals or goods carried or to be
carried on its railway ’’. This clause is a restricted clause and it glves
power to the Governor ‘General only to give sanction if a company’s
requirement for the reasonable convenience of the passengers, animals or

goods carried or to be carried on its railway is established. If this is not
est:nbhshed then the Governor General will have no power to give sanction.

'
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Now, the point that arises is this, What was it that the original Mover of
the Bill wanted, and let us then consider what is it that the Select Com-
niittee has asked this House to pass. If both are in contradiction or in
confliel, then this House cannot possibly pass what the Select Committee
has recommended. Now, Sir, I will read clause 2 of the original Bill. It
SuYS ¢

‘¢ For clause (¢) of section 51 of the Indian Railways Act, 1890, the following

clause shall be substituted, namely, ‘it may provide and maintain any weans of
transport for the convenience of passengers, animals or goods in any area to which
access is afforded by that railway ’.’’

It will be seen that what the Mover of the Bill wanted was the deletion
of the words ‘‘ required for the reasonable convenience of the passengers,
animals or goods carried or to be carried on its railway ’’. In other words,-
the Mover of the Bill wanted that there should be general power to the
Governor General to give sanction even in cases where it is not established
that it is required for the convenience of those passengers and goods which
have to be carried on on its own railway. Now, therefore, I am asking
that if this clause (e¢) exists, then let us see what is the Select Committee
proposing. The Select Committee does not say just as the Honourable
the Mover wanted that this clause be eliminated and another clause
substituted. That means, the Mover wanted certain deletion and then a
general clause. But the Seleect Committee did not ask for that. If the
Select Committee had said, well, delete this portion of clause (¢) and then
propose a general scheme for sanction. Then the Select Committee would
bave been right and they would have been enacting a legal law. At
present what do we find ? I was wondering why this mistake occurred. I
do not know whether the Select Committee was conscious of it. I would
consider this a very serious mistake. They may have asked for the deletion
of these restricted powers and then ask for general powers. One can
understand now, even from a common sense point of view, as a layman
can understand, that if the Legislature had laid down certain restricted
powers, how can they make an enactment for general powers unless this
restricted section is done away with. Therefore, I was reading and re-
reading the present Bill as it emerged from the Select Committee. I was
wondering whether I was reading it aright and I felt that it might be
that they might have asked that from section 51 of the Indian Railways
Act delete clause (E) and adding a new clause 51A. But what is proposed
is that, after section 51 of the Indian Railways Aect, the following section
shall be inserted :

“¢ Any railway company, not being a company for which the Statute 42 and 43
Viet., Chap. 41, provides, may frame a scheme for the provision and mainienance of
a motor transport or air-craft service for passengers, animals or goods with a terminus
at or near a station on the railway owned or managed by such company.’’

It is obvious that they have not dispensed with that clause (e¢). Not

3 P havine done that, they cannot make a general provision

like this in the face of the former clause still existing.

T will still make it clearer. Supposing a question arises when a company
applies for sanction, and these two clauses are there, one authorizing the
Governor General to give sanction when it is proved that it is necessary
for such railways to have transport by metor and the other giving him
general power, how can he exercise the general power ¢ I am, therefoxje,
saying that if you give a general power without taking away this restric-
tive one. you will be making a law which could not be brought into force.

-
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You will thus be lending your support to a law which is absolutely
ultra vires and illegal. Supposing you pass this Bill, you will
be at least making a serious mistake. The Honourable Members
might be thinking that this being the last stage of the
Bill, they should let it pass. But, as soon as they pass it, questions
will arise in the High Court. A company may come forward and say
that they want leave of the Governor General for the purpose of motor
transport. The Governor General may call for a scheme, but I think even
the Governor General, when he sees that there is another law in conflict
with it. will think twice before he gives his sanction to the scheme. Suppos-
ing he gives leave, it does mnot lie in his hands finally. It will come
before judicial Courts to decide whether a particular enactment, under
which sanction is given, is ultra vires or not. If the Judges are of opinion
that it is wltra vires, because there are two conflicting provisions, one of
which has not been cancelled, and both exist, then the High Court will
hold it ultra vires and the company will not be given any right of such a
transport. Honourable Members know, several instances have happened
both in civil and criminal cases where certain enactments of this House and
of the Provincial Legislatures have been held ultra vires, and this Iouse
have had to sit and amend them so as to bring the law in consonance with
it. The point which 1 raise is not a trifling one, it is a serious point. This
Bill has been shouldered not only by the Honourable the Railway Member,
but there is another very able Member, the Member in charge of Industries
and Labour who is joining hands with him. I gave an inkling of this
point at least sometime hefore, and I am raising it now. I thought the
Honourable the Law Member would be in this Chamber to take interest in’
this point, and give us the benefit of his views. But I do not find him.
There is in his place the Secretary of the Legislative Department, Sir
Liancelot Graham, and I hope he will not treat this point as a trifling one,
but will give us his opinion considerately. I say, it is illegal to have this
provision and I have given sound reasons why I think so. The House
cannot get out of it. I submit that this one legal point is sufficient to
reject this Bill. Sir, T have to say onc or two words about the question
on its merits. The Select Committee claims that fhey have done a very
good thing in improving the original Bill. I have pointed out one serious
mistake of law. With regard to the question of fact which the Select Com-
mittee think that they have improved upon, I cannot see any improvement,
because T see, the only thing they have done is with regard to asking the
scheme to be prepared and placed befdre the Governor General for sanc-
tion, but section 51 itself requires the Governor General to give sanction,
and do I understand that he will not ask for a scheme ¥ He will certainly
ask for one and will only then consider and give his leave. I think if the
Seclect Committee think that they have done a good thing, I say they are
under a delusion.

Rao Bahadur B. L. Patil : May I ask whether the Honourable
Member i« speaking on his point of order which he raised or on the Bill ¢

Mr. President (The Honourable Sir Shanmukham Chetty) : He is
making his speech on the Bill.

‘Rao Bahadur B. L. Patil : But the Honourable Member is also
raising the point of order.

Mr. President (The Honourable Sir Shanmukham Chetty) : He has
not raised any point of order.
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Mr. Lalchand Navalrai : I am not raising any point of order at all.
I.f'my ]Ionou.rnble friend is anxious to have his amendment, then let him
Join hands with me to reject the Bill. I have made it clear that the first
is the legal guestion upon which I stand strongly at least from my point
of view. The second is that it is all a moonshine to think that the Select
Committee has improved the Bill. I ask the Honourable Member in charge
a direct question. Have they provided that the scheme will lay down
uniform rates to be charged by the railways and the individual moior
owner ? I submit, not. T am glad that this question was raised by Mr.
Maswood Ahmad before the Select Committee. He did put in his dissent,
but I think he did not seriously think of it. I do not know why he did
not move an amendment here. His note of dissent in the Select Com-
mittee’s report reads thus :

‘“ In my opinion, the proposed rates should form a part of the scheme and those
rates should not be changed without previous sanction of the Governor General in

Council.’"’

Any way, I ask, will it be that a uniform rate of fares will be asked
to be meorporated in the scheme ? Otherwise it will be very unfair. If
the parties are left to themselves on this point, it will be a keen fight
and they will be cutting each other’s throats. Therefore, I should like to
know whether the rates are to be prescribed or not in the scheme.

The second question that I would like to ask is with regard to the
number of buses or motors which will be allowed to a company to run
and whether there will be any restriction on them t If the number is
not going to be restricted, companies are always very rich and they can
provide for a large number of motors to the detriment of the private
owners. If the companies are even bankrupt, Government are always
ready to help them. Therefore, I submit that there ought to be a restrie-
tion in regard to the number of buses to be used by that company which is
given wsanction to use them. In conclusion, I ask the Government to give
serious consideration to this legal point and also to the general question
on facts. It is not that we are trying to kill this Bill at this late stage.
but we have to save ourselves from a reproach hereafter if the matter
goes hefore the High Court and they hold that this Act is ultra vires.

8ir Lancelot Graham (Secretary : Legislative Department) : .Sir,
I must begin by thanking my Honourable and learned friend,
Mr. Lalchand Navalrai, for giving me a warning this morning that he
was going to raise this vital point: But I find myself in a position of
some difficulty, because I am not sure whether you, Sir, are to decide
this point or whether the Ilouse has to decide it.

Mr. President (The Honourahle Sir Shanmukham Chetty) : So far

as the Chair has been able to understand the Honourable Member, he has

- not asked for a ruling from the Chair on the question whether the Bill

is ultra vires. He only suggests to the House that, if it enacts this

messure. it will be making & bad law and, therefore, incur a great
odinm. That is all.

Mr. T. N. Ramakrishna Reddi : In that case, I have to raise a point
of order. My point of order is this. While there is clguse (e) of
section 51 existing in. the Act, where a restricted power is given to rail-
way companies, has the Legislature got the right to give unlimited power
to the railway eompany to run bus cervices wherever they like ! Here,
jn section 51 (e), the Legislature has given restricted powers to the
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railways to run any form of transport only for the reasonable convey-
ance of passengers, etc. Further on, it says that it may provide or
maintain any means of transport, and here it gives unrestricted power
to run any form of service, either waterways or airways or buses.
Whereas the present Bill in one sense restricts the powers of railways
to open waterways, at the same time it gives unlimited power to the
railway company to run their bus services wherever they like to convey
passengers from any one place to any other place. Then, Sir, the
report of the Select Committee, to which the Honourable the Commerce
Member has affixed his signature, clearly says that the intention of the
Select Committee is to delete clause (e) of section 51 and to have a
new section substituted altogether. They have entirely recasted the
old Bill which the Government introduced and they have provided an
entirely new clause 51A while, at the same time, retaining sub-
section (e) of section 51. The objeet of Government has been clearly
stated in the report...........

Mr. President (The lonourable Sir Shanmukham Chetty) : Will
the Honourable Member just state his point of order ?

Mr. T. N. Ramakrishna Reddi : My point of order is this. So long
as clause (e¢) of section 51 exists which gives limited powers to the
railways, can they add a new clause now giving unrestricted powers to
them ?

Mr. President (The Honourable Sir Shanmukham Chetty) : The
Bill now before the House seeks to amend the Indian Railways Act,
IX of 1890. That Act is an Act of the Indian Legislature. This House
is entitled to amend any Act of the Indian Legislature. If Act IX of
1890 were a Parliamentary Statute, any Bill of this House which is
inconsistent with any of the plO~VlS]0nS of that Parliamentary Statute
will be ultra vires. But the House is entitled to pass any Bill amendmg
any Act of the Indian Legislature. Even though,—on that point the
Chair is not expressing any opinion,—the provisions of this new amend-
ing Bill may be inconsistent with any or all of the provisions of any -
Statute of the Indian Legislature, that will not make it wltra vires.

8ir Lancelot Graham : After what you have said, Sir, I have
nothing more to add. I was a little surprised to see two gentlemen on
the other side of the House arguing about wulira vires without making
any reference to the Government of India Act. I can only say that
they had not a copy of the Government of India Act with them.

Mr. Lalchand Navalrai : Does the Honourable Member agree that
it will be bad law ?

8ir Lancelot Graham : That, Sir, was not the point. The point
that my Honourable friend made was that the law, if passed, would be
ultra vires of the Legislature. As you have said, Slr, the powers of the
Indian Legislature are set forth in section 65 of the Government of
India Act and this House has power to amend any Act of their prede-
cessors in this House. It is possuble that, in so amending, they might
overlook the provisions of an existing Act and there may be conflict.
But this Legislature has full power to legislate in conflict With existing
legiglation of the Indian Legislature. Possibly we should not get eredit
for doing so, and we might lay upon the Courts the task of applying the
canons of interpretation which are suitable when there is conflicting
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legislation. These canons are very simple and the High Courts will
have no difficulty. In this case, however, the High Courts will not even
be put to that task, because here we have two pieces of legislation, the
existing Indian Railways Act which we are going to supplement when
this provision is passed incorporating a new section in the Indian Rail-
ways Act : that section will add something to the powers now con-
tained in the Indian Railways Act ; hut there will be no conflict.
Therefore, neither is this Bill ultra vires, nor is it likely to give trouble
to the High Courts or to reflect upon our reputation as legisiators.” We
may pass this Bill with a perfectly good conscience.

Mr. B. 0. Ben: Sir, I think the words ‘‘ ultrae vires '’, have been
used in this House rather loosely without knowing their exact meaning.
What is the meaning of the words ‘“ultra vires '’ ¥ Beyond the power.
Beyond whose power ¥ Beyond the power of the Legislature or beyond
the power of the Governor (eneral in Council ¢ Whose power is to be
considered ! The l.egislature has ample power, as Sir Lancelot Graham
has said. Under section 65 of the Government of India Act, everything
can be done, except those specially mentioned there. On the last
occasion, a similar question arose under the Criminal Law Amendment
Act, but there it was being done...........

Mr. President (The ITonourable Sir Shanmukham Chetty) : I do not
think there is any need to discuss the point, because the Chair has given
a ruling,

Mr. 8. C. 8en : Under the circumstances, I need not discuss that
point. The only point which T wanted to ask the Honourable the Com-
merce Member to remember when sanctioning any scheme is that this
Bill is being introduced for the purpose of safeguarding certain rail-
ways and smaller railways against competition by the buses. In framing
the scheme, I ask him that he should not allow such schemes where the
competition will be not by the buses, but against the buses by the
railways : that is the only point which I want him to remember when
sanctioning a scheme,

The Homourable Bir Joseph Bhore : I shall certainly do 'that,
Sir.

Mr. President (The Honourable Sir Shanmukham Chetty) The
question is that the Bill, as amended, be passed.

The motion was adopted.

THE INDIAN INCOME-TAX (SECOND AMENDMENT) BILL.

The Honourable 8ir George Schuster (Finance Member) : Sir,
I beg to move :
¢ That the Bill further to amend the Indian Incomo-tax Act, 1922, for certain

purposes (Second Amendment), as reported by the Select Committee, be taken into
consideration. ’’

T hope that I am justified in expressing confidence that this
measure, at least in the form in which it has reached after very care
serutiny by the Select Committee, may be regarded as a non-contentious
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measure. This anticipation of mine I think is reinforced by the fact
that there are no amendments down for consideration, excepting certain
formal amendments by my Honourable friend, Sir Lancelot Graham. I
do not think it is necessary for me to take the time of the Ilouse to
any great extent in moving the present motion. The House will
recollect that when this Bill was originally introduced it was made
clear in the Statement of Objects and Reasons that its provisions fell
into two classes : the first class, measures expressly designed to put a
stop to evasions, and the second class, miscellaneous provisions mostly
designed for the prevention of hardships and for the removal of defects
and obscurities. In its passage through the Select Committee the Bill
has been fairly considerably altered, and not unnaturally the general
effect of those alterations has been slightly to weaken the measures
designed to prevent evasions and slightly to amplify the beneficial
measures designed to remove hardships. Therefore, I hope that the
Bill in its present form will be entirely acceptable to the House. Sir,
I move.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan) : Sir, I was a
party to the Report of the Select Committee on this Bill, and T must say
that very great consideration was given to this Bill in Select Committee
and we took a very long time to consider each of the provisions. There
are many clauses in this Bill and they were gone through very thoroughly
and then only the Select Committee came to a conclusion. [ may inform
the House that I am responsible for several questions on this incowe-tax
law and, in pointing out those flaws, I wanted the Act to be amended and,
I do ray, they were of that class which was described by the Honourable
Member as prevention of hardships. There were several hardships ; as an
instance I may say that section 66 of the Act had given very large and dis-
cretionary powers in the hands of the Commissioner of Income-tax ; these
questions were put in the House to ventilate the grievance that in cases
where applications were made to the Commissioner of the Income-tax to
send a reference to the High Court under section 66, he often held it to be
time-barred ; and then there was no relief to go to the High Court if he
once held that the application was time-barred. This grievance lins now
been redressed. It has been no amended that even though he holds that
it is time-barred, yet the party can go to the High Court on a question of
law. Such sections and many others have been amended, ard [ think
that it is in the interests of the public that several portions of this Bill have
been enacted in order to give them facilities and to give them due justice.
I submit this is a Bill which we should not wait long to consider and I sup-
port the motion which is before the House.

Mr. President (The ionourable Sir Shanmukham Chetly) : The
question is : .

¢¢ That the Bill further to amend the Indian Income-tax Act, 1922, for certain
purposes (Second Amendment), as reported by the Seleet Committee, be tnken into
consideration.’’

The motion was adopted.

('lauses 2, 3 and 4 were added to the Bill.

Mr. President (The llonourable Sir Shanmukham Chetty) : The
question is that clause 5 stand part of the Bill.
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_ 8ir Lancelot Graham (Secretary, Legislat,i‘yes,.]l)ppaﬁp;ent),;. Sir, 1
rise fo move the first of the series of small drafting ameridments to this
Bill. I move, Sir : ‘ o ' oo .
‘“ That in clause 5, in sub-clause (it) of the sub-section (£2) to be substituted by
that sub-clause, after the word ¢ profession ’ the words ¢ or vocation ’ be inserted.’’
) Honourable Members will remember that this clauge deals with sec-
tion 11 of the Act. Sub-section (1) of that section runs as follows :

. ‘¢ The tax shall be payable by an assessec under the head ¢ professional earnings ’
in respect of the profits or gains of any profession or vocation followed by him.’’

All we are doing now is to insert the words ‘‘ or vocation ’’ after the
word ‘‘ nrofession '’ so as to bring this clause into line with the rest of
the existing section. Sir, I move.

Mr. President (The MHonourable Sir Shanmukham Chetty) : The
question is :

‘“ That in clause 5, in sub-clause (ii) of the sub-section (£) to be suustituted by
that sub-clanse, after the word ¢ profession ’ the words ¢ or vocation ’ be inserted.’’

The motion was adopted.

Mr. President (The Ilonourable Sir Shanmukham Chetty) : The
question is that clause 5, as amended, stand part of the Bill.

The motion was adopted.

Slause 5, as amended, was added to the Bill.
{lause 6 was added to the Bill,

Clause 7 was added to the Bill.

Sir Lancelot Graham : Sir, I move :
‘¢ That after clause 7, the following clause be inserted :

¢ 7A. In section 19 of the said Act, for the words and figures ¢ any other head
than those mentioned in sub-section (1) of section 18 ’ the words ¢ any
head other than ¢ salaries’ or ¢ interest on securities ’ shall be
substituted ’.7’

Sir, this is a consequential amendment. We find that as a result of
the operation of clause 7, it deletes sub-section (1) from section 18 ; we
have now in section 19 a reference to sub-section (1) of section 18. We
have to delete the reference to that sub-section in section 19 and make the
prorer reference to salaries and interest on securities. 8ir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
‘‘ That after clause 7, the following clause be inserted :

¢ 7A. In section 19 of the said Aect, for the words and figures ‘ any other head
than those mentioned in sib-section (1) of section 18 ’ the words * any
head other than ¢ salaries’ or ¢interest on securities ' shall be
substituted ’.’’

The motion was adopted.
Clause 7A was added to the Bill.
Clauses 8 and 9 were added to the Bill. .

Mr. President (The Honqurable Sir Shanmukham Chetty) : The
- question is that clause 10 stand part of the Bill.
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Bir Lancelot Graham : Sir, I move :

“‘, Thintivin leuse. 10-0f the Bill, in.the proviso to the propused sestion.24A (1), .for
the words ¢, which he could not assess under the provisions of section 34 ’, the fdllowing
be substituted :

¢ profits or gains which have escaped assessment or have been assessel at tno

low a rate in respect of which he is debarred from issuing a' notice 1mdér
‘ .section 34 '’

The proviso, as it now stands to new section 24A, Sir, has'been fourfd
‘10 'be' too- restrictive ‘4n ‘its wperstion. It -might:indeed -berheld by the
“Courts to have the éffect 6f nuillifying-entirely ‘the provisions of sub-see-
tion (1) of section 24A. The restriction which was desired to be put updn
Jthe activities of the Income-tax Officer was that while exercising his powers
under this section, he should, in respect of any arréars of previous years,
be restricted as if he were acting under section 34, but that restriction would
not apply when he was assessing the income of the current ‘yeur of the
person who is likely to leave British India during that year. :The modifi-
.eatiqn,. Sir, of the proviso is now proposed to ensure that he should have
~that, power.and-not, mere. than that, power.

Mr. President (The Honourable "Sir Shsumukham 'Chetty) :'Amend-

sqment moved :
‘¢ That in clause 10 of the Bill, in the proviso to the proposed section 24A (1), for
‘the words' ¢ whith he cotild not assess:under'the provisions:of: section; 34 ’;thevdollowing

be supstituted :
v« prefits. .or-gains iwhich :have -ascaped :assessment -or - haye been .assesséd at too
:Jowia rate dn pespeet of which he ds debarred from issuing a: notice ynder

«aection 34 .77
'Mr. LgithartNavalrai :Sir,' T am sorry I cannot see eye to eye with
‘the. Honouritble Sir Isancelot. Graham -on this question. "Hr wants to give
‘widler powers-than the 'powers :‘whieh .exist now to-the Ineome-tax Qfficers.
'§e all~know,-8ir, ‘that in practiee section 34 has- been abused’ by these
Income-tax Officers; they re-open and re-open the assessments that they haye
-anade and-harass peaple -from time to time. ;There are .already complaints
by the public that this section is not being properly and judiciously worked,
-and, therefore,to give still wider powers will lead to the detriment of the
~public. 1 submit that .already these people have very wide powers to
re-open, and since they -have.shown that they have not: been able: to use
it with discretion, this additional power should not be given to them.
This amuendment proposes that in cases, where the assessment has becn made
at too low a rate, the Income-tax Officer ean re-open it. If you give this
power to Tncome-tax Officers, you will be giving them a blank cheque, be-
cause every now and then they would like to re-open the assessments. There-
fore, to give such wide powers into the hands of these officers, who have in
the past abused these powers, is the strong ground on which 1 oppose this
amendment.

Mr.8. C. 8en (Bengal National Chamber of Commerce : Indian Com-
merce) :8ir, T think there is some misapprehension in the mind of my
Honourable friend, Mr. Lalchand Navalrai. What -my - friend,

+Sir Lancelot Graham, wants-to do is-to specify the grounds .whieh have
been inserted, word by word, in clawse 34, instead .of only. referring -to
‘elanse’34. ‘Fhat is the only.alteration that is suggested,-and-I do. not
know what objection there can possibly -be to this small umendment.
It docs not enlarge the power of the Income-tax Officers ; on the other

I.211LAD bi¢
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‘hand, it restricts their powers in the same way as is contemplated by
‘the original section. Instead of -mentioning section 84, Bir Lancelot
Graham has put in those words whieh oceur in section 34. -Sir, I sug-
port the amendment. _ Lo

Mr. President (The Honourable Sir Shanmukham Chetty) ;: The
question is : S
¢¢ That in elause 10 of the Bill, in the proviso to the proposed-seétion 244 (1), for

the words ¢ which he could not assess under the provisions of section 34 ’, the following
be substituted : ’ L

R ¢ profits or gains which have escaped assessment or have been assessed at too
: low a raate ,ix,x’ respect of which he is debarred from issuing a notice under
! section 34 °. . cy

The motion was adopted.
Bir Lancelot Graham : Sir, I move :

¢ That in clause 10, in sub-section (3) of the new section 24B, to be insorted by
that clause, for the words ¢ total income arising or accruing to such person before his
death ’ the words ¢ total income of such person ’ be substituted.’’

The actual text of the proposed new section, as it stands, is really
not quite correct. The position is this. The sub-clause here is :

‘¢ Where a person dies, without having furnighed a return which he has been
required to furnish under the provisions of sub-section (£) of section 22,......"".

When he is required to furnish that return, it is a return for his
income of the previous year, and, if he dies without having supplied
that return, the period with whiech we are concerned is not the period
‘before his death, but the period of the previous year. By putting in
the words ‘¢ before his death '’ we should be going beyond that year.
The proper method is to refer to the language of sub-section (2) of
rection 22 which is to assess the total income of a deceased person during
the previous year. Sir, I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That in clause 10, in sub-section (3) of the new section 24B, to be inserted by
that clause, for the words ¢ total income arising or accruing to such person before bis
death ’ the words ¢ total income of such person ’ be substituted.’’

The motion was adopted.

Clause 10, as amended, was added to the Bill.
Clauses 11 to 19 were added to the Bill,

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 20 stand part of the Bill.

8ir Lancelot Graham : My amendments Nos. 5 and 6 run together. -
I take now No. 5. T move : ' A

¢¢ That in clause 20 of the Bill, the words and figures ¢ and after the word and
figures ¢ section 33A ’ the words and figures ¢ or sub-section (8) of section S0A ’ shall
be inserted ’ be omitted.’’

By an oversight of the draftsman, the insertion has been made in
the wrong section of the Aect ; it should be made in the next section of the
Act, Therefore, I am now preposing the deletion of that insertion in the
present section, and, by the next amendment, I propose to put it in the
next section, : ' oo e
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Mr. President (The Honourable Bir Shanmukhain Chefty) : ' The
‘question is : v ' ' .
“ That #h clause 20 of the Bill, the words and figures ¢ and after the word and
¢ section 33A ’ the words and figures ¢ or sub-section (3) of section 30A ’ shall
be inserted ’ be omitted.’’ ’ )
The motion was adopted. ‘
Clause 20, as amended, was added to the Bill. ' ;

Mr. President (The Ionourable Sir Shanmukham Chetty) : The
.question is that clause 21 stand part of the Bill.

8ir Lancelot Graham : Sir, I move :
‘¢ That in clause 21 of the Bill, after the words ¢ shall he inserted ’ the following
be inserted :
‘ and after the word and figures ¢ section 33A ’ the words and figures ¢ or sub-
section (3) of section 50A ’ ehall be inserted ’.’’ ' ’
The purpose of this amendment I have already stated. I move.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
‘question is : ]

‘¢ That in clause 21 of the Bill, after the words ¢ shall be inserted ’ the following
be inserted :

‘ and after the word and figures ¢ section 33A ’ the words and figures ¢ or sub-
section (8) of section 50A ’ shall be inserted ’.’’

The motion was adopted.

Clause 21, as amended, was added to the Bill.

Cluuses 22 and 23 were added to the Bill.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clause 24 stand part of the Bill. '

8ir Lancelot Graham : Sir, I move :
‘¢ That in clause 24, to sub-clause (a) (%), the following words be added :
¢ and for the words and figure ¢ the provisos to section 8 ’ the words and figure
¢ the second and third provisos to section 8 ’ shall be substituted ’.’’

This is an amendment in favour of the payer of the tax. By an
earlier provision in the Bill, clause 3, a new proviso was added to sec-
tion 8 and was placed as the first proviso to that section. This new
proviso is intended to apply alike to income-tax and super-tax, but,
unless the amendment now proposed is made, section 58, the section
concerned, will have the effect of ‘confining the new privilege to in-
come-tax only and not to super-tax. That was not the intention of the
draftsman and the framers of the Bill. Therefore, I move.

Mr. President (The Honoursble Sir Shanmukham Chetty) : The
question is :
‘‘ That in clause 24, to sub-clause (a) (f), the following words be added :
‘ and for the words and figure ¢ the provisos to section 8 ’ the words and figure
¢ the second and third provisos to section 8 ’ shall be substituted ’.’’
The motion was adopted.
Clause 24, as amended, was added to the Bill.
Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is that clauses 25, 26-and 27 stand part of the Bill. )
L211LAD s

.
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Nr.vFol. Jumms (AMadeas :-HEuropean) :iBefare you.mpmt:ithat:ques-
tion to the vote, may 1 just make one observation § 1 am:sorry.l:ussd
snet.the. oppartunigy.of speakipg. to.the Linanee Member on thispaint- earlier
but ‘I only had :this representation .placed in-my: hands at :thisumoemesnt.
I raised the questicn in the Seleet Committee and I-want to meke the
matter quite clear beyond any shadow of doubt.

Clause 26 of the Bill proposes to add certain words to seetion 60 (2)
of the existing Aect, and, if clause 26 of the Bill is carried, then section
B0 (2) will read as follows :

‘¢ Where, by reason of any portion of an usscssee’s salary being paid in arredrs
or in advance, or by reason of his having received in any onc¢ flnaneial year.salary
for more than twelve months, his income is assessed at a higher rate thun that at
+thich it would otherwise have been asscssed, the Governor General in Council ;may grant
such relief as he may think fit.”’

‘The question T wish to ask is, whether it is elearly understood that
the term *‘ salary ’’ which is used in the amendment in this Bill really
refers to salaries as defined in seetion 7 of the orviginal Aect. 1 under-
gtood, when T raised this matter at the time in the -Seleect Committee,
that the use of the word ¢‘ salary ’’ here refers to its use under section7
.of the original Act. .1 believe thal is the ease, but I should like to-have
an assurance on that point.

“The-Honourable ‘Sir ' GeorgeSchuster : I “have no hkesitation in
giving my Honourable 'friend the assurance that he ‘desires.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

‘¢ That clauses 25, 26 and 27 standpart of .the Bill.’’

The. motion was. adopted.

Clauses 25, 26 and 27 were added to-the Bill.

8ir Lancelot Graham : Sir, I move :

‘¢ That -the-elauses of ‘the-Bill ‘be re-numbered as mecessitated by the amendments
Row.made.’’

Mr. President (The ‘Honourable Sir Shanmukham Chettv ) : The
question is :

‘‘ That the elauscs of the Bill be re-numbered as necessitated by the amendments
mow made.”’

The motion was adopted.
Clause 1 was added to the Bill.
The Title and the I'reamble were added to the Bill.

The Honourable 8ir George Schuster : Sir, I beg to move :
‘¢ That the Bill, as amended, be passed.’’

Sir, in making this motion I should like to express my apprecia-
tion of the assistanec we have received from the Members of the Seleet
Committee and fron. eertain Members in supporting the measure today.
I think that there can be no Member of the House who can doubt that a
measure which receives the support of .such expert erities as Mr. Lalehand
Navalvai and Mr. Sen must be .a. very good measure. I can only express
the hope that the number of my Honourable friend, Mr. La](.ha,nd Naval-
Tai’s questions on income-tax admmxstratlon may be materixlly rednced
in the future. -Sir, T move.
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Mr. President (Thb Honvurable Sir bhanmukham Chetty) : The
quﬂstmn,nq that the Bill, 45 amended, be passed.

& The motion was adopted

THE'INDIAN PETROLEUM BILL:

The Honourable 8ir Frank Noyce (Member for Industries and
Labour) : Sir, 1 move :
‘“ That the Bill to consolidute and amend the law relating to the import, transport,

storuge, production and refinement of petroleum and other inflammable substunces, be
circulated for the purpase of eliciting opinion thereon.’’

I do not think .that amy lengthy speech from me is required in support
of this motion. The Bill which I have brought forward is a comparatively
straightforward, and, 1 mope, will prove an entirely non-controversial,
measure. The position is that the present Indian Petroleumm Act was
pyssed as long ago as 1899 which 1 think we may regard as the com-
meucement of the oil age. It was drafted at a time when the use “of
petroleum, (-spcually of dangerous petroleym or petrol, was limited and
it was cast in a simple and loose form, which was adequate for the
degree of control which was then required. Tt is hardly surprising that,
in lhese circumstances, some of its provisions should now be defective or
obsolett, and 1 think those Members of the IIouse who have studied the
question will wonder not why we are bringing forward this Bill now
byt why we did 1:0t do it some years ago. The use of petroleum, as T have
indicated, has inereased greatly and the development of specialised types
has been very rapid. In these cirenmstances, we have had to change not
only the substance of the Act of 1899 but also its form in order to differ-
entlate various coneeptions morc elearly and one of our objeets has been
to devise a frame work which will make it casier to amend the Act in
futuro for we cannot regard it as the last word on the subject. There
way be developments in store of which we know nothing now. We have
therefore devised a frame work which will make it casier to meet future’
developments. There is one change to which I should like to draw the
special attention of the House. We have centralised the rule making
power in the Government of India.

[At this stage, Mr. President (The Ionourable Sir Shanmukham
Chetty) vacated the Chair which was occupied by Mr. K. C. Neogy, one
of the Panel of Chairmen.]

In doing so, what we have really done is to give a legal form to
what is in practice the present procedure. The rules are now issued by
T.ocal Governments with the previous sauction of the Government of,
India. They are framed on a model which we have issued and when’
amendments are reqmred they are usually drafted 'in my Department
and promulgated in the same form in each provinee. I think the ITouse
will agree that this is a cmabrons and unsatisfactory procedure and that
it is n}uch, better tp secure umforxmty by centralising the rule making
power_ in the (‘qwrnment of India.” Local Governments have unani-’

ously agreed 1o thaf suagestwn and we have embodjed it in the Blll
¢ other changes in the Bill--they are numcrous, T admlt——r(-lqte to
qatters of detail and we have done our best 1o explain what is a4 very
h,n“a] mattcr in the nntes on the clauses. Tf the House approvcs of
:ﬁ- motion for, urculatwn in order to chcgt opinion, those. opinjons mu
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(§ir Frank Noyée.]
be ¢considered in due course by tie Select Committee. That,.is all T nead
say now. Sir, T move. e
Mr. Ohairman (Mr. K. C. Neogy) : The question is :

‘¢ That the Bill to consolidate and amend the law relating to the import, transport,
storage, production and refinement of petroleum and other inflammable substances, be
circnlated for the purpose of eliciting opinion thereon.’’ . ’

" The motion was adopted.

[OFTE.

THE INDIAN INCOME-TAX (THIRD AMENDMENT) BILL.

The Honourable 8ir George Schuster (Finance Member) : Sir, I
move : : -

b ¢¢ DPhat the Bill further to amend the Indian Income-tax Act, 1922, for certain
urposes (Third Amendment), be referred to a Select Committee consisting of Mr. Vidya
gagar Pandya, Mr. M. Maswood Ahmad, Mr. Satish Chandra 8 Mr, B. R. Puri,
Mr. Jagan Nath Aggarwal, Lala Rameshwar Prasad Bagla, Mr. F. E. Jam
Khaa -Bahadur Haji Wajihuddin, Rao Bahadur M. C, Rajah, Dr. F. X. DeSousa

the. Mover, and that the number of members whose presence shall be mecessary te
constitute a meeting of the Committee shall be five.’’ -

In moving for the appointment of a Select Committee to consider thi§
Bill, despite the relative simplicity of the measure, I have taken into
account the observations of the Honourable the President in the course of
the discussion of the Budget on the 28th March last. I might quote his
remarks, .He said : L. , 4

‘¢ The Chair finds that this part of the Schedule (referring to an important port
of the Schedule to the Finance Bill which has now been incorporated in this Bill)
occurs a second time in the Finance Bill. It is now, therefore, for Government to make
up their minds whether this is going to be a permanent feature of the Statute-book or
not, because, if it is to be a permanent feature of the Statute-book, the non-official
mewmbers must have ample opportunities of examining such provisions in detail in Select
Committee.’’

In view of thuse words I felt that it was the right course for us td
take to move the reference of this Bill to a Select Committee. I do not
wikh the House to deduce from the fact that this Bill is going to be sent
to a Seleet Committee that taxation on incomes below Rs. 2,000 is neces-
sarily to be a permanent feature of our taxation system. On an occasion
like this I wish to adopt a completely non-committal attitude on that
particular point. But we Ao feel that it is desirable that the special
procedure referring to such taxation should be a permanent feature of
the income-tax law so that it can be utilised without re-enactment from
time to time if and when these lower incomes are to be made taxable.

The remarks which T bave made cover the greater part of the Bill
which I am now asking the House to refer to the Select Committee.

But there is another part to the Bill and I would remind the House
that the Finance Act contains {wo provisions or sets of provisions which
may be said to refer to matters of procedure rather than to the fixation
of rates. These are, first, Part ITI of Schedule IT to the Act which deals.
with the question of summary aesessment of lower incomes about which
T have already spoken, and, secondly, Ttem No. A (1) of Part T of
Schedule IT, the effect of which briefly is that the reduction of rates. is
not to take effect so as to secure revision of the rates applicable to tax,
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deducted-at the source in the previous year. The present measure would
make the procedure applicable on both those points part of the permaiiént
ir¢dme-tax law and therefore remove:the neecessity: for inclusion of: these,
provisions in the annual Finance Bill.

Mr Oha.irman (Mr K. C. T&eogy) Motlon moved :

‘o Thdt ‘the Bxh further to amend the Indian Income tax Act, 1922, for certain
gurposec (Third Amendment), be referred to a Select-Committee consisting of Mr. Vidys
agar Pandya, Mr. M. Maswood Ahnad, Mr. Satish Chandra Sen, Mr, B. R. Puri,
Mr. Jagan Nath Aggarwal, Lala Rameshwar Prasad Ba la, Mr. F. E. Tawes,
Khan Bahadur Haji Wajihuddin, Rao Bahadur M. C. Rajah, Dr, F. X, DeSouza and
the Mover, and that-the number of members whose presence shall be necessary to

constitute a meeting of the Committee shall be five.’’

! Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Sir, I
have only one observation to make with regard to this Bill. I have no
objection that it should go to the Select Committee, but I must point out
to the House how much contest there was at the time of the last Finance
Bill with regard to the summary procedure being given into the hands
of the Income-tax Officers. It was pointed out that this summary pro-
cedure is detrimental to the interests of the tax-payers and that practice

o has shown that, since this ‘smail Income-tax Act has come into force, the
Income-tax Ofﬁcerq are acting very arbitrarily in regard to this summary’
way of assessing the people and recovering the seme. I would, there-
fore, submit that this point' of giving stmmary powers in the small
Income-tax Act is a pomnt that should be very thoroughly considered by -
the Select Committee and also the observations that were made at the
time of the former Finance Bill. They skould also exercise their own
diseretion and consider what procedure in practice we find to be very
objectionable in the case of summary ussessment. We know that this
procedure is detrimental from thie point of view that the Income-tax
Officer forthwith at his own discretion or rather at his own whim and
faney holds any one, even a hawker, for instance, assessed. Ie assesses
him summarily without giving him notice and without learning from him
how much he earns. Then he puts him to his defence, because the pro-
cedure is that, after the summary proccdure has gone through, if the
assessee comes up and presents his case, it will be reconsidered. But
he is put on his defence and they prove that he is really in a position to
pay the tax. The burden is thrown on him. The House can easily
imagine how difficult it is on the part of the Income-tax Officer to admit
that he had committed the mistake. Therefore, I submit that this is a
very serious point and ought to have careful consideration by the Select

(ommiftee.

Sir Leslie Hudson (Bombay : European) er I shonld like to

PR ask the permission of the House to substitute

[ the name of Mr. Mackenzie for that of Mr.'James

on the Select Committee. The name of Mr. Mackenzie was submitted
by Mr. James and thmt is probably how the mistake arose:

" Mr. Oha.irmm (Mr. K. C. Neogy) : Does the Honourable Member
wigh to move it as an amendment, substitutmg the name of Mr Maokonno v
m plaee of Mr James"! o _ b

: '1 t B .
S 1, iy el gy )‘,";!.’

&r‘f.oﬂicﬂmhon Yew o

g
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M¥. Ohisirman:(Mr. K. C. Neogy) : The question.is.:
“¢¢ PHat in place of ‘the namé of ‘Mr.: F. E: Jimes the name: of :Mr, Ru Ty Hit
Mdckénzie bevsugdﬁtuto& ”
The motion was adopted.
Mr. Chairman: (Mr: K. C. Neogy) : The. question is ‘

¢¢ That the Bill further to amend the Indian Income-tax Act, 1922, for certain
pyrpases (Third Amendment), be referred to a Selecq Committee consisting of Mr. V'idyg
Sagar Pandya, Mr. M. Maswood Ahmad, Mr. Satish Chandra Sen, Mr.: B.. Re Puri,.
Mr. vagan 'Iz‘ath Aggarwal, Lala Rameshwar Prasad Bagla, Mr. R. T. H. Mackensis,
Khan Bahadur Haji Wajihuddiu, Rao Bahadur M. C:. Rajah, Dr. Fi X. Doeyza and:
the Mover, and that the number of members whoso presence shall-be necessary to
constituto a meeting of the Committee shall be five.’’

The motion was adopted.

THE INDIAN WIRELESS TELEGRAPHY BILL.

The  Honourable 8ir Prank Noyce (Member for Indusiries and
Labour) : Sir, I move :

‘‘ That the Bill to regulate the possession of wireless telegraphy apparatus, as
reported by the Select Committee, be taken into-consideration.’’
Here, agpin, I do not think that I need say much in support of this motion.
The Select. Committee which considered the Bill has produced a
unapimous report and has met the criticisms which were made in the
course of:the discussion on the motion for reference to Select Committee
during the last Session. It will be scen that it has been agreed that ihe
penalties as laid down in the original Bill were distinctly severe. The
amount of the fine which may be imposed has, therefore, been reduced
and the penalty of imprisonment has been abolished. It has also been
agreed that the confiscation of wireless apparatus, in respect of which
a:licence has not been obtained, should- only be ordered in the ease of
conviction. Another modification made in deference to the views ex-
pressed - on the floor of this Iouse has been that the power of search has
been restricted to the making of searches by day only. A distinet improve-
ment embodied by the Select Committee has been the insertion of a, new
entry in sub-clause (2) of clause 9 to give power to make a rule requir-
ing a dealer or manufacturer to insist on the production of a licence by
am. intending purchaser on proper oceasions. This should be of great
assistance in securing that licences are taken out in respect of wircless
apparatas. I have here a few figures which may be of interest to the
House in the present connection. They show the number of broadecast
receiving licences taken out in recent years.

In 1929, the number was 7,775.; in 1930, it has fallen to 7,719 ; in
1531, it incrcased to 8,056 ; in 1932, it went up to 8557 ; for the first
six monthe of this year, 5276 licences were taken out as.against 4.165
for the corresponding peried. of, 1932. The House will see from the
figures that T have just given that there has been a marked inctease, of’
late and T think this increase can be aseribed to two causes, T believe the
first! iy that the publie are realising that we have a.Bill before. this House
which, will shortly. become. law and that.they have been.not altogether, na.,
willing, in fact they have been distinetly anxious to.make their, ngsition,
a lawful one at the earliest possible opportunity. The second, and T think
this is also an important factor, is the increase iw. broadcast, reception
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owing to the Empire broadcast programmes. Both- theee. reasons show
the.desirability that thig Bill should become law at the earliest opportunity,
What we maintain, al ough we are not able to support our assertion
with precise ﬁgures, is that undoubtedb piracy on a large scale is rampant
and has been rampgnt ever. since broadcasting in India began. The
number. of licences in. force. is very, small havmg regard to the fact that
considerable quantltles of broadeast receiving apparatus have been im-
ported and in spite of the increased customs duties, continue to Dbe
imported. into this country. The figures of customs revenue are again
very interesting. In 1930-31, they were only Rs. 56,000. In 1931-32,
they went upto Rs. 1,04,000 and in 1932-33, they mcroased to Rs. 2,55,000.
We cstimate that for this year we.shall get considerably over 3 lakhs.
It is true that, as I have said, this increase is largely due to the increase
in customs duties but 1t does show that wireless apparatus .is being im-
ported in rapidly increasing quantities and the desirability, thevefore,
of ensuring that it should be put to a lawful use, that is that licences
should be taken out for utilising it. Sir, I move.

Mr. Chairman (Mr. K. C. Neogy) : Motion moved :

‘‘ That the Bill to regulate the possession of wireless telegraphy apparatus, as
reported by the Select Committee, be taken into consideration.’’
Mr. Gaya Prasad Smg (Muzaffarpur  e¢wm  Champaran :  Non-
Mnhammadan) Sir, T we domed this Bill when it was first introdneed
“info the House, but on that oceasion I pointed out certain objectionable
features as they appeared to me. I am glad, to say that sinee the Bill
has emerged from the Select Committee, those have been removed. The
opgrative part of the Bill is the pr olubmon ofi the possession of wireless
apparatus without a licence. In the original Bill, it was stated that
the first offence should be met with fine, but for every subsequenf offence
imprisonment was preseribed. T am glad to say that in the Bill, as it
has emerged from the Seleet Committee, the pu'mshment of imprisonment
has been eliminated.

Mr. N. M, Joshi. (Nominated : Non-Official) : Why are you glad
about, it ?

Mr. Gaya Prasad 8Singh : I did not.like imprisonment to be given
as punishment. It ig for this reason that I.am glad. Those Honourable
Members who disagree with me should have tabled an amendment on
the lines in accordance with their views, and, in the absence of any such
umendmuent, T take it that it is the gencral opinion of the Ilonse, that,
it is an improvement on the Bill that the punishmept of imprisoument
has been eliminated.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : Why,
not there be only a warning instead of fine ?

Mr. Gaya Prasad 8ingh.: Why did you not put in such an amend-
ment 7.

Mr. Lalchand:Navalrai : It is not necessary, we can oppose it here.

Mr, Gaya Prasad Singh : Again. in, the orlmlml Bill, as it was
mtmqnoed it was qtmed that whether the accpsed s oonncted or ucqlmted
it,was. Wltbm the diseretion of the ourt to crder copﬁscatmn of the'wireless

n;)parqtns set.” In the Bil], as it has now emerged from the Seleet Com:
mittee, conﬁsca.t:ion follows only 'after ‘conviction' by a competent Court.



., LEGISLATIVE ASSEMBLY. [1sT SEPT. 1933.

29 -
#[Mr. Gaya Prasad Singh.]

There .also I°find it is an improvement. The third point on which the
Billis'an improvement is that whereas the old Bill .gave powcr 'to the.
pdlice:to make a search during day or night, in the present Bill the search
is eonfined only to the day time. So, on all these three points, on which
objections were raised in this House, when the Bill was originally introduced,
théy have been removed, and, therefore, the Bill, as it is now before the
House, is -an-acceptable measure. It is well known that piracy is ex-
temsively praetised in this country, and with the object of securing the
elimination of piracy and to add to the income of the broadcasting stations,
tbege. provisions are required. I am glad that this Bill has been improved
50 as to be aeceptable to this House. I, therefore, support the motion.

Mr. Chairman (Mr. K. C. Neogy) : The question is :

‘¢ That thé‘ Bill to regulate the possession of wireless telegraphy appuratus, as:
reported by the Select Committee, be taken into consideration.’’

The motign was adopted. .
Clauses 2, 3, 4, 5, 6, 7 and 8 were added to the Bill.
Mr. Chairman (Mr. K. C. Neogy) : Clause 9.

Mr. F. B James (Madras : European) : Sir, I beg to move :

‘‘ That in clause 9 of the Bill, after the words ¢ Indian State. Broadcasting
Service * the words ‘ or a Broadcasting Service approved in this behalf by the Goveruor
General in Council ’ be inserted.’’

The objeet of this amendment is perfectly clear. There are other broad-
casting services in the country quite apart from the Indian State Broad-
casting Service, whose servite has resulted in a certain number of licences.
being taken out locally and we felt that it should be made possible for
the Court to pay over fines in certain areas to the local broadcasting services
provided those were recognised by the prescribed authority, the Governor
General in Council. In moving this amendment, I should just like to
make two observations ; the first is that I do not think that any Member
of the House should place extravagant hopes upon the income which is
likely t» be derived from this particular Bill. I expressed at the time of
the introduction of the Bill the opinion which I believe found support
in. different parts of the House that the real future of broadeasting in
this country lay not in broadeasting through individual sets but through
loud speakers on a mass scale. We have felt certainly in that part of
the world from which I come that the real value of broadecasting in this
country will lie in its penetration on a large scale to the interior of the
country, to the villages, where it is quite impossible to expect the service
to be reproduced through individual sets, but where villages will have to
be -grouped together and where there will have to be programmes of
relaying through loud speakers to congregations of willagers. Those
Members who come from the Madras Presidency know that we have been
running for some time mow in:the Corporation of Madras a most suceess-
ful programme along these lines. The result of this work has not meant
much increase in the number of individual listeners. That is not what
we have been out for ; but it has meant thati in the evenings on the heach
and ip almost all the public squares and parks there have heen mdrsds’
'andj thoiisands of citizens of Madras listening to a programme of Hitisie
interspersed occasionally with commernts on educational and héalth matters.”
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necessary if broadcasting i t0 'be the tremendous channel of service im -
thiis country which it can be. T know that thé Honourable. Member will .
entirély dgree with - what I am saying now ; it is'zmot in &ny. sense &
criticism -of hig Bill. But it is merely another ovceasion on which one -

can use the opportunity of making this point ; and I hope that the time .

will soon come when there will not only be an Indian State Broadeasting -

Service, whieh after all only operates to the benefit of a comparatively.
few in this country, but there will also be an’ Indian Broadcasting Board.

or something of that kind. It will help to- co-ordinate efforts which aro

now being made in different parts of the country, and will be able to give

advice," and to formulate schemes whereby in the great linguistic regions

of India there shall be set up adequate broadcasting stations which, in
the language of the people of the country, can broadeast plays, musie,
educational talks and all kinds of information which will penetrate
where 1o newspaper penetrates today and where no health visitors
penetrate today,—the innermost recesses of the villages far away from the
towns. If the Honourable Member in charge of this Bill, whose en-
thusiasm I know to be great for the spread of broadcasting, will take this
alse into consideration, and, possibly before very long,—I am throwing
out merely a casual suggestion,— will call together a few peuple from
the different provinces who are now doing excellent work in this direction,
to confer as to the best means of using one of the greatest benefits which
mankind has ever received, the transmission of programmes and messages
across the air,—if he would do that, I am quite sure he would be render-
ing very great service indeed, : )

The second thing that I want to say is this, that even as regards the
restricted scope of this Bill, I wonder whether one consideration has
occurred to the Honourable Member in charge. I understand that at
present the revenue from wireless sets under Customs has exceeded ex-
pectations,
will come down because of the manufacture of receiving sets in thig
country. Omne hopes that will come soon : it is bound to ecome soon ;
and when that is the case he will lose his Customs revenue. Would the
IIonourable Member consider the possibility of levying on locally made
recciving sets, once that industry has got on its feet, something in the
form of a small excise duty, the proceeds from which should be used,
not for the current revenue of the (Government of India but for the pur-
posa of establishing broadcast systems in different parts of the couniry ?
This would make the collection of individual licence fees unnecessary. I
make that merely as a suggestion. At present the Honourable Member
hus some indication of the number of receiving sets that are coming into
the country, and therefore he has some indication as to the amonnt of
piracy that is abroad. But as soon as these sets begin to be made locally
he will have no indieation whatsoever, and personally I do not think the
State is going to benefit very much even by the passing of this Bill in
rezard to revenue received from licences. Therefore, Sir, T commend this
amendment to the sympathy of the House and I also vommend the iwo
poiuts T have made to the attention of the Honourable Member. .

Mr. OBairman (Mr. K. C. Neogy) : Amendment moved :

¢ That in clause ® of the Bill after the words ¢ Indian State Broadeasting
Service ’ the words ¢ or a Broadeasting Service approved in this behalf by the Governor

General in Council ’ be inserted.’’

But obviously the time will soon come when that revenue .
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The Honoyrable 8ir Frank Noyee : Sir, I may say at oncc that
I have muck pleasure in 'accepting .hfi'. James’ ¥ aprendiient. . We- fully
realise that the.Indian State Broa?;l(ms,ting Service ‘can, in the present
.cquditions. o in any, conditions. which:are likely to prevail.for many years
to come, touch only a fraction of the total area of this vast country. In
thgse circumstances, it.is,only, equitable that, where an. offence is the
possession of wireless apparatus for reception from some other officiul or
quasi-official service, the fine imposed for it should go to the .benefit of
that service.

I have been very much interested in what has fallen from my IIonour-
able friend Mr. James. I think the first suggestion that-he has put for-
ward is a very valuable one. I may staté for the information of the
Heuse that the attitude that Government should adopt towards broad-
casting services other than the Stste broadeasting service is -at prcsent
under consideration in consultation with the Local Governments. And I
feel that, when we get their replies, it weuld be very useful to do as
Mr. James suggests .and to get together experts and those specially in-.
terested in order to discuss.our further line of -action,

[At this stage, Mr. President (The Honourable Sir Shanmukham
Chetty) resumed the.Chair.]

T «m not quite so sure about his second suggestion which, it I have
understood him correetly, is that, later on, when, as we hope, the manu-
facture of wireless apparatus in this country attaing substant:al dimen-
sions, we should levy an exeise duty on sets of indigenous manufzeture for
“the henefit of broadeasting gencrally. T need hardly say that 1 shall be
very glad to examine it but in any case the question is hypothetical at the
‘moment and I think we can probably safely leave it until the hoped for
‘development takes place. T am bound to say that I think there would be
some difficulties in adopting it. As I said at the outset, Sir, I have much
pleasure in accepting the amendment.

Mr. President (The Ionourable Sir Shanmukham Chetty) : The
question is : '

““ That in clause 9 of the Bill, after the words ¢ Indian State Broadcasting
Service ’ the words ¢ or a Broadeasting Service approved in this behalf by the Governor
General in Council ’ be inserted.”’ o

The motion was adopted.

Mr. President (The Tlonourable Sir Shanmukham Chetty) : The
question is that clause 9, as amended, stand part of the Bill.

The motion was adopted.

Clanse 9, as amended, was added to the Bill.
Clauses 10 and 11 were added to the Bill.

Clgnse 1 was added to the, Bill.

The Title and th(: Preamble were added to the Bill.

The Honqurable 8ir Frank Noyce : Sir, T move that the Bill, as
amended. be passed. T . 3 .

The .motion was adopted..



"I‘HE LAND AOQU!S’I'PION ('AMENDMENT) BILL

. The Honomble 8ir Frank Noyoe (Membe.r for '.Indmtnes and
Labour) 'Sir, 1 beg to move :

‘¢ That ..the -Bill further to amead. the Land* Acquisition Act, 1804, for coudn
purposes, as reported by the Select Committee, be taken into consideratiom. (3

At this late .hour of the day, I do not think I need make any
Jenythy remarks in suppert of this motien. Here again, as in the case of
i the: et measure .we - have :been considering, the Bill we placed before the
‘House in the*first instance has, 1 venture to think, been distincﬂy improv'ed

by the Seleet Committee. As I said when I was moving the motion for
reference to.a Select Committee, whilst the general principle of the Bill
had received unanimous support, there were two material criticisms. The
‘two .points on which those criticisms were focussed were the proposal to
inelude individuals as well a8 companies amongst those on whose behalf
land wmight be acquired for the housing of labour and the adequacy of the
safeguards against improper use of land that had been acquired. 1t will,
I think, be seen from the report of the Select Committee that both these
eriticisms have been very fully met in the measure as it has einerged from
that Committee. As regards the first, the uneasiness about the inclusion
of individnils as wéll as companies, the Bill has been amended and a safe-
guard has been provided by the limitation of the application of the new
sgeetion 88Ato industrial eoncerns employing at least 100 workmen. This
should prevent the ‘Act being used in favour of mushroom concerns. 'The
secoud criticism was the adequacy of safeguards. against -improper use of
the land that had been acquired. We;have met: .that by giviag further
powers to Local Governments to.ensure that. the houses which are erected
shall be properly built and properly used. The Loeal Government will be
able to prescribe the time within which the conditions on which and the
manner in which. ‘the dlwellmg'houses or ‘amenities shall be erectéd or
~provided. .The.oaly other point to -which I need refer:is that-swised:in my
friend, Mr. Lalchand Navalrai’s Minute of Dissent, which I am very glad to
see he has not followed up by an amendment. Ile is still somewhat anxious
about the Bill being used for the acquisition of sites on which there are
already dwelling houses. He does not like the idea that the owners of
such ‘dwelling houses should be disturbed by compulsory aecquisition. I
-think there is a very considerable safeguard in that respect nnd that is,
that such dwelling houses -will obviously be rather costly to acquire,.and
thet no one.is going to ask that they should be acquired if they can possxbly
find «uitable vacant sites. In any case, it does seem to me that it is far
better even in cases where land is acquired on which there are huildings-—
such huildings will obviously not be buildings one would like 10 sce labour
honsed in- it is far better that they should be replaced hy proper aceom-
modation for the work people on whose behalf we are about, I hope. to
pass this Act. T commend this motion to the consideration of the House.

‘Mr. President (The Honourable Sir Shanmukham Chetty) : Motion
moved :

‘‘ That the Bill further to amend the Land Acquisition Act, 1894, for certain
purposes, as reported by the Select Committee, be tuken into consideration.’’

‘Mr. Lalchand Navalrai : Sir..a reicrence has been made to me-by the
“Honourahle Member in charge and 1 must say that I do not agree thats.I
ghould have put.in an amendment. :My Minute of Dissent is that this Bill
should *he restricted only ‘to vacant sites and vther arable land that. muy

(723 )



J24 i ek LEGISLATIVE ASSEMBEY .y, 1 g..o [18TSEPT.1933.

. [Mri"Lmhﬂnd Nam“ia] N 5 SR FETR R v
be ‘uvailable, and ‘that very costly houses-asid other ‘houses sheuld ‘ot be
~disturbed in the interests of mew concerns. If I may read my minute, it
runs as follows : - - - S e
" ¢ My objectipn ig that the Bill should apply only to vacant ‘sites or arable land
and not land on which there are already dwelling houses. " In cases of compulsary
-aequisition, all safeguards should be taken to see t new concerns, as contemplated
by this Bill, should not establish themselves on the site nearby land. already occupied
:{ dwelling houses and disturb the original owners of the houses by compuisory acquisi-
tion. In growing towns, it is more in the public interest that such concerns should -be
established at or removed to a more suitable distant site than to acquire the:adjoining
dwelling houses better used by owners for housing labourers.’’

My main point is, that if there are houses already there, why should
the new concern go and start in their neighbourhood f It will be disturb-
ing the people who have lived in those houses and have liked them for a
long time. That is the reason for my Minute of Dissent. I submit that I
am opposed to the consideration of this Bill unless they amend it and
restrict it only to vaeant sites and such like. That is all my submission.

‘Mr. President (The Houourable Sir Shanmukham Chetty) : The
question 1s : ,

‘¢ That the Bill further to amend the Land Acquisition Act, 1894, for certain
purposes, as reported by the Select Committee, be taken into consideration.’’

The motion was adopted. '

Clause 2 was added to.the Bill.

Clauses 3 and 4 were added to the Bill.

Clause 1 was added to the Bill.

The Title and the Preamble were added to the Bill.

The Honourable 8ir Frank Noyoce : Sir, I move that the Bill, as
reported by the Select Committee, be passed.

The motion was adopted.

TIIF. MURSHIDABAD ESTATE ADMINISTRATION BILL.

Mr. President (The Honourable Sir Shanmukham Chetty) : How
long will the Honourable Member take to move this motion ?

Mr. B. J. Glancy (Political Sceretary) : Only four or five minutes,
Sir.

Mr. President (The Honoarable Sir Shanmukham Chetty) : Very
well. !

Mr. B. J. Glanocy : Sir, I beg to move : .

‘¢ That the Bill to provide for the appointment of a Manager, on behalf of the
Secretary of State, of the properties of the Nauwab Bahadur of Murshidabad and to
define the powers and duties of the Manager, be taken into consideration.’’

Sir, the reasons why it is necessary to place this Bill on the Statute-
book have been briefly indicated in the Statement of Objects and Reasons
and in the preamble of the Bill. As the House will observe, the Bill is
merely intended to supplement the Murshidabad Act of 1891. That Act
gave power to the Secretary of State to enter upon the properties
of the Nawab and to administer them in his behalf if any such neeessity
arose. Unfortunately, that necessity has arisen, because the Nawab has
contracted very heavy debts and has allowed his properties to fall into &
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most deplorable condition. It is imperative, therefore, that his puwers of
- eontrol should. be-restricted and . that proper arrangements should be 1nade-
for the management of the estate so that the creditors’ claims may be satis-
fled and that the Nawab and his family may be preserved frowm ruin.. The
Secretary of State has already entered upon the. properties, but the Act
of 1891 does not provide any satisfactory machinery for preventing the
Nawab from ineurring furtber liabilities or for empowering the Manager
to take proper control of the estate and to discharge the debts already in-
ecurred. The present Bill is merely intended to remedy this deficiency. It
is based closely .on the Chota Nagpur Encumbered Estates Act, an Act
which has been in successful operation for the last 50 years. The Bill, in
the opinion of Government, provides the most satisfactory and in fact the
only satisfactory arrangements that are practicable alike in the interests
of the creditors and the Nawab. Firstly, as regards the creditors, it is
caleulated that the total claims against the Nawab including the amounts
decreed against him in the Courts come to about 19 lakhs of rupees., The

Bengal (Government estimate that, as soon as normal conditiony are restored,
it should be possible to set aside annually a sum of not less than Rs. 3 lakhs
towards the payment of the debts. Thus, in a few years’ time, the entire-
liabilities should be liquidated. The decree holders and the other credi-
tors need be under no apprehension that fair treatment will not be uccorded
to them, because the Bill provides for an appeal from the Manager’s award
to the Bengal Board of Revenue. If, on the other hand the Bill is not
paesed, practically all that the creditors will be able to attach and secure
will be certain moveable properties personally acquired by the present
Nawab, and it is very doubtful whether the value of these will aniount to
more than 1/20th part of his liabilities. Secondly, as regards the Nawab
himself, he is the head and representative of an ancient and highly respected

family. He is greatly esteemed not only by the Muslims of Bengal, but by
other commmunities as well, and it would be most deplorable if he were to
suffer the indignity of confinement in a debtor’s prison. I would impress

upon the House that the passing of this Bill is a matter of very considerable

urzency, hecause every day that is lost in giving the Manager proper powers

of control must render the position of the Nawab and the creditors more

and more precarious and chaotic. I understand, Sir, that there is notice

of an amendment for reference to Select Committee. If that amendment is

moved and if it can be assumed that the delay involved will not Le more

than a few days and that there is good prospect of this Bill heing pasved

during the present Session, I will not oppose that amendment, but I should

like to emphasise once more that any avoidable delay is most sirongly to

be deprecated in the interests of all parties concerned.

Mr, President (The Homouruhle Sir Shanmukham Chetty) : Motion
move :
‘¢ That the Bill to provide for the appointment of a Manager, on hehalf of the

Becretary of State, of the properties of the Nawab Bahadur of Murshidabal and to
deflne the pewers and duties of the Manager, be tnken into consideration.’’

Mr. K. 0. Neogy (Dacca Division : Non.-Muhammadan Rural) : Sir,
I beg to move : :

‘‘ That the Bill be referred to a Belect Committee consisting of the Honourable

the Law Member, Mr. B. J. Glancy, Sir Lancelot Graham, Mr. 8. 0. Mitra, Mr. 8. Q.

flen, Mr. Muhammad Azhar Ali, Mr. Gaya Prasad Singh, Mr. R. 8. Sarma, Captain

8ber Muhammad Khan, Mr. G. Morgan, and the Mover, and that the number of members

:hosg presence shall be -necessary to comstitute a meeting of the Committee shall he
ve. R
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‘In making ‘this ‘metion, Sir, T am inviting this ‘House. to aecept rtise
principle underlying this particular Bill -whieh, as -has:been .explaindd
by the Honourable the -Mover, is to-remove eertain deficiencies -in. the
original ‘Murshidabad Act. The Honourabhle Member has referred to'she
predieameént in svhich ‘the present Nawal -Bahadur is, -but 1 ‘think iit.is
only fair that-I should mention that public opinion in Bengal holds that
‘the Nawab Bahadur has been perhaps-mere sinned against than sinnimg
in this particolar matter, and 1 am sure that the principal object wf
this Bill will be welcomed all over the country. But, at the same time,
‘the Honourable Member in charge will himself recognise that this is 'net
a normal kind of legislative proposal and that the interests of the bowa
fide ereditors have got to be safeguarded by this IHouse. The reasen
why 1 want this measure to be referred to a-Seleet Committee is to:give
an assurance to the bona fide creditor outside that his interests will:be
examined as carefully as possible by the representatives of this Howuse
before passing the Bill into law. I entirely agree with my friend that
the importance of such a measure consists in the expedition with whieh

" it can be placed on the Statute-book, and, so far as 1 am concerned,
I am anxious to have a meeting of the Seleet Committee at the earliest
-possible moment, if possible tomorrow,-and ‘1 personally will -place :no
obstacle in the way of a speedy passage-of this measare. :Sir,I.anove.

Mr. .President (The ITonourable Sir Shanmukham' Chetty) : Fhe
.question is :

‘¢ That ‘the Bill -be-referred to:a -Seleet' Committee consisting of the Homourahle
-the. Law Member, Mr. B. J..Glancy, Sir Lancelot Graham, Mr. 8. C.-Mitra, Mr. S, C.
.8en, Mr. Muhammad Azhar Ali, Mr. Gaya 'Prasad ‘Singh, Mr. R. 8. Sarma, Captain

-8her Muhammad Khan, Mr. G. Morgan, and the-Mover, and ‘that thenumber of mémbérs
-whese presence shall be mecessary to constitute a meetisg of 'the Committee -shall; be

ﬁve.!,'

‘Mr. 8. °C. Mitra (Chittagong and -Rajshahi ‘Divisions : ‘WNon-
"Muhammadan Rural) ::Sir, I support the motion of my friend, Mr. Neogy,
‘for reference of this Bill to a Seleect Committee. 1 agree to aceept -his
motion, because I accept his interpretation that the principle of the
Bill is very mueh restricted. If Government is agreeable to that view,
T certainly have no hesitation to aceept the motion ; but there are
apparently some very drastic provisions in this Bill, and it is not .80
harmless as it has been put by the Honourable the Mover. T would like
to refer to some of the clauses to tell the Iouse how in this Bill it is
provided to vest the Manager with sueh wide powers as to oust the
jurisdiction of all the Courts in Tndia. T merely refer to clause 4 whieh
reads thus :

‘¢ On the publication of an order for the appointment of a Manager under sec-
tion 3. the following consequences shall ensue :

First, all proceedings which may then be pending in any Civil Court in respeet
of any dehts or liabilities to which the Nawab Bahadur may be subject
shall be barred. and all processes, executions and attachments for or in
respeet of such debts and liabilities shall become null and void ;

Secondly, so long as such management continues, no suit or proceeding shall lic
against the Nawab Bahadur, or the Secretary of State, or the Manager,

in respect of any debt or liability to which the Nawab Bahadur is
subject...... ”,

Then, further on. in sub-clause (b), there are other drastic powers
which say that ‘‘ so long as such management continues, the Nawab ghall
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be incompetent to mortgage, etc. ’. That is certajnly a sound suggestion,
but such property shall be exempt from attachment or sale under process
of any Court. In short, I find in this Bill provision for ousting the
jurisdiction of the Courts so:long as this Bill will be in force. I do not
want to stress that point now, .because I agree with my Honourable
friend, Mr. Neogy, that all these questions may. be considered in the
Seleet Committee. This Bill is only following the old Act which is more
than 30 or 40 years old and there should not be much disagreement. I -
support the motion for reference to a Select Committee.

Mr. B. Das (Orissa Division : Non-Muhammadan) : I wish simply
to say a few words. 1 wholeheartedly support the proposition that the
Bill should go before a Select Committee, and the particular objections:
which my Honourable friend, Mr. Mitra, pointed out would be solved
there. Personally I do not think that those objections are really worthy,
because those of us who belong to Bengal and Bihar and Orissa know
how the Nawab Bahadur, as my Honourable friend, Mr. Neogy, put it,
has been sinned against, how money-lenders of Calcutta......

An Honourable Member : Not of Calcutta, but of Murshidabad,
Azimganj, and Jiaganj.

‘Mr. B. Das : I am glad to know that they are from Murshidabad,
Azimganj and Jiaganj. We know how the money-lenders have swindled
the Nawab Bahadur knowing that the Nawab could not part with the
property that belonged to him. I wish to refer to another aspect of the
matter. Money-lenders who have swindled the Nawab and have grown
rich—some of them have been canvassing in Delhi and Simla during the
last two Sessions, and if my Honourable friend, Mr. Glancy, will reveal
the correspondence of some of the Members of this House who have
addressed his Department on behalf of certain eclients, it will prove
interesting. I deprecate that money-lenders or, whoever they are, should
try to influence Members of this House and try to canvass, and that
‘Members should forget their legislative duties and write, though being
members of the legal profession, to the Political Department. I hope
that my Honourable friend, the Political Secretary, will not think that
the correspondence is too secret, and that in his reply today or in the
Select Committee he will place all the correspondence which has been
addressed by some Members of this House......

An Honourable Member : Is it fair to the House that Mr. Das
should make a veiled attack and not mention the names of Members if
he knows them ¢

Mr. R. 8. Sarma (Nominated Non-Official) : On a point of order,
Sir. I desire to know whether it is fair to refer to Members without
giving their names and without telling the House whether those gentle-
men have written in their capacity as Members of this House or as
barristers or members of the legal profession ?

Mr. B. Das : That is not the point. T am asking the Political
Secretary to tell us whether he has received any letters from any Member
of this House addressed to his Department as legal adviser to certain
claimants on the property of the Nawab. The question is, whether an
Honourable Member can do that. I think much canvassing is going on
"and I entirely agree with the Political Secretary that the sooner this
- L211LAD 1
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Bill is passed, Simla: an.ld Delhi will not see the faces of those who have
swindled the Nawab Bahadur.

Mr. 0. 8. Ranga Iyer (Rohilkund and Kumaon Divisions : Non-
Muhammadan Rural) : I do not propose to say more than one sentenee
on behalf of some of us sitting on this side of the House.. We whole-
heartedly share the apprehensions and appreciate the views that the
Political -Secretary urged in regard to the preservation of the Nawab
Sahib from ruin and protection of his creditors from disaster.

Mr. Muhammad Azhar Ali (Lucknow and Fyzabad Divisions :
Mubammadan Rural) : I too wholeheartedly support the motion of the
Political Secretary on the floor of the Ilouse. My only submission is
that this matter should be expedited as quickly as possible and it is not
only the Nawab, who will be relieved of all the difficulties, but it will
really save a great and .aucient family from ruin. So far as I have read
certain representations which have been sent round from Calcutta, and
T have read one or two of them very carefully, I find that the Nawab
had absolutely no right to part with the property. It was only a
sinister motive of theze creditors who advanced money to him, knowing
that the Nawab could not possibly pay his debts. In those circumstances,
I think it is now a very good case for sending the matter to the Select
Committee, and T think that the Bill may be taken into consideration.

Mr. Lalchand Navalrai (Sind : Non-Muhammadan Rural) : T have
a word to add. I do not think that the Government, when they make a claim
for the protection of the estate, will not take care of the creditors of the
estate. I think their interests will be quite safe in the hands of the Govern-
ment and I, therefore, support this motion.

Mr. D. K. Lahiri Chaudhury (Bengal : Landholders) : I propose
that the House do now adjourn. :

Maulvi Muhammad Shafee Daoodi (Tirhut Division : Muham-
madan) : I propose that the name of Sir Ahdulla-al-Mamiin Suhrawardy
be added to the Select Committee.

"Mr. B. J. Glancy : I accept the amendment.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :
¢¢ That the name of Sir Abdulla-al-Mémiin Subrawardy be added to the Select

Conunittee.’’
The motion was adopted.

Mr. President (The Honourable Sir Shanmukham Chetty) : The
question is :

¢¢ That the Bill be referred to a Belect Committee eonsisting of the Homourable
the Law Member, Mr. B. J. Glaney, Sir Lancelot Graham, Mr. 8, . Mitra, Mr. 8. O.
Sen, Mr. Muhammad Azhar Ali, Mr. Gaya Prasad Singh, Mr. B. 8. SBarma, Captain
Sher Muhammad Khan, Mr. G. Morgan, Rir Abdulla-al-Mémiin Suhrawardy, and the
Mover, and that the number of members whose presence shall be necessary to constitute
a meeting of the Committee shall be five.’’

The motion was adopted. .

The Assembly then adjourned till Eleven of the Clock on Monday,
the 4th September, 1933.
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